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LEGISLATIVE ASSEMBLY.
Friday, 4th March, 1927.

The Assembly met in the Assembly Chamber of the Council Hous
at Eleven of the Clock, Mr. President in the Chair. :

QUESTIONS AND ANSWERS.

Grievaxces or CLErks oF Accounts OFFICEs.

694. *Mr. Nirmal OChunder Chunder: (a) Has the attention of the
Honoursble the Finance Member been drawn to a letter published in the
Forward, dated 11th February, 1927, regarding grievances of clerks of
Accounts offices?

(b Is it a fact that the benefit derived from the introduction of the

new scale was only from one rupee to eight rupees per month and as
such, it has not rendered any appreciable benefit to the old hands of the
establishment on whose memorial the old scale was revised ?

(¢) Is it a fact that those clerks who have rendered seven years’ service
or more will not be able to reach the maximum of the sanctioned seale?

(@) Is it a fact that the difference between- the old and the newly sanc-
tioned minima was not granted to all—especially the old hands of the esta-
blishment ? «

The Honourable Sir Basil Blackett: Engquiries are being made and the
irformation will be furnished to the Honourable Member as soon as pos-
sible.

EXPEXDITURE INCURRED IN GIVING EFFECT TO THE RECOMMEYDATIONS OF
THE LEE CoMumission. .

695. *Mr. Nirmal Chunder Chunder: Is it a fact that the Government
have recently spent a large sum of money in giving effect to the recom-
mendations of the Lee Commission as a result of the present satisfactory
condition of the finances? '

The Honourable Sir Basil Blackett: The facts as regards the expendi-
ture of the Central Government consequent on the Lee Commission’s re-
ccmmendations were given in my reply to questions 96, 481 and 439 on
25th January 1926. The answer to the present question in the form in
which it is asked is in the negative.

GRANT OF COMPENSATORY House RENT Arrowance 1o T CLERES OF 1HE
Posts aND TELRGRAPHS DEPARTMEST,

696. *Mr. Nirmal Chunder Ghunder: Sa) Is it a fact that the Govern-
ment have recently sanctioned the grant of compensators house rent allow-
ances for the clerks of the Posts and Telegraphs Department?

(1643 ) A



1644 LEGISLATIVE ABSEMBLY, [4tH MaR. 1927.

(b) Is it a fact that the Government of India in their Finance Depart-
ment letter No. 1660-F. E.) dated 10th July, 1928, ,admitted the grievances
of the clerks of the Civil Accounts offices, but expressed their inability to
grant any relief owing to financial drﬂ&culty at the time?

(c) If so, will the Honourable Member kindly state when the relief
promised by the Government will be granted to the clerks of the Accounts
Department ?

The Honourable- Sir Basil Blackett: (a) Tha Government have not
recently sanctioned any compensatory house rent allowance for the clerks
of the Posts and Telegraphs Department, but compensatory allowance
has been sanctioned for the non-gazetted selection grade staff of that
Department in Rangoon, Bombay and Calcutta only.

(b) and (c). In the letter referred to, the Government recognised that
on a comparison of their pay with rates sanctioned by Local Governments
for their own establishments the clerks in the Civil Accounts Offices felt
they had a grievance, but they postponed consideration of the question
of revising their pay pending consideration of a suggestion made by the
Indian Retrenchment Committee for an enquiry with a view to reducing
the pay of the subordinate services genmerally including those paid by
Loesl Governments. When such general reduction was found not to be
feasible the revision of pay in Civil Accounts Offices was sanctioned with
effect from the 1st March 1924.

INpIa¥ Grarps of THE Easteer BevGar Rarnwavy.

697. *Mr. V. V. Jogiah: (a) Will Government be pleased to.state
how many Indian guards of the Eastern Bengal Railway are drawing the
maximum salaries of ‘‘A’" class?

t(;_b) How many ‘‘ B "’ class guards were directly recruited in the year
19262

(¢) How many Indmns of ‘*A” class drawig maximum salaries have
been promoted to the ** B " class in the year 1926?

(d) Will Government be pleased to state the number of “ B ' class
guards sanctioned in the authorisation roll for the year 1926?

(e) Is it a fact that ** Br’’ class guards were appointed in excess of the
sanctioned number?

(f) I# so, how many under each race?

Mr. A. A. L. Parsons: (a), (b), (c), (¢) and (f). The information will
be collected and sent to the Honourable Member in due course.

(d) 186.

APPOINTMENT OF INDIANS A8 “B?” cLas8 GuarDs oN THE EASTERN
BexgaL Rainway.

698. *Mr. V. V. Jogiah: (g) Will @overnment be pleased to state
if it is a fact that the Traffic Manager, Eastern Bengal Reilway, has ap-
1:-omted directly Anglo-Indian and Europesn guards in the ‘“B’’ class

ignoring pure Indians eligible for such promotion?
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(b) If not, will Government be pleased to state the reason for not appoint-
ing Indian graduates and senior ‘‘A’’ class guards in the ““ B '’ class?
‘* Mr. A. A. L. Parsons: (a) and (b). Government have no information.
The Agent is aware of the views of the Government in connection with
. recruitment.

Pay of INpiax Drivers ox THE EasteeN Bxxgar Rartway,

600. *Mr. V. V. Jogish: (a) Will Government be pleased to state
if it is a fact that Indian drivers of the Bengal Nagpur Railway are getting
more pay than the Indian drivers on the Eastern Bengal Railway?

(b) If so, will Government be pleased to state if they are going to raise
the status and pay of Indian drivers on the Eastern Bengal Railway?

Mr. A. A. L. Parsons: (a) There are o separate rates of pay for Indians
employed as drivers on these railways. Drivers’ pay and mileage allow-
ances vary on different railways being fixed according to the work re-
quired to be done and to local conditions.

(b) No. .

'GRANTS-IN-AID T0 ECROPEAY AND I¥p1aN- Ramwway INs?iTUTES BY TH
EasterNy BrNGaL Raruwavy, -

700. *Mr. V. V. Jogiah: (a) Will Government be pleased to place on
the table s statement shewing for the last three years, the number of mem-
bers of each Railway Institute for Indians and for Europeans and the
amount paid ‘o Indian Institutes and European Institutes as grant-in-aid
by the Eastern Bengal Railway Administration?

(b) If the amount paid to the European Institute is more than what is
paid to the Indian Institute, what is the justification for such differential
treatment ?

Mr. A. A. L. Parsons: The information has been called for from the
Agent, Eastern Bengal Railway, and will be supplied to the Honourable
Member when received.

‘Graxt oF ExTENsiONs oF SrRvVICE T0 EMPLOYEES oF THE BENGaL NaGror
Ramway,

701. *Mr. V. V. Jogiah: (a) Will Government be pleased to state
whether any Indian in the ministerial establishment who was not granted
an extension of service beyond the age of 55 years in the open line of the
Bengal Nagpur Railway within the last two years is now employed in the
‘Construction Department of the same Railway?

(b) If so, will Government be pleased to state the reason fdr refusing
-extension but admitting them again into service?

(c) Were any Anglo-Indians of the same Department granted any exten-
-sions of service after the age of 55 years within the last two years?
(d) If so, will Government be pleased to state the reason for such
-differential treatment? : .
Mr. A. A. L. Parsons: Government have no information on the point,
t &'
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Csse o Mp. AsEuTosH CHAERABARTY, A GuaRD OF THR EasTeRN BENeaL
Rarrway,

702. *Mr. V. V. Jogiah: (a) With reference to question No. 856 asked
by Mr. Amar Nath Dutt in the Autumn Session of the Assembly held at
Simla in September, 1925, in regard to Mr. Ashutosh Chakrabarty, a guard
of the Eastern Bengal Railway, will the Government be pleased to state
if the promised inquiry is finished ?

(b) If so, will the Government be pleased to inform this House the
result of the said inquiry?

(¢) If not, why not?

Mr. A. A, L. Parsons: (a) Yes.

(b) and (c). The result of the enquify was communicated to Mr. Amar
Nath Dutt, and, if the Honourable Member wishes, I will also let him
have the same information.

ABoLrmioN of THE Lowrr DivisioN 1N THE OFFICE OF THE ACCOUNTANT
GexeRaL, Posts aNp TELEGRAPHS.

703. *Mr. V. V. Jogiah: 1. Will Government be pleased to state whether
it is a fact that:

(a) there was no classification in the clerical establishment under the
Accountant-General, Posts and Telegraphs, before 19187

(b) the several Deputy Accountants-General, in their letters Nos.
Calcutta 1279-A. G./G., dated 21st January, 1920, Delhi
E.-84, dated 24th January, 1920; Nagpur G./1377, dated 17th
January, 1920, and Madras G./M.-3708, dated 17th February,
1920, strongly recommended the abolition of the lower
division?

(c) the then Accountant-General, Posts and Telegraphs,
Calcutta, in his demi-official No. 571, dated 28th July, 1921,
to the Accountant-General, Railways, stated that if it was
possible to enforce the lower efficiency bar strictly, the lower
division might be abolished so that a man fit for mechanical
work only might not go beyond the bar?

(d) there is a strict efficiency bar at Rs. 124 in the upper division
scale?

2. If the replies to part 1 be in the affirmative, will the Government be
pleased to state why the lower division has not been abolished and a uniform
scale adopted ?

GrigvaNces OF EMPLOYRES OF THE Savines BaNK DEPARTMENT UNDER
tHE DErPUTY AccoUNTANT (GENERAL, PoSTS AND TELEGRAPHS,
CALCUTTA.

704. *Mr. V. V. Jogiah: (a) Has the sttention of the Government been
drawn to the articles that appeared in the Forward, dated Calcutta, the
18th November, 1926, and 11th January, 1927, regarding the manifold
grievances of the assistants serving in the Savings Bank Department under
the Deputy Accountant General, Posts and Telegraphs, Postal Branch,

Calentta?
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(b) If so, what steps have they taken in the matter?

(c) Will they please also state why office hours have been extended there
up to 6 p.M. from 4-80 p.M., without any overtime allowance?

AvrorNntvexts IN THE UPPER DivisioN 1N THE Post aNDp TELEGRAPH
Accousts Orrices at CaLcurra.

705. *Mr. V. V. Jogiah: Is it a fact that raw recruits are being appoint-
ed against upper division vacancies in the Post and Telegraph Acccunts
Offices at Calcutta controlled by the Accountant General, Posts and Tele-
graphs, -ignoring the claims of the lower division clerks in the Telegraph
Check Office who have passed the departmental examination long ago and
are experienced in the departmental work? If so, why are the latter not
preferably provided against the upper division vacancies?

ArroINTMENTS 1¥ THE UPPER DivisioN 1N THx OFFICE OF THE ACCOUNTANT
GexneraL, Posts aNp TeieeRaPHS.

706. *Mr. V. V. Jogiah: Is it a fact that- several recruits were placed
in the lower division under the Accountant General, Posts and Telegraphs,
though they secured more marks in the same recruitmental exammation
held in the same year 1920 than some of their fellow recruits who were
placed in the upper division? If so, why should not the former be placed
in the upper division with retrospective effect, from the date of their

edmission ?

Repucriox or certat® Ureer DivisioN CLERKS UNDER TEE DEPUTTY
AccouNTaNt GENERAL, Poets aND TrrEararEs, Postrar BraNnch,
CALCUTTA.

707. *Mr. V. V. Jogiah: Is it a fact that certain upper division clerks
under the Deputy Accountant General, Posts and Telegraphs, Postal
Branch, Calcutta, have been permanently degraded to the lower division?
If so, will the Government please state the reasons for this?

The Honourable Sir Basil Blackett: I propose to reply to questioms
XNc¢s. 703 to 707 together. The information asked for would invelve con-
siderable time and trouble in collection and I trust the Honourable Mem-
ber will recognise that the results are unlikely to be commensurate with

the labour involved.

Posts oF StaTioN MASTERS AT CERTAIN STATIONS OX THE EASTERN
BeEN@AL RaiLway.

708. *Mr. V. V. Jogiah: TIs it a fact that the posts of the station
wmasters at Shivarampore, Jamtoil, Salap and Saratnagar have been filled
up by junior hands ignoring the claims of a senior assistant stafion master

at Phulbari on the Eastern Bengal Railway? If so, why?

Mr. A K. L. Parsons: Government have no information and do not
Iropose to enquire.
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ProvisioN oF Quarters ror THE AssisTaxT T. X. R. aT Bupce-
Bupee oN THE EasteErX BENGAL RarLway.

709. *Mr. V. V. Jogiah: Is it a fact that there is no railway quarter
available at Budge-Budge station, Eastern Bengal Railway, for the Assist-
ant T. X. R.? If so, do the Government propose to have quarters built
early for the second T. X. R. Budge-Budge? If not, why not?

Mr. A. A. L. Parsons: Government have no information.

This is a matter for the Agent, Eastern Bengal Railway, to deal with.
A copy of the question and this answer will be senf to him for such action
us he may consider necessary.

EcONOMIES EPFECTED IN THE PURCHASE OF MILITARY STORES BY THE
Direcror oF CONTRACTS.

710. *Mr. Mukhtar Singh: Will Government be pleased to state the
economies effected in the purchases made through the Director of Con-
tracts and over the previous system in vogue?

Mr. G. M. Young: It would entail a great deal of statistical calculation
to compile the information asked for by the Honourable Member and Gov-
emment are not prepared to undertake its compilation. But I may point
out that the matter was examined by the Braithwaite Committee in 1922
vhich held .that the operations of the Director of Contracts had resulted
in considerable economies in the expenditure on stores. This finding was
endorsed by the Retrenchment Committee which reviewed the Braithwaite
Committee’s report.

EXHIBITION GIVEN BY INDIAXS IN BERLIN UNDER THE DIRECTION OF
Me. HAGEXBECK.

711. *Mr. Mukhtar Singh: (a) Are Government aware that Indians
are used as snimals in a circus in Germany? If the answer be in the
affirmative, will Government be pleased to state _the numbet of Indians
who are so employed in Germsny and other places in Europe?

(b) Will Government be pleased to state when and how a passport to
these Indians was granted?

(¢) Were Government apprised of the fact at the time of granting the
passport that the Indians were being taken outside India for being used
like animals in the circus?

d) Will Government be pleased to state who applied for the pasaﬁorts
of the Indians taken outside British India for the purpose of show in foreign
countries ?

(e) Is there any truth in the statement made in the Press that
Rs. 25,000 were deposited as security with Government for the safety

of the Indians at the time of taking them outside Indis for th urposes
of using them in the circus? or e P

(f) Has the abtention of the Government been drawn to the fact that
Indians are being used as animals in the circuses of foreign countries?

If so, will the Government be pleased to state the steps take }E
this practice? step Jen o, stop
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The Honourable Sir Alexander Muddiman: I presume the Honourable
Member bases his question on the sensational articles which appeared in
the Press some months ago regarding the exhibition given by Indians in
Berlin under the direction of Mr. Hagenbeck. The allegations made were
fully dealt with in & communiqué issued on the 1st December, a copy of
which is {o be found in the Library. It will be seen that there is no truth
whatever -in the suggestion that Indians were being used as animals, and
I am surprised that.the Honourable Member should continue to give
currency to such a story after it has been categorically denied by Govern-
ment. .

2. The emigration of persons of this kind is governed by the provisions
of the Indian Emigration Act, VII of 1922. Under section 2(f) (i) of this
Act, the work for which they were engaged comes specifically within the
definition of ‘‘skilled work’’. Under section 16 application for permission
to engage such skilled workers has to be made to the Local Government.
The Government of Madras saw no reason to suppose that there was any-
thing objectionable in the purpose for which these persons were recruited
and they allowed them to proceed in -accordance with the provisions of
the Act. It is understood that security was furnished under section 16(2)
(¢) for the due observance of the conditions laid down and for the proper
treatment of the persons engaged and that a sum of Rs. 7,250 was deposited
with the Government of Madras, to be refunded on the return of the emi-
grants if the conditions laid down were observed satisfactorily. The Pro-
tector of Emigrants at Dhanushkodi has reported favourably on the physi-
cal and financial condition of the men who hawe returned.

8. The total number of persons recruited in Madras during the year
1028 for these purposes was 140, out of whom 104 have since returned.
A party of 19 who were recruited for proceeding to Denmark in March
1926 and a party of 17 recruited for Holland in September 1926 have not
yet returned.

4. The agents through whom these parties were recruited are.

(1) Mr. J. Johansen, representative of Messrs. Carl Hagenbeck's
Circus Co.,

(2) Mr. Abdul Meah of Bombay.
(8) Mr. N. M. Mohamed Hanifa of Colombo.

5. The persons recruited were granted individual paseports.

ALLEGATIONS AGAINST THE AGENT oF THE BEXGAL Nacrrr Rarnway
IN THE BASUMATI or THE 18TH FEBRUARY, 1927.

712. *Mr. Mukhtar Singh: Has the attention of the Government been
drawn to the report published in the Basumati, dated the 18th February,
1927, in connection with the Kharagpur strike incident? Has the Govern-
ment made any inquiries as to the allegations made against the Agent
of the railway? If so, will Government be pleased to plate on the table
the results of such an inquiry?

The Homourable Bir Oharles Innes: I am sorry that I have not been
able to procure a copy of the article referred to.

.
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Post AND TELEGRAPH OFFICES IN THE SYLHET DISTRICT.

713. *Mr. Srich Ohandra Dutta: Will Government be pleased to state
the total number of new post and telegraph offices opened in the district
of Sylhet during the period from the year 1915 to 1926? What is the
average jurisdiction area of the post and telegraph offices in the district
of Sylhet and what is the distance of the most distant village from a
post office and a telegraph office, there?

Sir Ganen Roy: Thirty-one new post offices and five new telegraph
cffices were opened. The average jurisdiction area is thirty-four miles.
The distance of tht most distant village from a post office is eighteen
miles and from a telegraph office thirty-four miles.

OPENING OF A TELEGRAPH OFFICE AT JAGANNATHPUR IN THE SYLHET
DistricT.

714, *Mr. Srish Chandra Dutta: Was there any proposal during the
last 15 years for opening a telegraph office at Jagannathpur in the
district of Sylhet? If so, why was the proposal given up?

Sir Ganen Roy: The proposal to-open a telegraph office at Jagannath-
pur was considered in 1922, But it was dropped as it would have in-
volved a heavy financial loss to the Department.

Y
Circurrous Marn Routes 15 THE SYLHET DIsTRICT.

715. *Mr, Srish Chandra Dutta: Are Government aware that the mail
routes in the district of Sylhet are circuitous, not direct and very slow, in
consequence of which letters posted from the town of Sylhet reach a post
office situated at a distance of 26 miles only on the third day? If so, do

the Government propose to take proper measures for making the mail
routes more direct and easy?

8ir Ganen Roy: Government have no information that such is the case.
The question of improving the mail routes wherever possible is engaging
the attention of the Postmaster-General.

IuroRT OF BETEL-XUTS FROM SINGAPORE.

716. *Mr. Srish Ohandra Dutta: Will the Government be pleased to
state if there is any truth in the belief current in some parts of the country
that Singapore betel-nuts imported into India and generally sold in the
bazars cut 1n two pieces, are those used in tanning leather?

Mr. A, A. L. Parsons: Government have no information on the sub-
ject. I may add, however, that prima facie it seems exceedingly unlikely
that there is any truth in the belief. For one thing, betel-nuts are so
expensive a product that for this reason alone it seems very improbable
that they would be used for th: tanning of leather.

PROVISION OF HIGH LEVEL PLATFORMS AT STATIONS ON THE ASSAM
Bexear Ramnway.

717. *Mr, Srish Chandra Dutta: Are the Government aware that the
platforms in almost all the stations on the Assam Bengal Railway are
very low and therefore cause much hardship and inconvenience to the
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passengers, specially females, in both entraining themselves and getting
" down from the trains? Do the Government propose to take proper remedial
measures in this behalf?

Mr. A. A. L. Parsons: 1t is left to the discretion of railway administra-
tions to provide high level platforms at stations where the traffic offering
justifies their provision. Government would, therefore, suggest that this
matter be brought to the notice of the Agent, Assam DBengal Railway
‘Company, through his Local Advisory Committee.

RETENTION OF HIS USUAL ALLOWANCES IN THE GENXERAL SCALE BY A
TELEGRAPHIST DFPUTED FOR TRAINING as A WIRELESS.
OPERATOR.

718. *Mr. N. M. Joshi: Will Government please state:

(a) What is the scale of house rent allowance admisaible to Govern-
ment telegraphists in the General Scale?

(b) When a telegraphist in the General Scale is ordered for train-
ing as a wireless operator, does he retain his usual allowances
in the General Scale?

(¢) When the wireless operators are expressly ordered not to take
their families to a particular place or locality, do they con-
tinue to draw their house rent at the original station, as
family rates; and at the place where they are posted, at
bachelor rates? If not, why not?

(d) Is any preferential treatment given to Europeans and Anglo-
Indians in this respect? If so, why so?

8ir Ganen Roy: (a) Rates vary from Rs. 15 to Rs. 45 per mensem and
‘depend upon whether the telegraphist is married or single, the station
where he is employed, his length of service, ete.

(b) Yes.

(¢) Yes, unless special concessions are otherwise provided or the trans-
fer is voluntary.

(d) No.
RecruiTMENT oF WirELESS OPERATORS. ‘

719. *Mr. N. M. Joghi: With reference to my starred question No. 753,
dated the 7th September, 1925, will Government please state:

() Whether any examination is held for the m;.ruitment of men
as wireless operators?

(b) How many men have since been recruited to work as wireless
. operators? How many of them are Indians and how many
‘ Europeans and Anglo-Indians?

(¢) Is the scheme referred to in the reply to (¢) of my question
No. 753, dated the 7Tth September, 1925, for the recruitment
of Indians now in operation? If not, why not?

(d) Is there any scheme in preparation to give special facilities to bx-
service soldiers in the matter of recruitment, at the cost
of the Indian operators?
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(¢) What iz the scale of pay of wireless operators sanctioned for:
(i) Indians, and (ii) Anglo-Indians and Europeans, at stations
in India and out of India under the Indian Government?

(f) After recruitment, are the Furopean and Anglo-Indian operators
given any concessions in preference to Indians?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes, when  recruiting
ex-service men as wireless operators; no, in the case of departmental
telegraphists who are operators.

(b) 26: viz., Europeans 11, Anglo-Indians 14, Indian 1.

(¢) No. Before introducing any new scheme of recruitment it was con-
ridered desirable with the object of reducing the surplus staff of depart-
mental telegraphists to transfer s certain number of these men to wireless
work and this has also had the effect of increasing the number of Indians
employed in wireless, i

(d) No; but there has been a scheme in force since 1919 under which.
a limited number of ex-service men have been engaged.

(¢) Two scales of pay, vie.:.

Rs. 250—10—300 for ex-service men;
Rs. 80—250 plus } for Europeans, Anglo-Indians and Indian

Rs. 2/3 per diem departmental telegraphists.

wireless allowance

(H No.

Mr, N. M. Joshi: May I ask what steps Government propose to take
to increase the number of Indians as wireless operators from the figure 1
to the figure 2?

The Honourable Sir Bhupendra Nath Mitra: The whole question of
future recruitment into the wireless branch of the Telegraph Department
as well as into the ordinary branch is now engaging my consideration.

GrANT OF A LieeExck o THE INDiaN Rabpio TELEGRAPH CoMPANY
Liurrep.
720. *Mr. N. M. Joshi: (a) Have Government given a licdnce to any
Radio Company in India?
(b) Will they be pleased to state whether while granting licence, they

have imposed upon the Company any condition as to the training and
employment of Indians as operators?

(¢) Will they be pleased to state how many operators have so
far been engaged?. How many of them are Indians and how many Euro-
peans and Anglo-Indians?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes; to the Indian
Radio Telegraph Company Limited.

(b) The Honourable Member is referred to clauses 44 and 45 of the
agreement with the Company, dated 24th February, 1925, a copy of which
will be found in the Library,

(c) The Company has been requested to supply the information required
and it will be furnished to the Honourable Member when received.

Mr. K. O. Roy: Will the Government be pleased to state what action

they have taken to saleguard Government interests over the control of
this company?
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The Honourable Sir Bhupendra Nath Mitra: I think, Sir, that is pro-
vided for in the agreement itself; but as I have not got the terms of the
agreement in my head I shall be obliged if the Honourable Member will
put down that question.

Mr. K. C. Boy: May I ask if it is not a fact that Government will
have only one director in the whole company, that is, the Director of
Wireless? Is not that a fact?

The Honourable 8ir Bhupendra Nath Mitra: That probably is the fact,
Sir; but I cannot at present give the Honourable Member any definite in-
formation on the point.

Mr, K. 0. Roy: May I ask, Sir, whether the Radio Company will broad-
cast the speeches made in this House?

The Honourable Sir Bhupendra Nath Mitra: I dare say, Sir, they will
fry to do it in due course. (Laughter).

Tree Coorc Lasour Acr, 1926.

721, *Mr. N. M. Joshi: (a) Is it a fact that the Government of India
have recently sanctioned the enactment of legislation on the lines of the
Workmen’s Breach of Contract Act in the province of Coorg?

(b) Is it a fact that one of the main reasons given for passing such
legislation was the existence on the Statute-book of the ‘“Madras Planters’
Labour Act”’, which operates in parts adjoining Coorg?

(¢) Is it a fact that the Committee appointed by the Government.
of Madras to consider the question of the repeul of the Madras Planters’
Labour Act have recommended that this Act be repealed only when the
Coorg legislation ceases to exist? ' i

(d) Will the Government be pleased to state what steps they propose
to take to break this vicious ecircle?

The Honourable Sir Bhupendra Nath Mitra: (a) The Honourable Mem-
ber presumably refers to the Coorg Labdur Act, 1926. The introduction .
of the Bill enacted as that Act received the sanction of the Governor-
General and not of the Government of India.

(b) This was one of the reasons, but not the main reason.

" (c) So far as the Government of India are aware, the answer is in the
negative. I understand that a Bill i= to be introduced in the Madras
-Legislative Council repealing the Madras Planters’ Labour Act with effect
from 1st April, 1030. The Coorg Act will cease to have effect from 1st
April, 1931.

(d) T eannot see that there is any vicious cirole to be broken.

ESTABLISEMENT OF, A PrOVIDENT FUND FOR GOVERNMENT EMPLOYEES.

722. *Mr. N. M. Joshi: Wil! the Government be pleased to make a
statement_ a8 to the stage at which the consideration of the question of
the gst‘-?bhqhment_of & Provident Fund for all Government employees now
stands

* The Honourable 8ir Basil Blackett: I wouild refer the flonourable Mem-
ber to the reply which I gave on the 8rd February to Mr. Duraiswamy
Aiyangar's starred question No. 91. I am unable to make any further-
statement at this stage. ' :
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RevisiON of THE Liave anp PexsioNn Runss or INPERIOR SERVANTS
EMPLOYED UNDR THE CENTEAL GOVERNMENT.

723. *Mr. N. M, Joshi: Will the Government be pleased to state if
they propose to undertake at an early date an inquiry as to the desirability
-and practicability of revising the rules regarding leave and pensions in the
vase of ‘the inferior servants’? If not, why not?-

The Honourable Sir Basil Blackett: Local Governments of Governors’
Provinces have now full powers to make rules regulating the leave and
pension of inferior servants under their control and it is therefore for these
Governments alone to decide whether any change should be made in the
-existing rules. The question of revising the leave and pensions rules of
inferior servants under the Central Government is under consideration.

EMPLOYMENT oF THE INDIAN ARMY oCTSIDE INDIA.

724. *Diwan Chaman Lall: (¢) Will Government state whether the
following Resolution was passed by the Legislative Assembly in 1921:

“The Army in India should not as a rule be employed for service
outside India’s external frontiers, except for purely defensive
purposes, or with the previous conmsent of the Governor-Gen-
eral in Council in very grave emergencies; provided that this
should not preclude the appointment on garrison duty over-
seas of Indian troops at the expemse of His Majesty’s Gov-
ernment, with the consent of the Government of India’’?

 (b) Will Government state whether Bir Godfrey Fell accepted this
Eesolution on behalf of the Government ?

(¢) Will Government state whether the defence of Bhanghai is con-
+ gidered by the military authorities to mean the defence of India?

(@) Will Government state whether service in the Shanghai Defence
Force is reckoned by the military autborities as garrison .duty in terms
-of the above Resolution?

Mr. G. M. Young: (a) The Honourable Member has quoted the terms
of the Resolution correctly except that the words ‘‘ appointment on garri-
son duty '’ should be ‘‘ employment on garrison duties "'.

(b) Yea

(¢) The Honourable Member seems to me, Sir, to be inviting an ex-
pression of opinion; but I think it would be safe to say that the words
* *“ defence of Shanghai *’ mean ** defence of Shanghai "’ and not ** defence
of India ’’. The Resolution, however, makes no mention of the defence of
India but speaks of purely defensive purposes, and it is clear from the speech
of the Mover as well ag from the discussion, that the words did not mean
‘ defence of India ', but ‘‘ purely defensive '’ as opposed to ‘‘ aggres-
sive '’ purposes. As has repeatedly been stated, the purpose for which
troops have been despatched to Shanghai is purely defensive.

d) Bervice in the Shanghal Defence Force might be described as garri-
son duty, but the term was interpreted in the discussion as meaning conti-
nuous garrison duties, and therefore this part of the Resolution can hardly
‘be said to apply. : :
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ARRANGEMENTS FOR THE' FAMILIES OF BRITISH REGIMENTS SENT TO CHINA..

Colonel J. D. Orawford: Will the Government please state what
arrangements are being made for the married families of British regiments
which have been sent from India to China?

Mr. G. M. Young: The Government are in communication with His
Majesty’'s Government on the subject. As soon as a decision is reached,
I will inform my Honourable friend.

Oolonel J. D. Orawford: A supplementary question, 8Sir. Have the
Government taken any steps to explain to the Home authorities the diffi-
cult and distresstng position of the women and children in India when
they are deprived of the protection of their menfolk?

Mr. G. M, Young: The answer is in the affirmative.

Oolonel J. D, Orawlord: Will the Government be pleased to take fur-
ther steps to press the Home authorities to have the married families of
these men taken to England?

Mr. G. M. Young: We are still in communication with His Majesty’s
Government. I cannot say more thran that now.

Oolonel J. D. Orawford: Will the Honourable Member undertake to-
have these questions communicated te the Home authorities?

Mr. G. M. Young: Yes, Sir.

RIOT IN THE DISTRICT OF BACKERGUNJ IN BENGAL.

Mr. K. Ahmed: Sir, I beg to put a question of which I gave private
nptice to the Honourable the Home Member:

1. Is the attention of the Government being drawn to a Press state-
ment about a riot in the District of Backergunj in Bengal? Will the Gov-
ernment be pleased to make & full statemex.lt in the matter?

2. Do Government propose to take immediate steps to prevent a re-
currence of similar unfortunate events in the country?

8. If so, will they be pleased to state their intention?

The Honourable Sir Alexander Muddiman: The answer to the first part
of the question is in the affirmative.

The Government of India have so far received only a brief telegram
reporting the barest outline of the facts. From this telegram it would
appear that the trouble originated in the question of music by Hindus before-
s mosque at a place called Kulkamhi, that a large mob of Muhammadans
opposed this violently and that the District Magistrate was forced to order
the Frontier Rifles to open fire. The casualties reported, I regret to say,
number 12 killed and 7 wounded. The Bengal Government have promised
further details as soon as they are received.

With regard to the second part of the question, the Government of Ingdia
must await the detailed report from the Local Government together with
the comments of that Government before they can form a judgment as to
whether, and if so what, action on their part is necessary or desirable.

’ ( 1655 )
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Mr. K. Ahmed: Are the Government aware, Sir, that in the press
communiqué, dated Barisal, the 2nd of March, 1927, and published in the

Hindustan Times of Delhi, that a later message says that before fire was
- ordered, 20 Muhammadans are reported to have been killed and about 40

wounded and that dead bodies were being brought to the police lines?

The Honourahle Sir Alexander Muddiman: I have read the further
statements in the Press as to additional casualties, but I have no official
information about that.

Nawab Bir Sahibzada Abdul Qaiyum: Will Government please see that
- the information supplied by the Associated Press in allscases of communal

riots is accurate and unbiassed, because it is the first information that
creates an impression on the mind of the public and prejudices the case
- one way or the other?

The Honourable Sir Alexander Muddiman: The Government very
greatly desire that all communications in the Press should be accurate and
judicially minded.

Mr. K. Ahmed: In view of the fact that the question of music before
mosques has engaged the attention’of the Government of India and the
country particularly since the 2nd of April, 1926, do Government propose,
for the benefit of the country, to take immediate steps to put an end to
this matter so that the people of India may live in peace and tranquillity ?

The Honourable Sir Alexander Muddiman: I should very greatly desire,
Sir, that these unfortunate incidents should be terminated, and, if the
Honourable. Member can indicate any manner in which they could be
terminated, I will certainly consider it. I suggest, however, that fhe
matter is not one for laughter.

Mr. K. Ahmed: Sir, I gave notive of a Resolution which read thus:

““ This Council recommends to the Governor General in Council that he may be
pleased to take immediate steps to brin; about a solution of the question of music
before mosques for the benefit of JIndia ™, .

" and, Sir, after it was allowed by the President, it was disallowed by His
Excellency the Viceroy, Lord Reading, under the instructions from the
Home Department, and Bir ... .

Mr. President: One by one, please.
Mr, K, Ahmed: Is it not a fact, Sir?

The Honourable Sir Alexander Muddiman: I really do not know what
the Honourable Member is asking as to what is a fact or not. But I again
repeat that this very serious communal] trouble is not a matter for laughter.

My. K. Ahmed: Is it not a fact, Sir, that my Resolution was allowed
by you, Mr. President, and that His Excellency the Viceroy disallowed
. g_ 1?11 January, 1926, under Standing Order 22, clause 2? Is it not a faet,
ir
The Honourable Sir Alexander Muddiman: I would suggest to the
Honourable Member to put down his question. I do not carry the matter
in my recollection.
Mr. K. O. Neogy: Do I take it, Bir, that Government, by agreeing to
amswer these questions at such great length, have agreed to the oreation
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©of a convention under which it will be permissible for us to bring up ques- "
tions here which hitherto were objected to on the ground that they related
to provincial subjects?

Mr. President: Questions ‘are allowed by the President, and the Gov-
ernment have nothing to do with it.

Nawab Sir Sahibzada Abdul Qaiyum: May I ask, Bir, if the attention
of Government has been drawn to a speech recently made by Dr. Moonje
at Gujranwala in which he said that if the Mussulmans objected to music
before mosque, they should remove their mosques from the roadsides. Do
“Government contemplate taking any action in the matter of the removal
of mosques from the main roads?

The Honourable Sir Alexander Muddiman: I suggest, Sir, possibly that
"question does not arise. But I can assure my Honourable friend that
‘Government, neither in the past nor in the future, are likely to take any
action in the manner suggested.

Mr. K. Ahmed: In view of the fact that the Government of India have
‘been sitting over this matter for more than a year now, do they .propose
to take any steps to put an end to this matter in order to restore peace and
tranquillity in the country?

Mr. President: That question has been answered.

I understand that there are short notice questions by Haji Chaudhury
Mohammad Ismail Khan on the same subject. Perhaps the Honourable
Member will not now put those questions in view of the fact that similar
-questions have just been answered ?

Haji Chaudhury Mohammad Ismail nm I have got a telegram from
my own district, and it reads thus .

Mr. President: Does the Honourable Member desire to put the short
notice questions that stand in his name?

Haji Chaudhury Mohammad Ismail Khan: Yes, Sir.
Mr, President: Will the Honourable Member read his questions?

Haji Chaudhury Mohammad Ismail Khan: 1. Has the attention of .
‘Government been drawn to the I. N. A. telegram regarding the death of
‘20 Muhammadans and wounding of 40 as a result of firing at Backergunj?

2. Will the Government be pleased to make a statement as to the real
facte of the rioting at Backergunj?

.

3. Will the Government be pleased to enquire as to the preventive
measures taken for the prevention of the rioting?

4. Did the authorities concerned have any idea of any impending rioting
on the Shivaratri day and, if so,” what steps did they take to prevent such
riots ?

The Honourable Sir Alexander Muddiman: Sir, I have answered the
greater part of these questions. There is the one point in 8 and 4 of the
-question which wants answering. I have given the House all the information
I had, and it is quite evident that the authorities must have had some

warning as the District Magistrate and the armed police were present on
the spot.
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Mr. K. Ahmed: What was the real fact of the riot, Sir? The question:
refers to that, and that is not answered.

The Honourable Sir Alexander Muddiman: I have aiready answered
that, Sir. ]

Raja Ghazanfar Ali Khan: Will the Government be pleased to state
whether any of the policemen present on the spot were molested by the
Muhammadans ?

The Honourable Sir Alexander Muddiman: I have already given the
House all the information in my possesslon and I have no further informa-
tion to offer.

Raja Ghazanfar Ali Khan: May I know whether the Government
received information as to how many Muhammadans were killed and in-
jured? If any of the police present were injured, the Government must
have been informed of it.

The Honourable Sir Alexander Muddiman: The Honourable Member
has no right to assume that I have any information about that when I have
distinctly told him that I have not. I have given the House all the informa-
tion I possess.

~ Mr. B. Das: Was it not a fact that this mosque before which the riot
took place was built only very recently and the Local Government antici-
pated this riot beforehand?

The Honourable Sir Alexander Muddiman: I am not in a position to
say, Sir, and I would suggest to the Members of this House that they.should
suspend judgment in this matter. They are merely drifting into a very
irregular debate without the facts.

UNSTARRED QUESTIONS AND ANSWERS.

PegMaNENT EMPLOYMENT OF THEE ATDIT AND ACCOUNTS STAFF OF THE
GrEeAT INpIaN PeExINsULa Ralnway.

171. Mr. N. M. Joshi: (g) Is it a fact that when the Great Indian
Peninsula Railway was taken over by Government in July, 1925, unlike
the other departments of the railway, the services of the Audit and Accounts
staff were not permanently transferred to the Government, but the staff
were allowed to continue their term for a period of six months within which
Government promised to settle up the administrative problems with a view
to offer permanent employment to the staff after the expiry of the term?

(b) Is it & fact that after the expiry of six months, instead of offering
permanency to the staff, Government gave another extension of six
months ? w

(c) Is it & fact that-the staff during the period of the second extension re-
quested the Head of the Department to remove their anxiety about Pér-
manent employment?

(d) Is it a fact that Goverament did not consider the request ot th&
staff and gave yet another extension of nine months?
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(e) Will Government be pleased to state why they were mot able to
cfler permanent employment to the staff even after one full year though
they had promised to do so after the cxpiry of the first extension?

(f Do Government now propose to offer permanent employment to the
staff after the expiry of the present term of extension.

The Honourable Sir Basil Blackett: The information is being collected
and will be communicated to the Honourable Member in due course.

Digecror or CoNTEACTS.

172. Mr. Mukhtar 8ingh: Will Government be pleased to state since
when the post of ‘‘Director of Contracts’’ has been created in the Military
Department ?

Mr. G. M. Young: The appointment of ‘‘ Director of Contracts '’ was
created on the 1st April, 1924, by the transfer of the appointment of
‘*“ Controller of Contracts '’ which existed under the previous organisation
at Army Headquarters. The latter appointment was created in 1918.

PurcHask oF Stores BY THE DIEEcror oF Com.actg.

173. Mr. Mukhtar Singh: Will the Government be pleased to state
the method of purchases made for the military units or for the department
in vogue before the creation of the post of the Director of Contracte? Will
Government be further pleased to state the method now adopted and
give in detail the points of difference in the two methods?

Mr. G. M. Young: The method of purchase in vogue before the erea-
tion of the post of Controller (now called Director) of Contracts was that
the various departments and services purchased their requirements them-
selves by means of contracts or other arrangements. Under the present
system, the Director of Contracts arranges for the bulk purchase of stores
and supplies of an important nature under the following groups:

(a) Food grains. .

(b) Wheat products (flour, atta, bran).

(¢) Coal and Coke.

(d)- Petrol, mineral oil, lubricants, and paints.

(¢) Miscellaneous stores—including Ordnance and Factory require-

ments. ‘
The advantages of-this system are that it ensures the use of the best

markets to the best advantage of the State and the fostering of indigenous
industries from an all-India point of view.

RATES AT WHICH DIFFEREXT ARTICLES ARE SUPPLIED TO INDIAN AND
Evroreax SorLprErs axp Orrrcers.

174. Mr, Mukhtar Singh: Wil Government be pleased to place on
the table the copy of the rates at which the djfferent articles are supplied
to> the Indian and European soldiers and officers serving in the Military
Department ? :

Mr. @. M. Young: I will furnish the Honourable Member separately
with a copy of the ‘ Stock Book Rate List ™ for 1926-27.
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ProcapURE ADOPTEL For THE PulicHase oF MiILiTamy SToRES,

175. Mr, Mukhtar Singh: Will Government be pleased to state the
procedure adopted in inviting tenders and accepting them for the pur-
chases of articles for the Military Department ?

Mr. G. M. Young: I invite the attention of the Honourable Member
to the reply given on the 22nd September, 1924, to starred question
No. 2810. The procedure indicated therein has since been modified, as
a tentative measure, to this extent that tenders for the purchase of stores
the estimated cost of which ‘exceeds Rs. 5,000 are now ordinarily adver-
tised, unless circumstances render advertising either impracticable or
undesirable. ‘This is the general principle followed by the Indian Stores
Department.

Locariox oP Mivrrary Svrpry Depdrs,

176. Mr. Mukhtar Singh: Will Government be pleased to state the
central depéts of rations wherefrom the articles of rations for the military
are distributed?

Mr. G. M. Young: A list showing the various stations at which supply
depdts are located will be furnished separately to the Homoursble Mem-
ber.

MOTION FOR ADJOURNMENT.

Mr. President: I have received notice of a Motion for .AﬂJoumm.ent
on the subject of the riot just referred to from Hap Chaudhury Moham-
mad Ismail Khan. I do not know whether in view of the information
already supplied by Government and in view further of the fact that
there is not sufficient material before this House to raise a debate on the
question with any advantage, the Honourable Member wishes to press
his motion at this stage.

Haji Chandhury Mohammad Ismail Khan: No, Sir, I would like, with
your permission, to wait for another day till I get the information from
Barisal in fuller detail and till the Government of Bengal also send full
details to the Home Department. I should then like to move my motion.

Mr. President: T would advise the Honourable Member in ‘the mean-
time to suggest to his friends in the Bengal Legislative Council to take -
up, the matter theve.

Mr. K. Ahmed: Su-, in new of the fact that ¥ has: become m .114
India question

.Mr. Proddnnt. The thlr has given po ruling on the point of order
to-day, because the Honourable Member does not. wish fo press his motion.

. — -
. T Ee : =

PETITION“S RELATING TO T‘HE CUBRENCY BILL

Sir Purshotamdas Thakurdas (Indmn Merchants’ Chamber: I.nd.lal
Commerce) : Sir, with reference to a Bill entitled a Bill further to amend
the Indian ‘Coinage Aet; 1908, and the Indish Paper Girvendy Abt, 1023,
for certain purposes, and ‘to Iay upon the Govermor General ia Coumcil
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«certain obligations with regard to the purchase of gold and the sale of
gold exchange, Bill No. 1 of 1927, I beg to present the following applica-
tions :—218 petitions from Ahmedsbad from 2,743 persons; 33 petitions
from Kaira from 1,007 persons; 11 petitions from Broach from 370 per-
sons; 22 petitions from Surat from 370 persons; 4 petitions from Tuticorin
from 15 persons; 22 petitions from Shikarpur (Sind) from 63 persons;
‘84 petitions from Karachi from 58 persons; 5 petitions from Delhi from
25 persons; 15 petitions from Calcutta from 68 persons; 5 petitions from
Jullundur (Punjab) from 5 persons; 100 petitions from Bombay from 745
persons; 42 petitions from Agra from 148 persons; 10 petitions from
Rawalpindi from 42 persons; 30 petitions from Madras from 30 persons;
‘® petitions from Akola from 51 persons; 12 petitions from Panch Mahals
-from 181 persons. Total 568 petitions from 6,065 persons.

Mr. President: All these petitions will be conmdered by the Petitions
Committee this evening when it meets.

Sir Purshotamdas Thakurdas: Thank you, Sir.

GENERAL DISCUSSION OF THE BUDGET—PART Il—contd.

Mr. President: The House will now resume the General Discussion
of the Budget (General).

The time limit for to-day's speeches will be the same, nsmelv, twenty
minutes for each speaker.

Sir Walter Willson (Associated Ghambe.ra of Commerce: Nominated
Non-Offieial): Sir, once again our Finance Member has been fortunate
in being able to put. befdte this House sn estimated surplus, and once
-more he has been able to confirm that bis forecasts of the previous year
"have tumed out om the might side. I expected that he would have, as
.he has had, sssailants who would claim that a realised  surplus necessarily
implies over-budgetmg and over-estimating. I am not one of those,. Sir,
‘because,’ having been trained as a business man, I was taught to err, if
err I must, on ‘the safe side, and I think no ane can ressonably complain
+sthet there is suy error worth mentioning in a budget which es’l‘.hhated for

-arsurplus of .1} per cent. on the -expenditure out of the central revenues
imd actually turned out a surplus of.2} per cent.

Bir, I think this House owes a very great debt of grstltnde to Bir Basil
* Blackett for the work he has done for this eountry. From: the wery first,
he has made it absolutely plain that one of the goals of his ambition was
“to sbolish the provineidl contributions and in doing.so, Sir, this year,
‘{though one year #til remains in- doubt) he has taken a risk and I “wish
'him every luck with the risk he has tahem, I congratulate him upon it
nnd I hope that his hopes will be fully justified.

. Sir, the question of retrospect and forecast is always & malter of
conmdemb]e interest. The ‘veaF past hés mot been a good one for the
railways, for the coal trade, for Bombay cotton, for shipping, nor any form
of transport that I can think of. Until there. is some improvement in.the
_Bombay cotton mdustrv it will bé idlé to look foét anv great improvement

. 3p other, industries “in 'Bombav. as econidende there in the main depemds

" upon the’ principal ‘industry, whish'is oetéon. True, I believe, “there ‘have
“latelv been signs of sorhe improverens;’ and we must all hope thatx thev
will'bs ‘more than realised ab' s‘va-y*eaih date. ~ -

s
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Sir Basil Blackett has been able to point to certain beneficial reduc-
tions which he has been able to make in such things as the motor car
duty, but out of the surpluses realised in the last four years, I want to
direct his attention to the fact that the only commercial interests thas
he has been able to benefit in that time are the cotton industry of Bombay,
in the abolition of the excise duty, the reduction of the excise duty om
motor spirit, the reduction of the salt duty to 1/4; and now hides are
to get an exemption, also motor cars and tyres a reduction, in addition,
of course, to the abolition of stamp duties on demand bills of exchange.
Sir, we have always pressed for the reduction of the duty on motor
cars and tyres but we have never been heard to say that we did it on
any other grounds than commercial grounds. It was not with a view to
protecting the interests of the rich man, as really a difference of 10 per
cent. on the import duty on his motor car is not a very serious matter
either way. But we have pressed for this reduction because we believe
with Sir Basil Blackett that any tax upon transport is a bad tax and that
the development of the country requires that transport should be en-
couraged in every possible direction. We believe that improvement in
motor transport will enormously add to the earnings of the railways and
to the marketing of the poor man's produce. Those who, like myself,
may have travelled round India very extensively by motor car within the
last six months could not have failed to notice with the greatest possible
satisfaction the enormous number of motor buses plying over verv long
distances carrying the poor man and his luggage.

Sir, we have paturally been looking for relief in respect of some other
taxes and duties which fall very heavily upon trade. I refer in the first
place to the double super-tax upon companie§ which is levied merely
because thev happen to trade in company form. No portion of the tax
paid by companies is allowed to be set off when the individual himself
fills in and submits his return for super-tax, which was always intended
to be an individual tax. If this one concession were allowed, it would go
a considerable distance towards removing the great objections I have al-
ways urged and will continue to urge in regard to this tax. After all,
Sir, we are only asking for the removal of a tax which was put on as
part of the aftermath of the War, in order to enable us to balance
Budgets which urgently needed it. Now that thev do balance, I do sub-
mit thet this is & tax which should be taken off. I am perfectly well
aware that the Taxation Enquirv Committee did not agree with me but
T have dealt with that before, and I say that after all, when you do reach
a surplus, it is surely just that undue taxes, double taxes, should be taken
off before there should be any reduction of the ordinary taxes. If this
tax is taken off, then T am quite sure that we should be all the more
willing to vote grants for more of the beneficial services which Sir Basil
Blackett has been able to find grants for and has indicated that he wants
to continue to do in future. Look, Sir, at the long list of grants thad
'were made last vear. 6% lakhs for Indian Research, 1 lakh for education
in the North-West Frontier Province, a non-recurring grant of 1} lakhe
for a hich school at Peshawar, Re. 50,000 for the Victoria Hospital a$
Ajmer, Rs. 50,000 for the Eye Hospital at Delbi. Rs. 4,00,000 to Univer-
gities and so on. I need not repeat them. The House knows them. And
lastly & grant of Rs. 10,000 to the Delhi University, who, as far as T ean
make out, seem to have spent some of that money in fixing .postars on
the gate posts of the houses in Raisins.
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Sir, the next point I wish to take is sugar. The Financé Member
referred to increased proceeds from sugar duties in previous years. He
forgot to mention, or he did not want to mention, that these good figures
were due to the fact that at the time when the price of sugar was falling,
the Government changed from an ad valorem basis to a specific basis, about
which I made a protest at the time on the ground that it was going
back upon an understanding which had been in force with the sugar trade
for many years. I do not at this moment wish to say that this has done
the trade any harm. I do not believe that it has and I only refer to it
in the hope that similar experiments may not be made again without
reference to any trades with whom understandings have been in force for

a number of years.

The mention of sugar, Sir, brings me to a loss of revenue and a loss
of trade to the merchants of Indis which has been occasioned by the diver-
sion of imports of sugar from the mnatural port of Bombay to the
Kathiawar coast ports. The Finance Member's anticipation this year of
some reduction in the imports of sugar will, I am afraid, be realised unless
this matter receives his early attention. I understand that the history
of the matter is that the Government in the year 1923 disallowed tran-
shipments of sugar feom Bombay to Kathiawar coast ports, but that to-
wards the end of 1923, the transhipments were again allowed. In conse-
quence of this, a trade has been built up at Jamnagar and Okha ports
which have sufficiently deep water to enable ocean-going steamers to call
there and considersble quantities of sugar are being landed at these two
ports. I understand that there was an agreement between those States
and the Government of India by which those States undertook to collect
the same rate of duty as was levied in the ports of British India, but I
have reason to fear that this agreement is being broken if not in letter
at least in spirit. The information given to me is that in a certain State
which perhaps it is more prudemt mot to mention, although the import
duties are collected at the rates in force in British Indis, certain conces-
sions are given in other directions which have the effect of diverting the
trade and of nullifving, if not abrogating, the agreement to which I have
referred. I am told that the port dues, railway freights and godown
rents are not only much lower than in British ports but that financial
facilities at verv low rates of interest are afforded to the local merchants
and I have stated what sort of effect this bas upon the trade. I think
perhaps it is & subject of some delicacy and I had better not go into it
any further across the floor of the House. But I do ask that Govern-
ment will make the closest possible inquiries into this and see that our
trade is protected.

8ir, criticisms have been levelled, ag I expected they would be, at the
abolition of the export duty on hides. But, Sir, it is an economic proposi-
tion that an export duty is a bad tax and while I fully expected my friend
from Madras to object to it, I can assure the House that though the
Chambers of Commerce at Madras agree with my Honourable friend

Mr. A. Rangaswaml Iyengar (Tanjore cum Trichinopolv: Non-Muham-
madan Rural): And Sir Gordon .

* St Walter Willeon: I said, Sir, the Chambers of Commerce st Madras
agree with my Honoursble friend. 8o, I see no reason why he should
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interrupt me. And he is supported by the Chamber at Cocanada and at
my friend Mr. Chetty’s Coimbatore. The only other major Chamber of
Commerce in India that opposes the withdrawal of the duty on hides.
is the Chamber at Cawnpore. All the remaining Chambers of -Commerpe
welcome the abolition of the export duty on hides.

Sir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian
Commerce): Excluding the Indian Merchants’ Chamber, Bombay, 'who
oppose it .very strongly.

Sir Walter Willson: Sir, I hope that the removal of the export duby
on skins will follow in due course. The Finance Member indicates, a&
I read the budget speech, that ﬁnanclal considerations have prevented
him from doing this this year.

The next duty to which I wish to refer is the abolition of the export
duty on tea. When the Honourable Member was making his speech I
said, ‘* Hear, hear,’’ lustily when I heard ol the abolition of the export
duty on tea, but I was inclined afterwards to think that I might have
said that at the wrong place and applauded u little before my time. I
do really welcome and heartily approve of the abolition of export duty on
tea. At the same time, I am bound te say that I do not relish the idea
that for the removal of a tax, which js admittedly obnoxious in principle,
the cost of it should fall upon the interests who paid it before it was:
removed. It seems to me that it is rather a case of taking back with one
hand what vou give with the other. But as a Resolution is to be moved
in this House at a later date to give effect to these proposals T need say
no more upon them at the present time.

The next matter that 1 wish to urge upon the Finance Member is my
regret that the Budget presents no- festure for the Setting off of Business.
Losses. This' has been urged throughout the whole coumtry for many
years and 1 believe that there is no Chamber—even the Indian Chamber
at Bombay—that is not entirely at one with me in pressing for the right
of setting off the business losses of one vear against the profits of another.
The Btate shares in the profits and prosperity of all businesses. It is
a sort of sleeping partner and it is only right that it should, if it never-
has to pay a share of the loseés, at least allow them to be set oﬁ against-
the profits of a good year. a

The Budget has generall\ been welcamed by commercial opinion all
over the country.  Naturally, the provincial contributions had to have
first knock at the surplus, but now that the provincial eontributions are .
past, I hope for ever, we shall look forward to an early removal of some
of the defects to which 1 have referred.

I would like to conclude with a few words “in connection with the:
Military Budget. Commercial opinion is constant on this one point, that
the maintenance of an efficient army js absolutely essential to every in-
terest in India. Commercial bodies are mlhng to pay their share of
the taxation in order to maintain the army in a first rate condition. But
we-do require that the closest possible supervision shall be exercised upon
the expenditure. In plain language, it is this, that whilst we are pre-.
pared to pay any reasonsable bill and regard it in the form of an insuranee
premium, and excellent value at that, we aré not prepared to give the arwmy,
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the Commander-in-Chief, & blank cheque to spend in any manner that he
may approve. With these words I again congratulate the Honourable
Sir Basil Blackett upon the excellent Budget that he has been able to

put before us.

‘ Mr. P. B. Haigh (Bombay: Nomirated Official) : Mr. President, it 18
with great diffidence :(md indged not a little trepidation that I venture to
rise to make my first speech in this House,  After listening to t.};pl
wealth of imagery and the variety of literary allusion that poured from
the Benches immediately opposite to me yesterday, 1 feel painfully
conscious of the poverty of my own language, and therefore, Sir, I venture
to.try and derive a little inspiration from the perusal of a play of
Shakespeare. I refer to Julius Caesar. .1t seems to me that the Honour-
able the Finance Member, if he will allow me . to spy so, is this mern-
ing somewhat in the position of Caesar’s corpse. ‘He. is stretched on
the bier, and. the Honourable Members opposite come to- bury Caessr
and eertainly not go. .praise him. Well, Bir, I too come humbly to-
speak at Caesar's fumeral 1 am po orator as my Honourable friend
Mr. Gays Prasad Singh is; I only come to speak what I do know. I
was one of those who had the privilege of being in the Houge when
the Honourable the Fipance Member introduced his first Budget 5 yeam
ago, end naturally it is a matter of interest to ome emerging :from the
Cimmerian darimess of the provinces to see how he has prospered.  To
go back to Shakespeare, I think we may safelv say that the Fipance
Member has been our friend, faithful and just to us. But Sir Hari
Singh Gour says he is extravagant and Sir Hari 8ingh Gour is.an Honour-
able Member. The Noble Jamnadas has told us that Sir Basil Blackett
is but plausible. We]), Sir, is this really true after all? The Finance
Member has brought five Budgets home to Delhi whose surpluses have
the general coffers filled. * Is this all plausibility? When the poor
provinces have cried, the Honourablé the Finance Member has wept- He
has wept on this oceasion solid tears for which I think we ought to be
duly grateful. Mr. Jamnadas says he is but plausible, and Mr. Jamna-
das is an Honourable Member. (Sem¢ Honourable Members: * Louder
please.””) .

Bir, I cannot really think that the Honourable Memlers who hawe
attacked the Honourable the Finance Member quite indiscritiihately cam
really be speaking seriously. He has been accused of such a' variety of
gins—of which I have noted a few. He has been accused of collecting
windfalls by deliberately underestimating. = Mr. Jamnadas has accused
him of constantly overestimating a constantly diminishing revenue. He
has been accused of wasting the country’s resources by crores of rupees
and at the same time of extravagantly providing for the redemptioh of
our debt- Well, Sir, if we can draw a parallel between public and private
finances, I for one would be very clad if T could be wasting mv resources
and at the same time providing for a redemption of my debtss The
Honournble the Finance Member has s0 msany solid achievements to his
credit in the last few yvears that we cannot take these exaggerations
really seriously. He has reduced the salt tax. He bas reduced the large
Military Budget. He has abolished the cotton excise duty. He has
raised our credit which is hardly an indication that the world at large
thinks that our resources are being shattered; and finally he has, T hope
for ever, sbolished the provincial contributions.
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Well, Sir, these provincial contributions, as the House well knows,
were formerly a subject for mutual recrimination among the representa-
tives of the different provinces. =~ When they came up that was the time
when the nominated official representatives from the provinces really had
their field day. The whole resources of zoology were exhausted by
Honourable Members in describing each other and their provinces. We
bad references to milch cows, we had reference to toads and harrows,
sponges and octopuses and I know not what. (An Honourable Member:
“Nightmare.”’) Four years ago it was my privilege to engage in a passage
of arms with an Honourable Member from Madras who occupied the seat
which is now occupied by my Honourable friend, Sir George Paddison.
But, unfortunately, I committed the indiscretion on that occasion of speak-
ing first, and Mr. Moir who followed me was able by what I can only
Tegard as a most unjustifiable misinterpretation of my remarks to achieve
‘possibly a verbal victory and I have been looking forward for the last four
years to get a - bit of my own back. I am afraid the time has gone.
"To-day these recriminations are at an end. The tiger of Bengal to-
-day is lying down beside the mileh cow of Madras and the shorn lamb of
Bombay; the rhinoceros of Assam recently invented by the architect of
this building swells the chorus of praise: and the magician responsible
for this unusual harmony is the Honourable the Finance Member.

Speaking for my own province, I must say with great sincerity that
‘we must be grateful for the arrangements which the Honourable the
‘Finance Member has been able to make in this year’s Budget to abolish
-our contribution: and in addition Bombay must be grateful for the gift
of 28 lakhs of rupees to take effect in the present year. ‘We must
remember that the Honourable the Finance Member has recognised the
special difficulties of Bombay at this moment and has treated us with
consideration and we take it as an earnest of his good will and an indica-
tion not only of his beneficence for the present but of his good intentions
for the future. Because, Bir, no provincial representative from Bombay
can ever make a speech about the Budget without some reference to the
Meston Settlement and I confess, Bir, that there is one passage in the
Finance Member’s speech which made me feel a little uneasy. 1t is

in paragraph 37 of the speech:

“ Once the provincial contributions have been e:'ttinguish_ed. we shall find ourselves
in a freer atmosphere in which we can consider the question of taxation entirely or
almost entirely from the standpoint of the Central Administration.”

I hope, Sir, that that was an error and that when the provincial contri-
butions have been finally abolished the Finance Member will consider
the question of taxation not merely from the standpoint of the Central
Administration but from that of the intereste of the country as a whole
and of the individual provinces that form the country. I am encouraged
to believe that his intentions are better than those that are expressed in
the passage I have just read. I have here, Sir, his speech made on the 10th
August, 1926, in which he dealt at length with the question of taxation. The-
speech is a long one and I will not weary the House by reading it in
extenso but there are just two passages which I should like to quote and
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I do so because I wish to impress them again on the mind of the Finance
Member for fear he should be tempted to forget them. He said:

“If we are to approach the question of improving the Meston Bettlement with any
reasonable hope of success, we must begin with the proposition that the Meston
Settlement is the only pcssible starting point and our object is to amend it and not

& replace it.”
We are thankful for the prospect even of its amendment and later on
there is another passage which gives even more hope to Bombay and the
dustrial provinces generally.

** There can be no question of the Central Government's surrendering the taxation
of income to the Proviaces sltogether and the Central Government must retain the
monopoly of the right to impose income taxes. But there are strong arguments for
giving the Provinces a share of the proceeds.”

Well, 8ir, I do not wish to labour this point. It is ungenerous to
Jook a gift horse in the mouth and I do not wish, like Oliver Twist, to
be always asking for more- But I hope that the Honourable the Finance
Member will not forget that as long as the Meston Settlement remains
umrevised the question of Bombay finances can never be econsidered as
»eslly settled.

Sir, before the Honourable the Finance Member turned his steps to
the Treasury and finance, he was a classical scholar; and he is still a
classical scholar.  Unlike his colleague on the Front Bench, he cannot
be accused of having deserted his first love. May I remind them—I
sk the House to pardon me if they are not familiar with it, but I
wish to impress it on the mind of the Finance Member—may I remind
him of the exploits of an unpleasant individual, a noted bandit, who
Bgured in the neighbourhood of Athens—I ‘do not know how many years
ago B. C. and who rejoiced in the name of Procrustes. - This amiable
gentleman was provided with a number of boxes and when he captured
an unfortunate traveller he put him in a box and if he did not fit the
box he lopped off his limbs and put him into it. That is exactly wha}
the Meston Committee have done to the unfortunate provinces. They
came out with a cut and dried scheme—their beautiful boxes—and they
made the provinces go in. Thev took Bombay. They lopped off it its
income-tax and pushed it in. Then they found that Bombay was too
short and they took its two remaining limbs, the land revenue
and the excise revenue, and with cruel ingenuityv thev elongated
thiem in their imagination until they fitted the scheme and pulled
them out to a length which they did not really possess and
then said. ‘‘ You now fit our scheme "". Sir, Procrustes came to a bad
end- I hope that the Honourable the Finance Member will plav the
part of Theseus and tumble this new Procrustes one dav over the Skvro-
nian rocks. May I borrow the phrase of one of my Honourable friends
opposite—T fear he is not here to-day—and say that we hope that the
abolition of the provineial contributions is the thin end of a wedge
against which the Honourable the Finamce Member will not set his
face.  Or shall T borrow another metaphor from another Honourable
Member and sav, the Meston Settlement, like the provincial contri-
butions, is a millstone round our necks. Having abolished the upper
millstone of provincial contributions, will he now turn to abolish the
nether millstone of the Meston Bettlement—this millstone which poisons
our relations? (Laughter). T ask the Honourable Member to take away
the nether millstone also and fling it into depths of the sea- ’
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Mr. R. K. Shanmukham OChetty (Salem and Coimbatore cum North:
Arcot: Non-Mubhammadan Rural): Sir, if my Honourable friend the Chief
Whip of the Government would permit me to do so, 1 would like to con-
gratulate him on the very excellent speech which he has just now made.
After listening to his wealth of imagery and poetry, I feel rather nervous
to deviate into prose. I would begin the few remarks that I propose to
make at this stage by saying a word about the customary form of presenta-
12 Noox tion of the budget figures, a subject which has been referred to

' in paragraph 12 of the speech of the Honourable the Finance
Member. The only merit of the present system of presenting the budget
figures lies in its long usage, for in every other respect, I am constrained to
state, it is highly perplexing, if not grossly misleading. Honourable Mem--
bers will realize the force of my remark if they turm to the Budget and
revised figures for the year 1926-27. The budget estimate of revenue for
1926-27 ig 13043 crores of rupees, and the  revised figures are
130-256 crores. The natural inference which any person who glances through
the budget figures would draw is that there has been a slight fall of about
18 lakhs of rupees on the revenue side. But a reference to the budget
speech of the Honourable the Finance Member would disclose that actuslly
revenue has been better by about 2 crores of rupees. This form of pre-
sentation, 1 maintain, is very perplexing and misleading. The Honourable
the Finance Member has pointed out the resson which brings about this
strange result. The inclusion of the railway figures of revenue and expen-
diture in the General Budget is a feature which is responsible for this
ccnfurion and perplexity. On the revenue side we find the figure of 35
crores of rupees as net receipts from the railways, and on the expenditure
side we find a corresponding item of over 30 crores of rupees. Now a
xariation in these huge figures, for which gemeral finances cannot be held:
to be responmsible, introduces an element of uncertainty and perplexity
which I think ought to be removed; and I would suggest to the Honourable
the Finance Member the advisability of altogether omitting these figures
from future Budgets and giving to us only the net contribution which the
railweys are making to the general revenues. Looking over the Govern-
ment of India Act, and the rules made thereunder, I cannot see that there
is any statutory objection to the Finance Member following this course.
According to the rules made under the. Government of India Act, the
Budget can be presented to this House in any form which the Finance
Member deems proper, and I would suggest to him, Sir, that it would add
considerably to the elucidation, not merely of the Railway Budget but of the
General Budget as well, if these two are kept apart. We have always
sung the praises of the effects that followed from the separation of railway
from general finances, but unfortunately, in spite of the separation, the:
form of our General Budget has not in the least improved. In this con-
nection T would like to suggest to the Honourable the Finance Member
the advisability of opening up a Railway Loans Fund in the same way as
he has started a Provincial Loans Fund. Sir, T welcome and appreciate
the advantage resulting from the system of keepimg a Provincial Loans
Fund ; and T put it to him whether it would not clarify our general financial
position if, instead of showing the railway capital expenditure as a pamk
of the geners] revenues and expenditure of the country, it would not be
more advisable to debit that item to a separate fund which might be called
the Railway Loans Fund. The interest which railways pay might be
credited to that fund and all advances made by the Government of Indis
might be debited to that fund. 1f this system is followed we might per.
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haps in. the not very distant future evolve a state of things in which the
railway administration of our country might be able to borrow on the
credit of this Railway Loans Fund itself. If that can be brought about it
would be a very desirable state of affairs indeed.

The Honourable the Finance Member has been congratulated from the-
various quarters of the House on the four successive surplus budgets that
he has presented to us. Sir, surplus like all good things in the world must
be enjoyed in moderation, and whether a surplus in a budget is for the
good of the country or to the detriment of the country depends upon the
uses to which those surpluses sre put. If the surpluses of the country
are to be utilized either for giving relief to the general tax-payer or in spend-
ing upon the nation-building services, then no doubt surpluses would be
a very welcome feature in the Budget. But if surpluses are simply to be
realized” surpluses going into that huge machine of the - Honourable the
Finance Member which is set apart for the reduction or avoidance of debt,
then I for one cannot congratulate the Honourable Member an the sur-
pluses that he has realized during the past four vears. Let us: for s
moment review his surpluses for the last four vears. In 1923-24 there-
was a realized surplus of 2-39 crores of rupees. But I should say that
the actual surplus of that year was 6} crores of rupees, because the Hon-
ourasble the Finance Member in that year wrote off 3-41 crores of rupeeg
which he was keeping in a suspense aecount. This money had been lent
to. the Persian Government and has been mercilessly written off the-
accounts of 1923-24. A further sum-'of 83 lakhs of rupees, which wae the
discount on the 1923 loan, was written off the accounts of 1983-24. In
this connection may I ask the Honourable the Finance Member to tell this-
House whether any steps have been teken at all to recover the 3} crores
of rupees that we had lent to the Persisn Government. In spite of, the
surplus of 6} crores of rupees that the Budget of 1928-24 revealed, it was
in that year that the Honourable the Finance Member advised His Excel-
lency the Viceroy to certify the doubling of the salt tax.

. The Homourable Sir Basil Blackett (Finance Member): On what does
the Honourable Member base that statement—the advice I gave?

Mr. R. K. Shanmukham Chetty: Well, Sir, if I am to understand that
the Viceroy certified the doubling of the salt tax on his own respansibility
I can certainly sympathise with the powerlessness of the Honourable the
Finbnce Member. But I at anv rate thought that he had a greater voice jn
managing the finances of the country than he is prepared to give himself
credit for. Tn 1924-35 there was a budgeted surplus of 18} lakhs and vet
the. realized surplus was 56826 lakhs. In that year we expected that
some relief might be given to the provinces. but no relief was forthcoming.
In 1925-26 the budget surplus was 24-13 lakhs and the realized surplus was
331-18 lakhs, and yet the relief that was given to the provinces was only
2} crores of rupees. In the Budget for 1926-27 the surplus was 5 lakhs and
the realized surplus 810 lakhs. During the three vears from 1923-24
therefore about 11} crores of realized surplus have been applied to the
reduction or avoidance of debt. T maintain, Sir, that taking away this
huge sum from the revenues of the country and setting it apart for the
reduction or avoidance of debt ir addition to the permanent provision that
is made for a sinking fund js a matter on which this House cannet con-
gritulate the Finance Member. The huge realized surplus means one of
two things: it means either that the Finance Member collected more taxes
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than what was essential, or that he starved the nation-building services.
Speaking on a previous occasion I drew the attention of the Finance Mem-
ber to a passage in a very ancient Hindu treatise, ‘‘Arthasastra’’. The
great author of that treatise, in discussing the duties and liabilities of a
Finance Minister, observed that if the Finance Minister collected from the
people more revenue than what was essential for the requirements of the
King, he ought to be punished by having his nose cut off (Laughter), and
I would ask my Honourable friend to realize what would have been the
fate of his handsome face if he had lived in the days of Chanakya. S8ir,
reviewing the position of the Budget for the last three years, I find there
is & gnm humour in the opening words of Sir Basil Blackett where he
says, ‘‘looking backwards brings little solace to a new Assembly'". Certain-
iy, looking backwards at these huge realized surpluses brings little solace
even to an old Member of a new Assembly. In this connection my Hon-
ourable friend, Mr. SBhankar Rau, thought it his duty to justify his position
ws 8 Budget Officer. I would not attempt to snswer his arguments,
because if I were to do so, I would be deviating from that healthy and
well-recognized parliamentarv practice that thé permanent officials of the
Government are beyond the criticism of the Legislature. Bir, we realize
the devoted service of those men who sit behind the screens. When we
eriticize the Budget it is the Finance Member who is responsible for his
policy to this House and not the devoted band of public servants of which
my Honoursble friend, Mr. Shankar Rau, is such a worthy representative.
T would therefore leave it at that.

There is at least one point on which I might congratulate the Hon-
ourable the Finance Member, and that is the verv skilful way in which he
has managed his ways and mesns Budget. In 1926-27, with just a loan of
Rs. 26 crores, he discharged a debt of 37 crores and financed the huge
programme of that vear. In 1927-28, with a loan of 27 crores, he proposes
‘to discharge 18 crores of debt and finance the capital programme for the
‘coming year. But I think in justice to this House he ought to have given
‘us some indication of the various factors which enabled him to achieve
this magnificent result. He might have told us that he had during the
tast three years a realized surplus of Rs. 12 crores, that he had in the
-gifking fund about Rs. 14 crores, that he had at his disposal the railway
reserve fund and depreciation fund, of Rs. 13 crores, and that he has
reduced the cash balance to Rs. 20 crores. In this matter of the reduction
of cash balances I should unreservedlv congratulate the Honourable the
Finance Member. S8ir, it has always been the complaint of Indian finan-
ciers and politiciang that the Government of India was keeping unduly
Targe sums in their cash balances especially in England. In 1924-25 the
cash balances were 81-78 crores in India, and 18.51 crores in England.
Tn 1925-26 they were 25.14 crores in India and 15 crores in England. In
'1926 27 thev were 24:73 crores in India and 5-24 crores in England, sud
‘in 1927-28 the budget figures are 14.89 crores in India and 5 crores in
England. This matter of the cash balances of the Government of India
‘was brought to the notice of even the Chamberlain Commission, but ‘the
‘recommendations that they made could not be put into effect as a result
-of the abnormal circumstances that followed. As I have said, I must eon-
gratulate the Finance Member for having reduced. the cash balances held
‘m England from 15 erores to 5 erores. In this connection, I.would drew
the sttention of my Honoursble friend and this House to a statement of
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Professor Keynes, a person who is not a very unsympathetic critic of the
Government of India. He says: '

“If the Government of India holds in London & penny more than is required fox
the stability of their financial system, are certainly diverting resources from
ndia, where they are greatly required, to detriment of India’s trade.”

I do sincerely hope that the laudable step that the Honourable Member
has taken in this direction will be maintained in future also.

Sir, my Honourable friend, Mr. Birla, and my Honourable friend, Sir
Victor Sussoon, drew attention to the very interesting Memorandum
about the ratio. I do not propose to anticipate the discussion that we
are going to have very sghortly. =My Honourable friend, Mr. Birla,
pointed out how by the manipulation of tshe currency and by the appre-
ciating of the rupee the Finance Member has actually been spending from
year to year more money and not less money. But the courtesy of
a friend I have got figures in which the expenses of each of the years have
been converted into gold acrording to the prevailing rate of exchange at
the time. In 1924-25 the expenses in rupees of the Government of
India were 129-91 croress Turned into gold at the prevailing rate of
exchange they were £78,824 millions: In 1926-27, the expemses of the
Government of India were practically the same in rupees as they were
in 1924-25, that is, about Rs. 180 crores, but converted into gold at the
prevailing rate of exchange, these were £08,461 millions: The expenses
have therefore been increased by £20 millions.

The Honourable Sir Basil Blackett: May I ask what is the rate of
exchange taken for 1925-26 and 1926-27?

Mr. R. K. Shanmukbham Ohetty: For 1924-25 exchange has been taken
at 1s. 2.%3. gold, for 1925-26, 1s. 5 ;;..&, and for 1926-27, ls. 6_;_1.
Well, if my figures are wrong (Sir Purshotamdas Thakurdas: ““They are
quite correct, they are taken from Government records.’’)—very well. The
Henourable the Finance Member has therefore been spending more money,
and he has been enabled to do that by an artificial appreciation of the
currency ; and this is the price that we are called upon to pay for the
prospective Romance which the provinces will enjoy in ocoming years.
Sir, though I am keenly alive to the undoubted relief to my province in
the shape of the remission of provincial eontributions, yet, speaking with
a full sense of responsibility that atjsches to me, I make bold to say
on the floor of the House tilat, if the remission to my provinee is to be
purchased at the cost of a permanent injury to our monetary system, I
for one refuse to be a party to any such nefarious transaction. Sir,
there might be people who are allured by the solid advantage of hard
cash, but I decline to accept a parochial advantage of a suspicious kind
bought at a sacrifice, the effects of which will be seriously felt in an
agricultural province like Madras; and I have no doubt that the remission
given under such conditions will injure alike him that giveth and him
that taketh. '

Sir Purshotamdas Thakurdas: Sir, ] am glad that my Honourable
friend Mr. Haigh, who is nominated by the Governor General in Council
to this Assembly to represent the Government of Bombay, has in a
bappy speech s6 handsomely expressed the opinjon of the Government of
Bombay regarding the remission that is to fall to the lot of Bombay as
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a result of this Budget. I am sure that Mr. Haigh has carried out his
duty faithfully and truly. If ny Honourable friend had only stopped
there, I would not have to proceed further; but he thought it a part of his
-duty also to criticise some of my stalwart friends on this side of the House
who tried to the best of their knowledge, information and ability to carry
-out their duty. He twitted my. - - .

~ Mr. P. B. Haigh: Sir, I do not quite follow. Does the Honourable
Member accuse me of having accused Honourable Members on the
-opposite side of not having done their duty?

Sir Purshotamdas Thakurdas: Of having criticised them, 8ir, I said,
-and I am sure my Honourable friend cannot say that he did not eriti-
-gise them. Bir, the only difference between the two sides of the House
is this. = We on this side of the House owe allegiance to our constituencies
-and have been elected by them in order that we may carry out our duty
#o them.: Members on the other side of the House, Sir, are nominated
under a certain discipline and have to carry out their part of the duty.
It has surprised many of us on this-side as to why we should differ from
‘s0 many Members on the ofher side whom we know in the lobby and
‘nlsewhere as honourable men. The difference, Sir, between the outlook
-of Members on this side of the House and on the other side of the House
‘is due to our different mentalities. Apd whilst each side tries to ocarry
.out its duty, we. content ourselves with the consolation that we know Mr.
“Haigh to be an Honourable nominated ‘Wémber ‘of this House. =

My duty, Sir, to my country, my constituency and my countrymen
compels me to criticise this Budget on a few points- T believe, and it is
;an rony of fate, that in the remissions of taxation which the Honourable
the Finance Member has been able to put forward in the Budget, he does
‘not please the persons likely to be tavourably affected by such remission.
It remains to be seen whether even the successor of Bir Basil Blackett
will bless him after a year or two it the policy now intended is earried
through.  Bir, one of the remissions of taxation is removal of export duty
“on hides. This'is to cost Government Rs. 9 lakhs this year. The
“Honourable Member, I am sure, has not forgotten that when the export
“duty on hides was decreased, ‘the Indian commercial community, and
‘particularly the ‘Association in Madras interested in the hide export trade,
protested against it- Governmmeit now, Sir, propose to complets the
‘remission, and here at any rate, there is no question of gratitude for the
remission of taxation. Tt is a question of very strong protest? As I
. propose to move an amendment to the Finance Bill against this, T leave
this point at this stage now. The next important remission of taxation is
_thé remission of export duty on tear I do not know, Sir., whether myv
‘"Honourable friend Mr. Chalmers, who represents that industry in this
House, looks upon this as a concession or not; but it strikes me, Sir, that
“if it is a question of giving something up in order to gain something more,
as 8 Member of this House I would not object to it, provided the Finance
Member is sble %0, convince the: House .that the income-fax which he pro-
‘poses te inerease on the tea industry is justifiable and will not ‘mean in-
‘justice to the tea industry.  Regarding, Sir, the decrease of imbort dutv
“»on-mebor cers, 1 am afraid I cannot agree_.with. my Honourable ‘friend

+Colonel Crawford, who sees so many good points, about ft.” I myself
~stand directly to benefit by this decrease, as it is my intention, within the
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next few months, to buy s motor car, but the question that this House
has to consider is whether the remission which is intended to be given in
this connection will really benefit the country. I know that the Finance
Member said that he expected that this concession which is given by
‘the Central Government may be used ae a reason for taxation on motor
-Cars by Provincial Governments, for the purpose of better upkeep of roads
in the provinces. But is there any certainty of this? No such condi-
.tion, I understand, is going to be put on. As many provinces complain of
depression of trade and consequent deficits in their Budgets, it is possible

that it may be devoted, Bir, to make up for some of .the deficit budgets
there-

. .Regarding provincial contributions, I do not, Bir, at ail congratulate
either the giver or the taker of this. I do not oongratulat.e the taker
-because I believe that these contributiens are being given as a result of a
policy which has taken from each of the provinces and their agrieulturists
10, 15 and 20 times more than what is now being offered to them. The
_policy, Sir, has been a policy which Mr. Gladstone called the argument
and law of force. But as this matter is to come up early next week, I do
not wish to elaborate further on it. @ What I say is that any province
which runs away with the idea that it is being given a gift by the Govern-
ment of India is under a very sad and very wrong impression.
The Government of India by their currency policy have taken frem the

agriculturists of India during the last two years crores upon crores of
ru

pees and are now returning to them a paltry crore or even less for which

I should not be surprised if those whe understood the problem refused to
show gratitude.

There is one more obsarvation which I heard the other day from. His
Excellency the Commander-in-Chief. I do not wish, Sir, to spend any
time to-day regarding what fell from His Emellancys llpn- All that 1
will say is that it is very disappointing to me in parficular that His Excel-
lency feels or rather is convinced that the military expenditure cannot be

ut down below Rs. 54 crores and is likely to go upr What fell from my
%onourable friend Colonel Crawferd, namely, that he thought that the
military services were being starved, is equally amazing to me. But I
expéct to be able to put forward my views om this question on Demands
for Grants for the Military Department later, and I therefore do ot pro-
pose to spend any more time on this here.
+ The Homnourable fhe Finance Member, Sir, referred to the romance
wmhich lay behind the Re. 5-45 crores—and he used the words—"“‘in the
hands of Ministers.”” May I ask him if he is going to stipulate that
these Rs. 545 crores or a part of it will' not go into the hands of the
WBeserved Departmenie. Obviously, he cannot stipulate that. I sub-
‘mit that in ordér to give a' cormect idea of the hands to which this money
go, he might hive made the description of same more accurate. I do
not mind this ~money going % the Reserved Departments, because
the Reserved Departmients have to be fully satisfied before the Trans-
ferred Departments come in for anything snd the more money there is,
perhaps a little more may fall to the lot of the Hransferred: Daparlments
Byt to say that Rs. 5.45 crores will go to

e Transferred Departments is

to my mind a little wide of the mark. . But, Sir, for these 5:45 arares.
what is the price wﬁ‘icl:lrthe Finance Member. has alreadv taken and wishes

%o continue to ‘take whet he says he is. giving to the provinces pow ?
Retimates have been put !orwarﬂ and 'T am saware that the Finanoe
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Member has challenged them, that he has taken 40 crores per year eut
of the agriculturists owing to the 1234 per cent. reduction in their receipts
on exports alone. I will only quote to him Sir David Barbour, who was
Becretary in the Finance Departinent and later on an Honourable Mem-
ber of the Viceroy’s Executive Council, that just as much as the Govemn-
ment of India gain by the appreciation of the rupee, there is just so much
loss to the people. For the next year the Government of India gain
Rs. 5-27 crores or thereabout. If, on the authority of Sir David Barbour,
it is agreed that Rs. 5'27 crores come out of the pockets of the country
and the people, I ask the Finance Member to consider what tragedy lies
behind Rs. 5'37 crores admitted loss to the grower. 1 can easily imagine
what benefits acerue out of Rs. 68 lakhs in 5 years when 600 schools with
80,000 boys come to be. What misery lies behind Rs. 5:27 crores (not
to mention the figure of Rs. 4'1 crores) which are to be pilfered
from the pockets of the grower. What is the use of teaching children if
their stomachs are hungry or semi-hungry? If there is romance be-
hind the picture drawn by the Finance Member, there is romance be-
hind the tragedy of those aﬁected by the Finance Member’s policy. It is
not & matter for smiles and laughter, but it would be a matter for tears
and diegrace to this side of the House if the policy is confirmed by the
House.

In this manner, Sir, an invisible income has been created for the
Finance Member. If we condone his policy it will mean, when there
is a deficit again, say owing to military expenditure due to the Chiness
campaign, or a Bolshevist bogey on the Frontier, or any other Imperial or
local cause, the only thing to do will be to screw up the value of the
rupee from 1s. 6d. to 1s. 7d. or 1s. 8d. and a large invisible gain will be
secured. It will not be necessary to adopt the ordinary means of fresh taxa-
tion and it will still be poesible to boast of a balanced budget- I wonder,
Bir, if this House can possibly be a party to a policy like this. I am
surprised at those who to-day come forward with their garlands and
offer congratulations to the Finance Member. To my friends on the
other side who restrict themselves to their bare duty I bow in all deference,
but when they proceed further and venture to criticise us on this side
of the House, us, who under difficulties are trying to carry out what we
think is our sacred duty to our motherland and our poor illiterate country-
men—it is not a matter for smiles but a matter for shame. I say
that our people are being despoiled, and the Finance Member cannot
possibly enjoy that. May I, Bir, ask in all seriousness, do my friends
on the other side think what they would do if they were citizens of
India, if this was their motherland, and if they were not restricted by
the discipline of their nomination to which they owe their seats here?
Let us, Sir, differ if we must because of the oconstitution under which
we are working, but let us not have attacks from the other side which the
Members there cannot as man to man feel that they are justified befors
their God in making.

The Honourable Sir Basii Blackett: Why not?

Bir Purshotamdag Thakurdas: Oh! I see. If the Finange Member
says that he approves of those who sit behind him attacking us, even though
in their own country those Members would take another sttitude, I hawe
nothing more to say. Then the question will be, are they ‘honouzable mas
or are they Honourable nominated Membera?



GENERAL DISCUSBION OF THE BUDGET—PART II. 16706

Mr, K. Ahmed (Rajshahi Divigion: Mubammadan Rural): You will
suffer from headache.

Sir Purshotamdas Thakurdas: BSir, the main burden of the Budget
presented to0 us and the main complaints in the various Budgets which I
nave read from the various provincial Councils has one outstanding feature,
and that is depression of trade all over. The Finance Member either of
Bengal or of. Bombay or of Madras or Assam have sll complained of deficits
in their Budgets or less surplus of revenue. My Honourable friend over
there, the Finance Member, picks up the latest mews. abou.t. it from the
Stock Exchange of Bombay. 1 am glad that some things in Bombay at
least. are useful to him. I wish that he would always be able to fall back
upen the Stock Exchange of Bombay in future, and that he will not change
his-likes and loves quite 8o easily and at times in a manner difficult for-
sdme to understand. But I have, Sir, here an equally up-to-date publica-
tion. I have the speech of the Right Honourable R- M’Kenna, Chairman
of the London Joint City and Midland Bank Limited, a person who I dare
say is closely known to the Honourable Finance Member. Speaking'at
the. general meeting of that bank on the 28th January, 1927, the Right
Hcnourable gentleman went into rather elaborate details of money and.
volume of trade, and whilst I have not, the time to-day to put this in full
before the House owing: to the time limit, I propose next week to give
this in full. I wish to bring out just this part where the Right Honourable
gentleman makes out a difference between inflation and deflation. He
refers to the inflation in America and says it is not inflation at all because
in America the production in basic industries went up from 85 index number
in 1922 to 120 in 1926, and the wholesale-price index number went up from
148 in November 1922 ‘to 152 in November 1926, and he comes to the
conclusion that the addition of currency in America during that period
cannct be called inflation. I wish to ask’ the Finance Member how he-
justifies the deflation of currency in India to the extent of Rs. 30 crores
during the last eleven monthe which he has made till now. What are
the figures of production and of prices which justify him in having done
what I consider to be one of the lasting injuries to Indian trade this vear?
If his reply is that no such statistics are available in India, I ask him
whether he cannot rightly be charged with having done this deliberately in
order to see his ls. 6d. stand on its very weak legs and for what I call the
purpose of prestige. Bir, I may read, with your permission, just about
10 lines from this. Mr. M’Kenna says:

““Néw let me take another case, drawn from onr own experienee, in which withont
any actual restriction of credit the basic circumstances are such as to make our con-
dition one of continuous deflation.

Fgr close upon seven years we have had an army of unemployed in this country,
never less than a million, at one time ever two millions; and at present nearly a
millien and a half. Every year the normal growth of population adds roughly two
hundred thousand to the number of our people capable of productive labour of one
kind or another. In order fully to occupy our people an immediate increase of banking
credit, that is of money, js indispensable for carrying the larger volume of commodi-
ties which the unemployed and the new recruits te.lsbowe will produde. To check’
the growth of credit when the population is stesdily increasing and vast numbers of
men 7und . women -are out of -employment -is obviously to eut off all hope of trade:
expapsion nnless prices are continvously lo . But we all know what falling:
priceg mean to trndp in these _mnd_itions. _They spell _stagnation, from which the sole
meant oF recovery ib & reduction in wagés. It may be true that with falling prices
the ré@uéfion would be- in nominal more than in real wages, but I think ocur experiedice

a
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bas taught us sufficiently the difficulsy of effecting any reduction at all, and thet
what actually ensues when the volume of money decreases is long-continued trade
depression. Stationary or even insufficiently expanding money supplies, with a growing
population struggling to find employment, represent in truth a condition of deflation.”

This was the case, Sir, in England where there was no deflation at all
last year as in India this year. Here from the 1lst April 1926 up to date
the Government of India deflated Rs. 30 crores of currency

" Mr, President: Order, order. I must ask the Honourable Member now
to close his observations.

Sir Purshotamdas Thakurdas: I will close within a minute or two if
I may have your permission. When I asked the Finance Member on the
16th February , last a question about the total deflation of currency, he
gave me figures for the contraction of the note issue. What is the good®
of trying to puzzle Members who cannot clearly follow it. . . . .

The Honourable Sir Basi] Blackett: To try and enable them to follow.

Sir Purshotamdas Thakurdas: I see, in your way, as vou want it; that
has been the great point about you. (Cries of ** Order *.)

Mr. K. Ahmed: Exactly the op.posite; you wanted something.

8ir Purshotamdas Thakurdas: It is difficult for you to understand what
I want, Mr. Ahmed. I ask the Honourable Member whether it is not a
fact that the deflation of the currency in India this year has exceeded
Rs. 80 crores, not contraction of the npte issue, and what effect it will
have in a country like India. Even with stationary monetary conditions
the Right Honourable Mr. M'Kenna says it acts like deflation. What do
you say about India? It has not been urged yet that the birthrate .in
India this year has decreased; or that there has been any pestilence or
plague. I ask whether the Government of India cannot correctly, justi-
fiably, be accused of having brought about virtually a crisis in commercial
circles in order to carry through one of their points.

~Mr. K. Ahmed: Not at all.

Sir Purshotamdas Thakurdas: I will only conclude with this. In para-
graph 3 of his speech the Honourable Finance Member refers to the 7 per
cent. money rate and his concluding sentence is:

“ Even now, the stringency is less marked than in the winters of 1023-24 and
1924-25.”

What was the condition in the winters of 1923-24 and 1924.25? 1 will

read a few lines from a telegram from His Excellency the Viceroy to the
Secretary of State, dated 8th October, 1924 :

“ It is now beginning to be realised generally that the stringency in the market
is the direct outcome of Government action in contracting cugrency, or rather in
placing strict limits on possibilities of expansion . . . We should have difficulty
in refusing to provide more generously for additions to currency even if we wi
:p‘ do so, and there is serious risk of a financial crisis if we keep the screw om' ton
l .,’ - B )

Does the Honourable the Finance Member wish conditions to get back
to-that, and ‘if he does, is it not all for the purposes of the maintenance of
his preconceived injurious ratio of 1s. 6d. to the rupee? S
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Pandit Hirday Nath Kunzru (Agrs Division: Non-Muhammadan Rural):
While the economic and financial considerations that are involved in the
Budget are undoubtedly of great importance, it seems to me that the
.apeech of His Excellency the Commander-in-Chief, which has overshadowed
the budget, requires prior consideration. In order to understand the
seriousness of the remarks which His Excellency the Commander-in-Chief
made yesterday, we must have some idea of the true extent of our resources
in order to realise the burden placed on us by the military charges. Accord-
ing to the figures supplied by the Honourable the Finance Member, it
appears that our revenue is equal to about Re. 1251 crores. Now if the
figures for the commercial services, that is, Railways, Irrigation, and Posts
and Telegraphs, were taken net and the figures for Debt were also taken
met, our resources would be decreased from Rs. 125} crores to about Rs. 92
crores. The established military charges for the budget year amount to
about Rs. 55} crores. We thus get a percentage of about 60. That is
the military charges amount to about 80 per cent. of our real resources.

His Excellency the Commander-in-Chief yesterday repeated in the main
what he told this House last year. But his speech nevertheless adds
appreciably to our uneasiness. It is true that Lord Rawlinson had never
accepted the recommendation of the Inchcape Committee that the military
expenditure should be reduced to 50 crores, and he explicitly stated in
‘this House that, as soon as the resources of India permitted, he would
ask for an increase in expenditure, including an incréage in the strength
of the fighting troops. But the Honourable the Finance Member, who
certainly knows what the mind of the Military Department is, nevertheless
'gave us hope last year that the military burden would decrease. The
established military charges budgeted for in the current year amounted to
about 54} crores. I am taking the established charges in order to know
‘the true level of our expenditure, that is, the level at which militarv ex-
penditure would stand without being disturbed either on account of special
payments to be made because of demobilized officers or owing to adjust-
‘ments to be made on account of the comsumption of surplus stores. Now
the Finance Member, in making his budget speech last year, when the
lzvel of established charges was about 543 crores, said:

‘“ We are fortunately able to foresee considerable savings of an automatic character
ir our established charges in future years, as the result of the reduction of the rates
of pay of the British soldier which came into effect in October, 1935. The immsediate
saving for 1926-27 under this head is not apprecisble as the reduced rates of pay
Aaffect only new recruits, but it is estimated that, taken in conjunction with the
reductions belov;greaent cost which will in due course result from the recent revision
of the pay of officers in July, 1924, the savings ¥rom this source should amount to
12 lakhs in 1927.28, increasing annually to about 80 lakhs in 1930-31, and about
14 crores in 1833-34."

Nevertheless, Sir, we find that the established charges for the budget
year amount to about Rs. 55} crores and this after taking into account
‘all the decreases due to reductions in pay and pensionary charges which
amount to about 80 lakhs. The Finance Member not content with the
additional burden imposed on us by the military charges has warned us
that ‘‘ only the sternest economy and the strictest vigilance can now
prevent our Military Budget from showing a tendency to rige rather than
to'fall.”’ Now, he has told us in his budget speech that about Rs. 70 lakhs
of the increase is due to the necessity of increased purchase and manufac-
ture of ordnance and other stores as we cannot draw on surplus stores
un?' more. This explanation does not seem to me to clear up the sityation.

. ]
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1 have taken, not the net figures for the military expenditure, but the
established charges, which I understand include the expenditure to be
alowed for stores. If that is s0, the increased expenditure on stores in the
budget year can be due not to the depletion of the surplus war stores,
but on account of a permanent increase in the amount of stores to be
bought in future.

8ir, the Inchcape Committee did not arrive at the figure of Re. 50
crores, as stated by His Excellency the Commander-in-Chief yesterday,
by chance. On the contrary, after seriously considering the subject, it lad
it down as ite opinion that even this was too much and that the Govern-
ment of India should imake every effort to go below the figure of Rs. 50
crores. Now, if we have had economies on account of the reductions im
vuy and pensionary charges, on account of the fall in prices—and here I
may mention that the index number hus fallen from 181 in 1923 to about
146 now—we should look for a substantial dicrease in future. Neverthe-
less His Excellency the Commander-in-Chief told us

The Honourable Sir Basil Blackett: I wonder if the Honourable Mem-
ber will allow me to interrypt him at this point; it might save trouble
later. I pointed out last year that the prices on which the army figures
depend are mainly the figures for cereals and pulses and things of that sort;
wnd it is a curious thing that while the gemeral index number has come
down, the prices of agricultural products have gone up from about 108 to
ahout 140 during that period. ‘

Pandit Hirday Nath Kungru: I am aware of what the Finance Member
has said, but even taking the cereals and pulses together it seems to me
that prices stand pretty nearly at the same level or rather at a slightly
lower level as the Bombay index number shows. Bo, there ought to be
some decrease in expenditure. His Excellency the Commander-in-Chief
told us yesterday that he was afraid that the Government of India had
vlready decreased their expenditure below what was safe. Mayv we' ask
what is in store for us? Are all the recommendations of the Inchcape Com-
mittee going to be reversed? Are the Government of India going to ask
for an increase in the strength of the fighting troops? . . Are the peace
establishments of the battalions to be increased? Are the three cavalry
regiments which have been sent away to England to be brought back? This

1»x. e that requires full elucidation at the hands of Government.

The second point, Sir, which His Excellency the Commander-in-Chief
made in his speech was that relating to the shortage of officers, and he
mentioned with approval the fact that the recommendations of the Lee
Commission had brought about contentment in the superior gervices which
were discontented not so very long ago. Now, the Government of India
accepted in 1921 the recommendation of the Assembly that Indians should
be given at least 25 per cent. of the commissioned ranks to begin with and
that dn attempt should be made, gs soon as money was available, to start
a military college here. Those recommendations have not been complied
with, and I wonder whether His Excellency the Commander-in-Chief’s
speech foreshadows the appointment of a Committee like the Lee Commis-
sion which would propose for the army what the Lee Commission &d for
the superior civil services in India, and suggest concessions in addition to

certainly, Bir, is a very disquieting feature of the situation and"
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those which the Army has got elready in consequence of the Lee Commis-
sion’'s report.

The last point that I wish to deal with in the speech of His Excellency
the Commander-in-Chief relates to the handling over of Aden to His
Majesty’s Government. Now, we know, Bir, that the transfer of Aden has
occupied the attention both of the Assembly and the Council of State during
the last six years. There was a debate on the subject in the Council of
State in September 1921 and a number of questions have been put subse-
" «quently in both Houses. Mr. Bray, or Sir Denys Bray as he now is, in
replying to a question put by Mr. Joshi in this House said in September
1922:

-

“1 would remind the Honourable Member of my statement on the 16th J

4hat Government have no intention of arriving at a decision (in regard to the transfer
of the administrative control of Aden to. the Colonial Office) without giving this
Assembly an opportunity for discussion ™,

and this assurance was repeated in the Council of State in 1924, and yet, °
8o far us 1 know, the Legislature has been given no opportunity for discuss-
ing this question before Aden was transferred to His Majesty’s Govern-
ment. I am aware, Sir, that the township of Aden still remaing in the
hands of the Governmént of India, but I would here like to point out the
stutement made by Sir Denys Bray in the Council of State in September 1921
in which he said that the township of Aden is ‘‘inseparably and inextricably’’
connected with the Aden Protectorate. We have, therefore, a lively fear,
that although the town of Aden still remains with the Government of Indias,"
it may pass out of their hands at no distant date, and all the apprehensions
that were expressed in the Council of State with regard to the position of
Indians, should Aden be placed under the Celonial Office, may come to be
realised.

" T will turh now in the few minutes that remain to me to the Budget
proper. 1 will not go over the ground aiready covered, but I should like
to say with regard to the surpluses which form the central feature of the
Honourable the Finance Member's Budget that they bring out the eom-
plaint voiced repeatedly in previous years and during this discussion in
this House that the surpluses have been arrived at either by under-estimat-
ing revenue or over-estimating expenditure. Now, I will not trouble the
House with the figures for 1928-24 for thev require somewhat complicated
adjustments which I am unable to go into here, but the figures for 1924-
25 are simpler. Now in 1924-25 we budgeted for a surplus of 18 lakhs.
The revised figures show a surplus of about 4 crores. Now, we must admit
that the surplus of 4 crores was to no small extent due to the extra protec-
tive duties levied in June 1924. But, Sir. the actuals amounted to about
@ crore and 8/4ths more than even the revised estimates. In 1925-26, the
surplus, which was expected to be: 24 lakhs, amounted to about 3} crores
and this after a loss of about 71 lakhs due to the suspension of the
cotton excise duty. And in the existing vear, we are going to have, instead
of a surplus of about 5 lakhs, a surplus of a little over 8 crores and this a‘ter
having remitted the cotton excise duty, which accounts for about a crore
and 3/4ths, and reduced the provincial eontributions by. about a owore.
These facts. Sir, to be duly appreciated should be considered along with the
#gures for debt redemption. Now, I am not going to deal with the ques-
‘Hion: ?f debt redemption as & whole because it has been repeatedly discussed

" In'this Honre. T should like, however, to draw attention to one aspect of
T+-and that is the amount provided for railway annuities and railway sinking
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funds. The specific amount provided in that connection as shown.
in the memorandum of the Financial Secretary amounts to a

little over 2 crores but 1 take it that of the unallotted sumr
of about 95 lakhs a large’ portion is due to the increased amount.
of railway sinking funds. The Honourable the Finance Member
told us in 1924-25 that he had trunsferred the figures relating to Railway

sinking funds and annuities from the Railway Budget to the General Budget..
out of deference to the opinion of this House. Now, Sir, this House asked.
in 1923 that this expenditure should be debited to capital and not to revenue.

If it is<o be debited to revenue, why not transfer it to the Railway Budget?-
Since the defence of the Honourable the Finance Member for providing for

it is that it will decrease the rate of interest at which money can be

borrowed for productive purposes, in other words, for railway extensions, it.
is only fair that the money provided for the redemption of railway debt

should come out of railway revenues. This money should be included in

the Railway Budget in order that we may know exactly the contribution

that the railway revenues are making to us. You have a depreciation fund’
there. You have a reserve fund there. And not satisfied with them, you

charge the expenditure on account of railway annuities and sinking funds

to revenue. Now, if this expenditure were transferred to the railway

budget, I am sure that the size of the reserve fund at any rate would de-

crease. But at present, while the reserve fund is pretty large and is added”
to annually, the revenues get nc relief by being saved the expenditure on

u~count of annuities and sinking funds.

Just one word more, Sir, before I sit down. The Honourable the-
Finance Member has informed this House repeatedly that the surpluses.
that it is having is due reaily to the prudent policy followed by the Govern-
ment of India in regard to debt redemption. 1 would ask him whether
howsoever good railway construction on productive works might be, he
would be willing to come forward and directly ask this House to levy taxa-
tion in order to provide money for constructing irrigation works or productive -
works of some other character in order to benefit the revenues
ultimately. I submit, 8ir, that if he wishes to increase ran.]ly*
the prosperity of this country he should increase its spending power and this
he will be able to do only when he reduces the military expenditure, so that,
to use a well-worn phrase, the money might remain' with the people ta
fructify in their pockets.

The Assembly fhen adjourned for Lunch till Twenty-Five Minutes-
Past Two of the Clock.

The Assembly re-assembled after Lunch at Twenty-Five Minutes Past.
Two_of the Clock, Mr. President in the Chair.

-Nawab 8ir Sahibszada Abdul Qaiyum (North-West Frontier Province:
Nominated Non-Official): 8ir, 1 am glad that I have got this opportunity
of speaking in the House immediately after the recess;. when there are not-
many Members present and I am not following a good speaker! Sir, another-
vear has passed and another Budget has been presented before this House.
The ‘Members have got an-6pportunity of bringing their grievances before -
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the House and 1 should like to repeat my story too, namely, the story 0}
the North-West Frontier Province, if I may call it the ‘‘unfortunate.
But before proceeding to repeat that story, 1 should like to say just a few
words on the general aspect of the Budget. A good msany speakers have
preceded me and the majority of them have criticised it, but I am sorry
that I cannot follow the general trend of their criticism, though I inay
bave a little grievance of my own about which I shall have to speak to
the House on the motion I have given a motice of, if it ever comes before
the House, regarding the shortness of funds for the improvement of the.
Frontier administration. But it stands as No. 74 in the List of Demands,
for Grants, which always comes under the guillotine, and no one has ever.
been able to speak on that subject. However, that is the fate of all smaller
provinces and smalier matters!! Now, 8ir, if I add s few words of con-
gratulation to the Honourable the Finance Member on his fifth Budget.
that is another surplus budget, I must not be accused of any partiality.
To a layman like myself it does not matter how the ratio is deglt with, 'bow-
the export and import duties are enhanced or reduced. It is the direct.
taxation, Sir, which a msn in my position understands and I am glad to
think that there is no direct taxation in the present Budget.

Sir, something has been said about the wastage or heavy expendituré
on Delhi. I cannot sgree with the gentleman who raised that objection.
Delhi has been the seat of numerous dynasties in the past and every
dynasty has left some mark behind to show to the coming generations the
standard of its civilisation, and when the time comes, as it always comes,
whether a thousand years hence, or three thnusand years hence as in the
case of the old Hindu civilisation, there will be a time when posterity
may say that a certain civilisation existed in the 20th century or that a
certain race was ruling the country with such a standard of civilisation
behind it. We should not grudge this expenditure because moést of the
expenditure goes towards brick and stone, which are the product of the
"country and which will be left behind by this Government when it goes,
if it will ever go.

Another question which concerns me a little more directly is the expense
of the army. That has been very much exaggerated. I do not believe that
even the present-day Indian army is sufficient to cope with the requirements
of the country. (Laughter.) I suppose it is the lull in the troubles that
encourages my friends on the other side to laugh at my remarks but these
lalls can never be trusted. It may be just a lull before the storm. You
have got a land border of nearly 1,400 miles. You have to defend that
border from the north-east, all round the north, to the north-west and
south-west to the sea. That border is full of arms. You will be surprised
to know that the tribes on the North-West Frontier along can put up half
a million well-armed men in the field if they were ever to rise simultaneous-
ly. This is not improbable as the means of communication in those
countries are so much better nowadays and the propaganda work in those
parts is so steady and thorough. I would not say from which side. It is
not only from the Bolshevik side. T hope xou will excuse me if I say that
it also comes from the centre of India. These waves of fanaticism, these
raports of communal troubles, these ideas of so-called foreign exploitation
and foreign tyranny and oppression and interference with religious customs
and things of this sort, are trumpeted over there a great deal. I am not
.only speaking of ‘my eo-religionists, the Mussulmans across the North-West
Frontier. Similar feelings may be prevailing or may arise in the East, say,
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on the Nepal side in sympathy with their co-religionists in India. In short,
Bir, we asre encircled by this border of 1,400 miles with well-armed people
all round us, while you have not yet got a national army, but only a hired
army, serving for the pay that it is getting. I do not blame you or
oriticise you for it but I must say at least this much that you have not
yet shown the spirit for national soldiering. ’

Mr. President: Will the Honourable Member plesse address the Chair?

¥Mawab Sir Sahibzada Abdul Qaiyum: Y¢e, Sir. I mean that the soldiering
spirit on which you could depend when an emergency arises is lacking in the
country. All that you have to depend on is the Indian army or the British
units that are here. My one point, which I do not want to enlarge upon
because the time at my disposal is not sufficient, is that the present-day
army is not sufficient for even one-tenth of the danger and the risk that
exist on the land borders of India. On the other side India of course is
surrounded by the sea, and we have the good ‘fuck to have the very power-
ful navy of the British to defend us there. But my point is that your
expenditure on the North-West Frontier for purposes of defence is nothing
in comparison with the very verv heavy expenditure incurred on the
British navy, which defends vour shores. So, you should never grudge
‘the expenditure on the army. 8ir, as regards economy in that expenditure,
I was sorry to hear my friend Colonel Crawford say that there may be
-some little extravagance or wastage, which it might be possible to retrench.
As a military officer he ought to kncw that in the army the expenditure is
governed by very strict rules and regulations, especially with respect to
the issue of rations, clothing, ete. It is not like the civil departments,
where travelling allowances., equipment grants and even saloons for our
friends over there, place a verv heavy burden on the finances. There is no
avoidable wastage and no extravagant expenditure in the army as far as
T can make out from my long association with the army. Sir, that is
my second point. But whatever may be the case, Sir, I realize the diffi-
culties of my friend the Finance Member. The Finance Member's position
is not an enviable one. 1 remember when I was on service with a very
distinguished officer, Sir Frederic Cunningham. on one of our frontier expe-
ditions, I was only a junior official then, and when I tock him his despatch
to sign, he said to me, ‘*‘My voung friend, I am in great difficulty. I am
"between two enemies. In the front I have got Hashim Ali, who has cost
me three expeditions, and in the back I am stabbed by that devil of an
. Accountant General, who is alwavs ready to cut down my expenses, and
-T do not know what to do. But still I must go on spending frecly, and i
T am sent to jail or hanged afterwards I will not mind it so long as I can
bring this expedition to a successful issue.”” So vou should make some
“little allowance for the difficulties of officers on the spot when they are
"carrying on vour business.

Well, Sir, there is this surplus budget. T am verv bad at figures.
Whether it is 8 crores or something else, I am not quite sure. But there
is a surplus. And vou do not know how to spend it. There is a suggestion
from the Government side that it should be spent on the remission ‘of
" duties, and God knows what else. But T can suggest to vou one very
“useful way of investing this surplus money and it is to open new ¢om:
munieations, new roads and new railways on the Frontier. That ‘fs*
best investment. I assure vou, Sir, that it will save you ten times thit
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amount in 10 years. His Excellency the Commander-in-Chief told us
Yyesterday afternoon something about the improvements that had taken
ﬂ:ﬁe on the frontier, particularly on the Waziristan side. Well, 8ir, I

w there is an enormous improvement, but 1 am sorry I cannot give the
‘whole credit for it to your army, your power or to your forces. You were
fighting in that corner for nearly 8 years, at a cost of 30 to 40 crores, and it
was still the beginning of the fight when you began to build the roads.
You may have reslized the position of those people that they were not
fighting for the love or pleasure of fighting but only for a bare living. You
introduced ordinary works in their country which have improved your com-
munications and fortified vour frontier and have brought them a little labour
mear their homes and that has satisfied them and improved the position, Sir.
(Hear, hear:) That improved the position not only in the Waziristan
country, but look at the turbulent and notorious Khyber Afridis, Sir. A
'small road and a small railway, which give them a certaim amount of
labour there at home, has pacified them, 8ir! These were the two most
troublesome corners of the frontier, and both have been greatly pacified not
by your arms but by your better treatment. You took your -armies: four
times into the Khyber and about six times into Wagziristan but with mo
better results.

Mr. President: I regret the Honourable Member still persists in address-
ing the Treasury Benches.

Nawab Sir Sahibzada Abdul Qaiyum: I beg your pardon. Sir; this was the
only opportunity when I thought one was not out of order or seriously
out of order, as it wus a general discussion. Well, Sir, those are the
reasons which have pacified those people. The people in these frontier
lands, 8ir, are not slack and sluggish in gomg in for physical labour. They
go a8 far as Aunstralia, they come out even as moneyvlenders to India, though
that profession hae now been handicapped, because I was told the other day
by one of these moneylenders that Indian people were becoming very
troublesome and were not paying back their debts, Sir, (Laughter), that
every debtor wanted to be killed, and that the monevlenders were not pre-
pared to kill evervbody and be hanged instead: so that profession has also
gone to a certain extent. Whatever labour is available is being done quite
willingly by these people whether in the shape of the scavenging of streets
in the Peshawar City, or the harvesting of crops in the settled districts or
even the coolie work at Korachi and elsewhere. There is no labour available
in their own countryv, and it is only when there is none available nearer
their homes that they go in for raids; and whom do they raid? They first
try to find an excuse to raid the Shianhs as against the Sunnis, their own
brethren, and when there is nothing to be found with the Shiahs, then they
£0 to the settled districts. Thev used to make a little distinction between
Hindus and Musalmans in the beginning, because the Hindu possessed a
little more wealth than the Musalman, but now even that distinction is
mnot made by them, Sir. (Laughter.) There is a proverb, in my language,
and I wish I could translate it correctly, for you. It says:

** A naked man can leave the road and turn aside but not the hungry man.'

The meaning is that a naked man is ashamed of being seen by others, but
a hungry man musi pass throngh the main streets so as to get a piece of
bread to eat. It is really their hunger which makes them go in for these

troubles. If vou bring their level of living to the same standard as that of
the people around them in the settled districts or in Afghanistan, I assure
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you, Sir, and assure you honestly, that you will not hear of all this reid-
ing. It is not a.love affair. It is only & bare necessity, Sir. So 1 will
advise the Honourable the Finance Member that whatever portion of the
surplus, if not the whole, that he can spare, he must invest in railways and
roads on the Frontier, and if I may suggest to him, there is a line, a very
fine line, from Tank to Hindu Bagh which will connect the two sister
Provinces of the North-West Frontier and Baluchistan. That line will
racify 8 good many of the Gomal and Wagziristan tribes. Similarly, you
may teke up the old Thall and Parachinar Railway, the land for which was
purchased and everything else was done some time back; but God alone
knows the reason for the change of your policy. If vou will only revive thagt
line for which I have put a question, you will really be bringing under in-
fluence certain other tribes round the Kurram Valley. Similarly, the line
through Tochi will do a lot of good. These are myv suggestions,

Mr. President: And no more. The Honourable Member’s time is up.

Nawab Sir Sahibzada Abdul Qaiyum: But I have not yet touched my
main point, the Frontier Reforms.

Mr. President: The Chair is very sorry.

Nawab Sir Sahibdada Abdul Qaiyum: Then I will let the tribesmen find
their own way and must come back to my own part of the Frontier Pros
vince.

Mr. President: The Honourable Member has exceeded his time limit.
He cannot come back to anything.

Nawab Sir Sahibzada Abdul Qaiyum: I will just finish, Sir. My griev-
ances sbout the ''Reforms’ are the same as those of my friend Mr. Har
Bilas Sarda, except that he seemed to be a little jealous of our 300 schools.
Perhape he forgets that a similar number was closed some time back and
that we are only getting practically what we have lost in the interimr.
About Delhi, he and I both ought to be agreed that it is the pet child of
the Government and we should not be jealous of it. But what about the
Reforms for the Frontier? Sir, I do not know why there is all this delay.
We are told, ‘“We are considering’’. From 1020 till this day they are con-
sidering this question. Who are the advisers of Government in this matter
—we understand that the Governor General is in direct touch with the
Frontier sinee 1901,—but who are his advisers in the matter? Is it Sir
Denys Bray, the permanent Foreign Secretary, who was the President of
the  Frontier Enquiry Committee of 1922, or Sir Norman Bolton,
the Chief Commissioner, North-West Frontier Province, who was
the BSecretary of that Committee? Even the present Foreign Secretary
and the Private Secretary to His Excellency are from those parts. And
there is Sir Alexander Muddiman, who has paid several visits to that pro-
vince. I do not know what delay there is in the consideration of this
case, Bir. Is it the fear of our getting enormous powers under the Reforms,
the powers of life and death or of law and order, that have to be comsi-
dered, or only matters connected with a few schools and hospitals and some
such things that are likely to be affected? I would not, however, detain the
House on this point and would simply request that this matter may be
specially considered. L

One word more and I have done. I will ask my brethren on the
vpposite Benches that even if we have been given, though unjustly, a bad
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name for so many things in the past, I assure them that we shall be better:
people in the future. We had only one serious trouble and .one ordinary
one a8 against numerous troubles in Bengal and among the Sikh tom-
munity in the Punjab. 7The serious trouble was at Kohat and the smaller
one at Dera Ismail Khan. In both places we have compromised the cases,
and there is not a single case in the whole of India where the two com-
munities have compromised their cases and differences in this manner and
we have set a good example. We shall try to compromise all our differences-
in future too and I assure them on that account. I therefore eamestly
appeal to them that it should not be. they who should be pleaded as stand--
ing in the way of our advancement. Let the past be forgotten.

Maulvi Muhammad Yakub (Rohilkund and Kumeaon Divisions: Mu--
hammadan Rural): Sir, 1 am not merely following the time-honoured
convention of the House when I start by expressing my genuine sense of
appreciation of the skill and financial genius of the Honourable Sir
Basil Blackett for the way in which he has handled the Budget, which
vas presented in this House on Monday last.

- My feeling of satisfaction and relief is mainly due to the substantial.
reduction of the 'comtribution which my province, namely, the United
Provinces of Agra and Oudh, had to pay towards the Central Exchequer.
It is a well known fact that my province is one of those provinces which .
were hit hard by the settlement known as the Meston Award. The feel--
g of the people of my province against this Award was so intense that
in December 1921 the United Provinces Council unanimously passed a
Resolution asking the Government of India to reduce substantially the-
contribution payable by the United Provinces to the Central Govermment.
and extinguish it within three years. This Resolution received strong
support from the official Members of the Council as well. Sir Ludovic
Porter, the then Finance Member of the United Provinces Government,
in the course of his speech on the Resolution said :

*“ The province which has to pay one-fifth of its gross revenue as a cohtribution.
and which is meeting one-fourth of the Tmperial deficit is the one provinee which in

m::ions settlements has been unable to attain the standard of expenditure which has-
found absolutely essential elsewhere and in every department of activities.”

“Again in Beptember 1922 a Resolution was moved in this House ask-
ing the Government to reduce the provincial eontribution by 2 crores.
In supporting this Resolution Mr. Way, the then official representative:
of the United Provinces Government in the Assembly, said:

** This is a matter on which the Government and the of the United Provinces:
fesl very strongly that they have not been fairly treated.’”

1 also raised my humble voice every vear ugainst this standing griev-
ance of my province since I had the privilege of being a Member of the-
Assembly. It is therefore a matter of special satisfaction to me that
this undue burden is now practically removed from the United Provinces..
The financial position of the United Provinces is by no means satisfactory
and this yvear we were about to face a deficit budget which I hope the
reduction in the provincial contribution will now bring to a balanced one.
I only wish that the temporary portion of the reduction would also have been
a permanent one and hope that it will be possible to extinguish the contribu--
tion éw toto next year. There is one thing however in this comnection
upen which I should like to lay great stress and it is this, that in 1925
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when the Honourable the Finance Member asked this House to vote on
the galt duty at Re. 1, some of the Members of the House expressed their
willingness to vote with him if he gave a statement on the floor of the
House to the effect that he would impress upon the- Provincial Govern-
aents to spend the major portion of the momey saved by a reduction in
.the provincial contribution on the nation-building departments, and the
Honourable the Finance Member said he would, but I regret to say
-that so far as my province is concerned a very small portion of the saving
was devoted towards developing the nation-building departments. 1
-repeat the same demand with all the force that 1 can command and urge
‘upon the Honourable the Finance Member the desirability of conveying to
‘the Provincial Governments a strong desire of this House to the effect
that at least a substantial portion of the savings earned by the reduction
in the provincial contributions must be spent upon the nation-building
departments such as education, sanitation and child welfare.

Coming to the peints of general interest in the Budget 1 cannot help
:noting with regret that im the distribution of the surplus the most crying
‘meed of the country, namely, the encouragement and irgprovement of our
industries and technical education has been lost sight of. It is no doubt
-a matter of satisfactiom that increased educational grants have been made
ito the provinces under the direct control of the Government of India. And
I take this opportunity to congratulate myv esteemed friend Nawab 8ir
‘Abdul Qaiyum on receiving a larger educational grant for his provinee.

"Nawab Sir Sahibzada Abdul Qaiyum: Yes, for the primary schools we
‘had -before.

Maulvi Muhammad Yakub: But I hope this increase in the educational
grant is not a substitute for an extension of the Rcforms to the
Frontier Province for which my Houourable friend and other people of
‘the province are so anxious and I hope it will not be very long before we
have an opportunity 'to congratulate him on the extension of the Reforms
to his province.

I also note with approbation the provision for the introduction of com-
pulsory primary educafion in Delhi. In this connection, however, I wish
to point out.that the Local administration of Delhi should be directed to
take such measures by which the Musulmans of this ancient city may also
<derive benefit from the introduction of complusory c¢ducation. From the
answers which I received to several questions of mine in this House it is
fully established that the Education Department of Delhi is not treating
the Musulmans with fairness and justice. Circulars are issued by the
Government to help the Musulmans in the matter of eduecation, but un-
‘fortunately no effect is given to them. It is necessary that on the con-
trolling agency of the department there must be some Musulman to safe-
guard the interests of his community. There is one more important fact
worthy of the attention of the Government in connection with the educa-
t10n of the Musulmans, and it is this that the descendants of the late Mogul
Emperor of Delhi are in a most miserable condition : most of them have got
no means of living and they cannot afford to give any sort of education to
‘their children. I fervently appeal o the Government to feel some
“eompassion for these unfortunate beings and if nothing else camr'be done
“for them at least some special facilities should be provided for their children
to receive educafion. The provision for the educational programme which
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extends to five years is extremely insufficient for the requirements of the
institutions directly under the control of the Government of India. Edu-
cation, as pointed out by the Honourable the Finance Member, is no doubt
a transferred subject, but the Provincial Governments are loath to give
help to the institutions under the direct conmtrol of the Government of
India, -on the ground that it was not their concern to provide for such
institutions. This was the reply which was given by the United Provinces
Government on a demand for a grant to the Aligarh Muslim University.

‘The problem of unemployment in India, specially amongst the Musal-
mans, i a8 matter requiring serious consideration. The Musalmans have
got neither the capital nor the aptitude required for trade and business.
For generations our chief souree of living was either service under the
crown or the income from ancestral landed property. The change of Gov-
ernment in the country Was so abrupt that we were handicapped in adopt-
iug new methods for entering in the services of the new Government and the
landed property has now mostly passed into the hands of the money-lender.
Therefore the struggle for existence is really very hard in the case of my
co-religionists; and it would not be in the interest of the Government as
well as in the interest of the country itself that a large section of its popu-
lution should be reduced to a state of utter penury and be forced to adopt
desperate methods of living. Hundreds of Musulman graduates roam about
from door to door in search of employment; their parents, having exhaust-
ed all their resources in giving education to them, look in utter despair
not knowing what to do in order to secure some employment for them.
We, the Members of the Assembly, are surrounded by hoards of these um-
cmployed and discontonted youths. There are very few openings in this
country for these young men and it is of the  utmost importance that in-

g py,  dustrial and technical institutions should be opened in abund-
""" ance all over the country for the unemployed, if the discontent-
ed youth of the country is to be protected from falling victims to desperate
methods. I would urge upon the Government to spend more money on
industrial and technical education than they have been doing up to the
present time; and I am really disappointed that no provision is made in
the Budget in this direction. The Hindu University at Benares and the
Muslim University at Aligarh should be liberally provided with funds with
instructions to devote them solely to technical and industrial education.

-Passing on fo another point of general interegt, I regret to note that.
it has not been possible to reduce postal rates in the country. The amal-
gamation of the Postal and Telegraph Departments is to a great extent
responsible for showing a deficit in the Budget for the combined depart-
ments. It is really the Telegraph and not the Postal Department which
is mainly responsible for the large amount of working expenses. If the
accounts of both departments are kept separate . there might be some
chance of a reduction in the postal rate and probably the postcard which
is the general medium of the poor man’s correspondence could be reduced
to its former price. The Honourable the Finance Member would earn a
great deal of gratitude from the poor population of this country if he could
take a step in this direction. '

I also welcome the increase in the tobacco duty because I consider
that smoking cigarettes, especially among the student classes, is one of
the main- causes of the physical degeneration of the youth of Indis. .I
am really convinced that the smoking of these cheap cigarettes creates a
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large number of diseases and therefore anything which checks and stops
.this smoking evil is welcome to me. (An Honourable Member: ‘““What
about the hookah?’’) Well, Sir, the hookah is not so bad; I do not think
-it i8 8o injurious to the health as these cheap cigarettes. The hookah is
the most refined form of smoking tobacco. There the smoke passes through
the water and, in passing, deposits the poison in the water, while in
-cigarettes the poison goes directly to the lungs.

Finally, Sir, I join the Honourable the Finance Member in hoping that
in the next year we will have plentiful rains and a plentiful harvest which
will help in the progress and prosperity of the masses of this country.

Mr. T. Prakasam (East Godavari and West Godavari cum Kistna: Non-
Muhammadan Rural): Sir, the surplus budget of the year represents the
‘underlying policies of the Government under the present system. It re-
oresents the military policy, the foreign policy and the trade policy.
Foreign policy, we have very little to do with. The Washington Conference
was attended by the Right Honourable Srinivasa Sastri as our representa-
‘tive (Mr. C. 8. Ranga Iyer: ‘‘Question. He was the Government’s re-
rresentative.”’) and he returned as he went. My friend behind me says
that he was Government's representative. The Government represents
*all the millions of India under the present systermn and whoever is sent by
“the Government, the Government claims to be representing the millions
"whether they wish or not. So far as the Washington Conference was
voncerned, we got nothing. The Right Honourable Srinivasa Sastri went
“there and returned.

Then, Sir, at the Locamo Pact, it was stated that the present treaty
-ghall impose no obligation upon any of the British Dominions or India
-unless the Government of such Dominionh or of India signifies its acceptance
rthereof. According to popular ides, this assumes the right of India not
‘tc bacome an active belligerent except of its own choice, in the event of

a British war arising out of the treaty. Armies have been sent from here
“to China, and we are told that it was only to defend the Indian and
English interests over there. We did not know, this Assembly, which is
~supposed to consist of representatives of millions of people, did not know
until the army had been actually sent away and until it had left the shores
of this country. And when & question was raised whether the cost would
"be borne by us or by the Imperial Government, we were told that India
would not bear the cost. Sir, it is not merely a question of cost. The
_question is whether the Indian army should be sent away from this
-.country without even the subject being placed before this House. That
is how our military policy stands to-day. I do not propose to detain the
House very long by dwelling on that subject, because much has alreadv
been said on it. My Honourable friend Sir Abdul Qaiyum placed
-a very interesting statement before us this morning about the people in
the North-West Frontier. about their physical fitness, their condition, their
~courage and their martial qualities, and, given the requisite education and
opportunities, there is not the slightest doubt, Sir, that they would be
quite fit to be enlisted in the army and they would be able to defend the
- country quite as efficiently as the British armies that have been hrought
"from abroad. My friend has asked for railways. he has asked for more
- education and facilities to train these people. Well, Sir, the millions of
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India have been demanding just the same opportunities for the last so
many years. Are there mot people here fit to get enlisted into the army
und defend the country? 100 years ago, when a standing army ot zemindars
was drilling in Esplanades a firman was sent forth by the newly appointed
District Magistrates telling the commsanding officer: ‘*~Well, Sir,
there is a standing army for you. No need for your armfes. We are here;
there is the Magistrate and there is also the police appointed by British
Government to keep law and order. You should distand your army.” I
was referring to this only to submit to, the House how the process of em-
asculation started and how the martial spirit in the people has been com-
pletely destroyed. Now, our administrators say that we are disorganised,
we have not got the spirit to fight. But unless opportunities are given
how will it be possible for the pegple to develop martial qualities? His
Excellency the Commander-in-Chief said that there could not be a
reduction of even one man or even one rupee. I do not really understand.
Sir, why it should be 8o in a country which is inhabited by so many millions
of people who would become fit within a very short time to serve and
defend their own country if only facilities were given to them. What we
could understand is that the military will be ready with one moment’s
notice to come into the field to put down the riots and to suppress the
lakour activities. Distressing news has been received between yesterday
and to-day that on aecount of firing by the police 20 persons had been
killed and 40 injured in a riet or what wes apprehended to tum into a
riot on account of music before a mosque between Hindus and Mussalmans.
Btartling news. We have not been told whether any officer was injured
seriously. That 20 people should have been killed and 40 people should
have been injured is a shocking thing. Every one of us deplores these
Hindu and Mussalman disputes and rots. It is a painful thing to think
of these things. But to suppress a riot, to disperse an unarmed crowd,
is it necessary, Sir, that fire should be opened and that 30 people should
be killed and 40 injured? According to the report it is the Mussalman
that are killed. What does it mattet whether it is Hindus or Mussalmans.
And how shocking it is and how painful it is that these communmal riots
should be occurring; it is a tragedv all these yvears that sufficient steps
should not have been taken. (Mr. K. Ahmed: *‘ Ask Pandit Madan Mohan
Malaviya: he went there.”’) When a riot had to be prevented and a
crowd had to be dispersed, I say, Sir,—on the meagre material that we
have got to-day—there is absolutely no justification to kill so many. The
military policy serves only this sort of thing. Again, with regard to the
Kharagpur labour strike, over and over again the matter was brought to
the notice of this House how these labourers who had gone on strike had
been treated by the Auxiliary Force. I do not wish to re-open that detate
at any length here but this illustrates the way in which the military power
wes used against those who used their legitimate weapon of strike when
no redress could be got for their grievances.

With regard to the hides trade, the export duty is to be abolished.
Hides relate to the tanning industlg in India. It is the duty of a Govern-
ment, whether it is demoeratic or despotic, or the Government of the late
Tsar or the Kaiser.— any Government is bound to protect the industries
of the country. Tke tanning industry has beem suffering so much. The
export duty ie the one thing that could help that industry in the coumtry.
That export duty is now removed. Hides go to other countries and
they are gent back to this country as leather. A small import duty is
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levied. That will not protect in the least the tanning&industry. Now, the
Honourakle the Finance Member, in his speech stated in paragraph 88:

* The trade is at present in a depressed condition and the Government have for
somé years seen no justification for the retention of the duty ezcept on purely revenmue
grounds.” '

May I ask, Sir, whether the necessity to protect the tanning industry is
not a ground for retaining the export duty? The hides leave the ocountry—
in the same manner in which cotton leaves. They are tanned in another
country and returned to us as leather, just as we had been deprived of
our own clothes cotton being exported from here, yvarn sent and cloth is
sent back to us, ourselves bearing all the cost. The protection of the
industry in the country is very necessary and it is the duty of the Govern-
ment to protect that industry. The Honourable the }inance Member
ssys: ‘‘Except on the grounds of revenue there has betn no need to retain
this tax’’. That this statement should have been made by the Honourable
Member is surprising. I have a telegram from the President of the
Southern India Skin and Hide Merchants’ Association, Madras. He says:

“ Urge strongly agsinst proposed abolition export duty on raw hides. Important
indi oﬁz tanning industry is already in depressed state. Abolition of daty will
further cripple it. Export duty very necessary to protect industry from powerful
foreign exploitation of our raw resources. Duty beneficial to country’'s real great
interests. Fiscal taxstion commission’s principles not applicable to tanning industry
as Indian consumption  leather insufficient now to absorb all its production hides,
consequently import duty on infinitesimally small import of foreign manufacture
leather wilr not help in stopping or appreciably reducing foreign exploitation of raw
hides. The question is not whether India should use Indian tanmed hides or foreign
mannfactured hides but whether India should prefer to export her hides in raw or
tanned state, - Appreciating these facts Indian Endnatrial Congress, Indian Chambers
Commierce and also some European Chambers have supported export duty.’

This I place before the Honourable Members of this House to show how
the indigenous industry will suffer on #gcount of the abolition of this export
duty. The tanning ‘industry would disappear altogether with the re-
moval of this tax. I record my protest against this abolition of a protec-
tive. tax.

Another matter relating to a grievance which I would like to submit
to’ the Honouratle Members of this House is this. It is & small matter
perhaps to the Government.  But, however, small it might be to them it
is a matter that concérns the poor in Madras, the postal clerks, the postal
peons, and those who are subordinate to them. There are so many as
tcur gradations. These are people who receive only a few rupees as their
sularies.. They have been suffering from an inequality in pay and they
have been asking for redress and nothing has been done. So far as the
postal clerks are concerned, all the other prqvinces have beén put on ofte
scale but so far as Madras is concerned, they have been put on a lower seale.
1 do not know what prompted that, but I hope it was not tecause the
Madras Brahmin was paying enly Rs. 5 to the cultivator. Dr. Macphail
the other day was telling—was rather furious against the Madras

Brahmins . . . .

‘The Revd. Dr. B. M. Macphaf] (Madras: European): FExcuse me. I
must protest against that statement. I have got a great many friend
among e Madras Brahmins and 1 have never been furious.
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Mr. T. Prakagam: So far as that matter is concerned, whether it is the
postal clerks that have been trained and sent out by Dr. Macphasil, or
whether it is the pleaders or other class of people, I was rather expecting
Dr. Macphail, as an experienced missionary gentleman, to claim some-
thing in the matter of helping the Indian social reformers in the matter
of relaxation of their rigid caste rules and customs. On the other hand,
Dr. Macphuail took up a very angry attitude; und 1 wmay say that the
Brahmins of South India form opnly 3 per cent. of the population. In
regard to cultivation also they are in a great minority. They do not form
a majority of the landlords and there could not have been any oppression
on their part. Apart from that, Sir Charles Innes also twitted us saying
that the Brahmin of South India pays his tenant less than five rupees. He
said, ‘‘ Charity Legins at home '*. I really doubt whether there are any
Brahmin landlords who had been conducting themselves like that. I do
not speak for Malabar myself tut with regard to the districts, both Tamil
and Telugu, I can say it cannot be a fact. We shall try to kmow the
truth of it. Even if there should be any, is it any excuse to say that
because a Brahmin was paying a very low rate of wage, the Government
should conduct itself similarly in this manner? In London, if you go
into the East End, you will find people who are h and who would
be anxious to get 2d.:a day to satisfy their hunger zm;l live upon. But
that would not be a test. There may be persons here and there but that
should not be the test at all. I was looking into this Budget with a view
to find whether the surplus shown here is a real surplus and whether the
surplus is based upon the prosperity in the country. Omne would certainly
welecome any surplus budget which ig’ based upon prosperity and contented-
ness in the country. But the present Budget is not one like that. A
surplus budget is not always welcome, but ‘if it is a real surplus, saved
after giving everything that is due to the people, one will certainly welecome
it. Now, Bir, so far as the Government is concerned, the national debt
is shown to be over Rs. 900 crores. It is put under two separate heads,
one over 500 and the other 400 crored. If that were all the national debt
and if the Government were striving to get rid of that debt, I could very
well understand it. But that is not really the whole of the national debt.
That is a debt contracted by the Government not for the sake of the
people but for expanding her railways and for doing several other things,
no doubt partly for the benefit of the countrv, but mostly for the tenefit
of those who are govemning this country. Now, Sir, the agricultural debt
in the country is over Rs. 800 crores. and including the Native States, it
comes to Rs. 1,000 crores. The debt of the agriculturists is the resl
national debt of the country. It is that debt that should te liquidated.
So long ago as 1884 one of the predecessors of Sir Basil Blackett in the
Assembly itself stated that they realised the necessity to liquidate these
agricultural debts. No attempt has been made to give relief with regard
to it. This is a budget framed without the least reference to this agricul-
tural debt, which is the real national debt. Just as they are raising
monies in order to meet the capital expendityre on railways and all other
things, monies should have been raised to discharge the dett of the agri-
culturist and the agrioulturist ought to have been placed in a better posi-
tion. My submission is that the Budget is pot a national budget, is not a
people’s budget but is merely the budget of the merchants who sre the
descendants of the East India Company. -

Mr. President: Order, order. The Honourable Membter’s time is-up.
D
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*Rao Bahadur M. C. Rajah (Nominated: Depressed Classes): I am
extremely thankful to you for giving me this opportunity to lay the
grievances of my community before this august Assembly. But before
doing so 1 would offer my thanks, sincere and heartfelt, to His Excellency
Lord Goschen and to His Excellency the Viceroy for kindly sending a
member of the class that has long been raising its voice and always failed
to secure a hearing into this august Assembly. I take it as an honour done
to the community—not merely an honour but a manifestation of a desire on
the part of the Government to give recognition to that portion of the popula-
tion of India which is considerable not merely in numbers but as forming
the backbone of the whole country which is nothing if nét agricultural; a
recognition which it has never received at the hands of ite own countrymen,
whose long and gruesome tale of untold wrongs I will not regale you with
relating at present, for they are patent to the world. The very word has
passed into a byword of scorn into all the European languages. Therefore
I say I feel doubly and trebly thankful to the Governments of India and
Madras for sending me into this Assembly.

Mr. K. Ahmed: You earn Rs. 20 a day.

Rao Bahadur M. 0. Rajah: It is too terrible to contemplate the condi-
tion of the depressed classes or the laws the Indians established, whereby
one section of the country was kept in perpetual bondage to serve the in-
terests, to minister to the pleasures and vices of the rest of them. In every
country in the world a certain portion of the people through their own fault
or through social arrangements naturally and automatically sink to the
bottom, but here in India laws were passed so as eternally to keep down
some millions of their countrymen—they form 60 millions now—never to
give them, their children, or children's children down to the uttermost
generation an opportunity to rise. They were put out of the pale of
humanity; they were to be treated worse than animals; they were to be
starved ; they were not to be allowed to breathe pure air; they were not to
be allowed to drink pure water. They were not to live with the rest of
them, but were segregated and housed like pigs. They were not to go or
walk on the same roads, nor worship in the same temples, nor read in the
same schools, nor live in the same cities, nor eat the same food. This,
Bir, is the tyranny to which they were subjected for ages and would have
continued for ever, but Providence, which though slow, is sure to hear at
last. heard the desolate cries of despair of the hopeless millions that rent
the air and sent the Britisher to India.

Mr. K. Ahmed: Why don't you go and sit by the side of the Pandit?

Rao Bahadur M. 0. Rajah: We have been subjected to the most cruel
wrongs, wrongs from which, thanks to an ever merciful Providence, it is
Britain’s mission in India to rescue us. With the advent of the British our
emancipation commenced. He too has been tardy, very tardy ‘indeed, in
moving -his little finger to right this wrong, but I say I am deeply grateful
to him. After all, is it not to the foreigner that we owe what little of
education, material prosperity and personal liberty we possess to-day and
not to our selfish countrymen, the caste-proud Hindu calling himself our
kith and kin, exploiting our labour for the fulfilment of his selfish ambition
and giving us only & pittance. My friends are transported with rage at the
treatment accorded to their countrymen in South Africa.- Is it because we

" #8peech not eorrected by the Honourable Member. o
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are nearer at home that the eye is blinded and cannot see, or is it a wanton
attempt to distract attention from irregularities at home that they are trying
to fix the attention of men abroad? It sounds odd, very odd indeed, in
the mouths of these people to speak against injustice in South Africa when
they have brutalised and are keeping still in a state of bondage a vast
section of their countrymen. Sir, they all cried for Indian Ministers. Let
me frankly ask them what these highly paid Indian officers did to us. Did
our representation of the atrocities that they were committing disturb
one night's sleep for_them? No, Sir, I wish they had never got this power.
Well, Sir, as a matter of fact what has this Legislative Assembly done all
these years to alleviate the sufferings of these voiceless millions? ~ What
have the provincial Councils done for them? There was a time when it
was said that once the people of India get power into their hands they would
help forward the oppressed classes in Indis. Are we any nearer fo the
time when the caste Hindu will think with shame of such atrocities having
once existed in this country? I have often heard within the four walls of
this House an accusation levelled against the Britisher by the Opposition
Benches that the British Government has crushed the freedom of Indians
and has deprived them of the rights of citizenship. But freedom of person
is totally denied to the oppressed classes by the caste Hindus, for their law
allows it and the court supports it. Can India get self-government before
our social wrongs have been set right? Social equality, socia] liberty and
social fraternity should be enforced among the people who clamour for
political equality, political liberty and political fraternity. Labour in India
can be broadly classified under two heads, agricultural and industrial. The
public agitate and the Government legislate for the latter, because that is
largely a foreign concern, whereas the former, who form the greater portion
of the labouring population of India, do not receive the attention of anvbody.
Why? In that the politicians take no interest, and the Government do not
interest themselves in that either for there is no politician to engineer an
agricultural movement. If indeed there was one, he would be caught by
th.ntahneck and ducked in the nearest pond by the first landholder he met
with.

Mr. N. M. Joshi (Nominated : Labour Interests): Might I ask what the
Government would do in that case?

Rao Bahadur M. O. Rajah: I am just asking the Government to legis-
late on that. He will go away with the lesson never to renew his efforts
again to improve the lot of the agricultural labourer. Now, 8ir, it is here
where we want the help of Government and of my friend the Honourable
Mr. Joshi. The landholders are the most powerful body in the country.
The agricultural labourer forms the bulk of the labouring population in
India; these are half famished and partiallv clad men, being given wages
that could hardly keep body and soul together. Upon their in-
dustry the idle landlord fattens and thrives. The Indian politi-
cian will never come between tham and the owners of lands, for. as T have
said before, he will raise a hornets’ nest about his ears if he attempts it.
Hence the necessity, the absolute necessity, for the Government to legislate
and thereby permanently improve the miserable lot of the agricultural
labourers. When that is done, Sir, emigration will cease and the thornv
questions, like the South Airiean question, which hag given so much trouble
to South Africa and India and Fnelend. would never arise. Here. Sir
T wish to offer a word of explanation for my adverse vote when the House

considered the question of the appointment of a committee for investizating
»2
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the causes of the Bengal Nagpur Railway strike. Such & committee I know
would do positive harm to the labourer, and embitter their relations with
the employer. Why? Because the evidence of the really aggrieved
labourer would not be forthcoming. It is the man set up and tutored by
the executive who would come forward as a spokesmsn and repeat like

a parrot what he was taught to say.

Now, Sir, all over the country the cry has been raised that the gervices
ought to be Indianised. Now, what can this Indianization mean? It
would mean a few more highly-paid jobs for the caste Hindus and the mass
of the people will be left untouched; and the presence of these Hindus in
those top places will be a hindrance to the advance of the masses, for
the Indians have been blinded by the age-long caste prejudices; and even
if a few had the extraordinary courage. they would be hooted down by
their own countrymen and thus incapacitated from doing any good what-
ever to the country, whereas the Englishman, who has none of these dis-
advantages, sees clearly and seeks the shortest road to remedy these. The
first and foremost charge on the exchequer of any civilized Government
is the promotion of human happiness and of the widening of the-oppor-
tunities for a good life for many crores of the people of the country. Is it
not proper, Sir, that out of the surplus amount a considerable amount of’
the revenue should be set apart and earmarked for my people and spent
in relieving their deplorable condition for which they are not responsible?
(Hear, hear.) The Government of India should take up this question
immediately. Nation-building should be directed towards the amelioration
of the condition of the one-sixth of the population of the country that
have been kept down for ages. Nation-building will all be tall talk if the
activities are not directed towards the uplift of these waiting millions, the
real sons of the soil. The first concerted action of the Madras Government
for the uplift of the depressed classes was the creation of the office of the
Protector of the Depressed Classes. This was due to the Gov-
ernment of India. In their letter to the Government of Madras published
in their Resolution No. 1835 (Board of Revenue), dated 18th September,
1916, the Government of Madras created a separate Department called
the Department of the Protector of the Depressed Classes under a special
officer with a separate staff. This officer was gradually saddled with other
work and was ultimately transferred into a Lasbour Commissioner with
multifarious duties, one of which is to look after the depressed classes.

. Sir, this is not as it should be. This Assembly should set apart a certain
sum, progressively increasing, for the improvement and advancement of
the one-sixth of the population who have been wantonly held back. The
office of the Protector of Denressed Classes should be created in every pro-
vince and the condition of these millions should be remedied. Next, Sir,
provision should be made in the Budget for giving scholarships to promising
young men beloneging to mv community to enable them to go to England
or Japan or America for higher studies.  We all know the usefulness of that
great institution at Tuskegee. I mean that famous institution founded by
that noble son of American. Washineton. 1f only we send them abroad for
training, will they not on their return be able to point the way to progress
and usefulness for the depressed classes? Sir, it is a national loss to keep
the depressed classes in the conditiorr in which they are to-day. If you
give them your hand of fellowship, they will be a national asset to you
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Pandit Madan Mohan Malaviya (Allahabﬁ’:nd Jhansi Divisions: Non-
Muhammadan Rural): 8ir, I congratulate Bahadur M. C. Rajah on
the speech he has delivered, though I wish that he had avoided saying
a few things which he has said. I am in entire agreement with him in
his desire that the condition of the depressed classes should be elevated.
(Hear, hear.) He knows, Bir, and the country knows that not one but
bundreds of high-caste Hindus are working for the uplift of the depressed
classes, and I am glad to be able to say that the work of their uplift has
made much progress, though I wish that the progress were twenty fimes
more than it is. I join with him, 8ir, in desiring that a part of the surplus
of every Government should be set apart for the education and wuplift of
the depressed classes. It is a sad fact that not enough has been done
to help them. I am entirelv at one with him algo in deeiring that every
Government should be asked to take special measures to promote educa-
tion, not merely elementary education but industrial and agricultural
education also among them. I am also with him in desiring to see more
students of the community take advantage of higher education. He will
be glad to hear that my generous friends, the Birlas, have given 25
scholarships of Rs. 15 each for depressed class students at the Benares
Hindu University (Hear, hear and Applause) and students receiving the
‘scholarships are receiving instruction not merely at that University but
also in Bengal and in some places in the United Provinces. I regret that
their number at present is very small. If my friend will let me have the
names of students who desire to take advantage of these scholarships, I
shall be thankful to him. But that is a mere drop in the ocean. T wish
there should be a thousand scholarships all over the country for students
of the depressed classes, and T wish they should be given every facility to
receive technical and industrial edueation. In addition to general education
such facilities are available to them in the Benares Hindu University in
the Industrial Chemistry Department and in the Encineering Department,
-and T shall be glad to take several more students there. ‘

N l; K. Ahmed: What about their social education? Do you mix with
them '

Pandit Madan Mohan Malaviya: T meet with them with not less
pleasure than T meet Mr. K. Ahmed. I meet with them not with less
pleasure than I meet any other Member of this House. Let my Honourable
friend know, Sir, that they sit in the classes of the Benares Hindu
University where my own son sits, and where the sons of other high-caste
Hindus sit to read. The best thing would be for my friend to honour the
University by a visit some dav and find out for himself how boys of the

-

depressed classes are treated there.
Mr. K. Ahmed: Will you dine together?

Pandit Madan Mohan Malaviya: You think of nothing except dinner.
(I..aughter.) I think of other things. We can live for ofher things than
dinner. If T can honestly serve my fellow-men, I think I shall be more
my than if T dine with them and .harbour an unfriendly intent against

* 'While T am on the subject of education, I desire to express m'y sincere
satisfaction at the provision that has been made in the Budget for it. T
‘vongratulate my Honoursble friend Nawab Sir Abdul Qaiyum on the grants
that have been made for the Frontier Province. I entirely agree with him
in desiring that those grants should be supplemented by provision for
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industrial and technical education so that cottage industries may be intro-
duced and the people of that part of the country may be able to earn amn
bonest living. They are a fine people and if they receive education they
will render as good an account of themselves as any other people in. any
part of India. At the same time, Sir, I wish that the provision for higher
education in the Budget were larger than it is. I do mot wish to dwell
upon it here because when the Demands are made the subject can be
more appropriately dealt with, but it is a matter to me of sincere regret
that during the many years the Government have been recording surpluses
and spending money liberally in so many other departments, the provision
for helping University education under the direct management of the Gov-
ernment of India has been invariably poor.

Now, Sir, there are many other matters in the Budget which call for
comment, but my time will not permit me to deal with them. I
only want to deal with a few peints which are of outstanding importance
in this Budget. I wish we could realise the picture of future prosperity
which the Honourable the Finance Member has put before us of the masses
of the people. The masses of the people, Sir, are living in a state of
penury and very great distress in many parts of the country. When I
look at these costly buildings on which more money has been spent tham
should have been, and when I think of the people living in villages within
a mile or two of Delhi, Imperial Delhi, my heart sinks within me. I wish
that there had been much less extravagance shown by the Government of
India in building this citv and that far more money had been found to
promote nation-building services in the country. It is most unfortunate
that that is not the position to-day. While there is grinding poverty
oppressing the large mass of the people, while the national average income
has not been rising, but many of us believe has been going down, the
expenditure of the Government has been steadilv growing, as my friends
who huve spoken before me have shown. While civil expenditure has
been growing—it has grown enormouslv—militarv expenditure has not been
reduced to the extent it should have been. I was saddened to hear the
remarks of His Excellency the Commander-in-Chief, supported by the
remarks of the Honourable the Finance Member, that the minimum figure
had been arrived at and that there was no hope of military expenditure
being reduced below Rs. 54.92 crores, where it stands at present. Sir,
this is a pronouncement which will cause verv great disappointment in the
country, because we have been expecting that military expenditure would
be brought down to at least 50 crores. We thought that this was long
overdue, that it should have been brought down to 50 crores some yvears
ago, and therefore when we find the Honourable the Finance Member and
His Excellency the Commander-in-Chief both agreeing that it cannot be
reduced below that figure, but that on the contrary it might go higher, I
feel very much oppressed. I do not, however, think that in reality the
fact will turn out to be as hard and as bad as the opinions of the two
Honourable Members would lead us to befieve. We had a settled fact
in the partition of Bengal and even that became an unsettled faot: I
venture to think that the opinion of Government in this matter will like-
wise undergo a change and that in the course of the next few years the
Government and the Assembly will combine to bring down the army expen-
diture to at least 50 crores. I think it should be much lower than 50
crores, but we have first to work up to reduce it to 50 crores. If the
Government would earnestly endeavour to see that expenditure brought
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down, further they would, I am sure, ﬁnq room for reduection, without
reducing the strength of the army, without making equipment inefficient,
I agree that it is not right that equipment should be made inefficient. But
is it mot poeslble to reduce expenditure by substituting Indian for.Euro-
pean soldiers in the armry? I am not asking that presently all European
soldiers should be sent back to England. I am only asking that there
should be a reduction of their numbers and I submit that there is nothing
in the circumstances of the country to justify the view that the number
of British soldiers cannot be reduced at present.
Mr. K. Ahmed: How will you suppress communal riots?

Mr, President: The Honourable the Pandit may well ignore all these
interruptions.

Pandit Madan Mohan Malaviya: That is exactly what I wish to do,
Bir, and I am grateful to you for suggesting it.

The British soldier has his legitimate work to do when there is a war
going on and to keep himself ready for it when it should arise, but there
is no need and not much use for him in these "unfortunate
communal riots. Those riots can be put down by the Indian
policeman, and ‘ther can be ©prevented by the Government
and the leaders of the people acting together. It is a matter for
deep regret that they have not been so prevented in many places.
I regretted to hear of the incidents that took place the other day in Barisal.
To prevent the recurrence of such sad incidents is a sacred duty which lies
upon the officers of the Government and the leaders of the Muslim and
Hindu communities. I confess we have been very much to blame for not
attacking this problem seriously. I regret that not many of us have spoken
out freely and fully to condemn acts of lawless violence., whoever might
have committed them. The duty lies upon us all residents of India,
Hindus, Muhammadans and Europeans, to tell fellow-citizens when they
err that they have erred and to trv to lead them to a better, a higher way
of life. I regret to think that enough has not been done in this direction,
snd I wish that more would be done. But, Sir, the question whether the
present number of British soldiers should be reduced has to be considered
independently of this consideration. I submit that it is not necessary to
keep up the present strength of the British soldiers in the army because
there are occasional communal riots. Riots take place in other countries
‘also in the world, and until education has been made universal, until
children at school are taught lessons in patriotism, until everv respectable
msan has learnt to stand up to prevent lawless violence both by precept
and examples, until then such riots will take place. But that is no reason
for kedping up the present strength of British soldiers in the Indian army.

The other outstanding feature of the Budget which has rightly received
great attention from the Members who have spoken before me is the ques-
tion of the rate of exchange. Everything hangs upon that and the ques-
tion is whether this Budget will stapd as it is or whether the Honourable
the Finance Member will revise hir caleulations on the basis of a 1s. 4d.
rupee. Now, 8ir, it is really unfortunate that this discussion on the Budget
comes on before the disoussion on the ratio question has taken place, but
T recognise that it is no good dwelling upon this any longer. I wish, how-
ever, to draw the attention of the Honourable the Finance Member to a

“few facts. We all know that very active canvassing has been going on
-among the Members of this Assembly to persuade people to adopt either
the one or the other view. I have no complaint to make against that;
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every mhan who believes thal a particular course will be for the good of
the country and the people is entitled and is under a' duty to try to per-
suade his fellow-members to that view, but I do wish that every Member
who approaches this question should discuss it with a sense of the solemn
importance which attaches to it. I wish to say this, Sir. I have endea-
voured in my own humble way to understand the question, and if I am
convinced even at this moment that the ratio of 1s. 6d. is the proper ratio
for my country and my people, 1 would most ‘wholeheartedly support that
ratio, but the whole of my study of this question, and I ask my Honourable
friends to believe that I have given some study to it. has led me to the con-
clusion that the }s. 4d. rate is the right rate and that the 1s. 6d. rate will
mean great disaster to this country. Now this is not the time when I should
go into it in great detail, nor do I do so also because many friends who
have spoken before me have done this very much better than I am able to
do. But I ask my Honourable friend the Finance Member to take it
from me that it is not a settled fact with us, that most of us are not yet
pledged to a particular view. If we find that the facts which have been
put before us are answered, if satisfactory replies are given, if our intellects
are satisfied, he may fully expect support from this side; and I would ask
him to do what we are prepared to do. He has taken up an attitude which
to my mind is still encouraging. The Budget is not so alarming if the
figures are revised on the 1s. 4d. basis, as was apprehended it might be,
and the attitude which the Honourable the Finance Member has taken up
in presenting the Budget leads me to hope that he will review the situation
in the light of the opinions placed before this House, and if he finds that
the truth is with his friends, that he will stand with the truth and with
his friends.

Now, Sir, of the few points to which I would invite attention, one is
the assertion made by two Honourable Members of this House who can be
regarded as men who understand this question better than many other
Members on my side. There is the Honourable Sir Victor Sassoon and
there is the, Honourable Mr. Ghanshyam Das Birla. Both of them have
told the Honourable the Finance Member that he has taken 84 crores more
in the last three years than appears on the surface. That is a statement
the correctness of which has been supported by figures which the Hon-
ourable the Finance Member, if T understood him correctly, said were
correct, the figures which were quoted by Mr. Chetty. The second fact
is that there has been a deflation of'Rs. 30 crores during the last 12 months.
This deflation has not yet been explained on any other supposition than:
that it was resorted to in order to maintain the ratio at 1s. 64d. Now, Bir,
those are two facts which stand out prominently and which call for explana-
tions. I wish further to point out that, whenever an attempt has been
made to artificially raise the value of the rupee, there has been a protest
made against it, not merely by Indians, but by some of the best English-
men. I wish to point out to the House that this is not a question qver
which anybody can dogma.tlye This is a question which affects the people
most vitally.

Mr. President: .Order, order. I would like the Honourable Member to
conclude his observations now. ' o ’

Pandit Mohan Malaviga: I will, Sir. Will you kindly give wme s
m"‘mmuum? i ” o Kpdly gy W



. GENERAL DISCUBSION OF THE BUDGET—PART II. * 1639
Mr. President: The Honourable Member will conclude within two
minutes.

Pandit Madan Mohan Malaviya: I will. I wish to point out that when
it was proposed to close the mints to the coinage of silver and artificially to
raise the value of the rupee, the Statist of London wrote an article against
it on the 5th of November, 1892; and the Honourable Sir Dinshaw (then
Mr.) Wacha quoting it in his speech at the Allahabad Congress in that year,

Y o

said :

‘ If the purchasing power of the rupee were raised by 20 per cent. or anything
like so much, (you have cmly to substitute 124 per cent. for 20 per cent. here) the
land tax would be raised in exactly the same proportion, for every ru would then
represent 20 per cent. more of the produce of the ryot’s land. Bimilarly the rents
of houses and lands all over India would be raised to the same extent. All the other
taxes payable to the Government would likewise be raised. So would all debts due
at the time the change was made; in other words, every banker and capitalist, as
well as every usurer, would find his property, so far as it has been lent out to others,
increased 20 per cent. while every debtor throughout the length and breadth of India
would find, his debts angmented in the same way. The result, therefore, wounld be
that the Government, the official classes, bankers, landlords and. usurers would all
receive 20 per cent. more of the property of the vast population of India. There would
be a sweeping transfer of property from the producing working millions who create the
wealth and make the prosperity of the Empire to the servants of those millions and
t¢ the parasites who prey cpon them. We would ask any sane man whose brain
has not been meddled by carrency disquisitions beyond his capacity, whether this
is a project that ought to be listened to for a single moment?! Whether it is to be
thought of that the whole strength of the British Empire should be used to impoverish
the hard working millions, and to enrich usurers and Government officials? And if
it is not, we would urge upon public opinion to reject so monstrous a proposal with
contumely.”’

Mr. Dadabhai Naorsji giving his evidence before ¢he Fowler Committee in
1898, said: '

‘“ The closing of the mints was illegal, dishonourable and a despotic act. It is a
violation of all taxation Acts, by which there was always a distinct contract between
the Government and the tax-payers based upon the fundamental principle of sound
currency, i.e., of a certain definite rupee.’ ’

Mr. Darling of the Punjab, who is a well known friend of the agriculturist,
only the other day, wrote:

‘“ The drawback of the ls. 6d. ratio is, that in benefiting the comsumer, importer
and creditor at the expense of the producer, exporter and debtor, it is likely to
operate to the disadvantage of the agricultural community, that is to say, to the dis-
advantage of the majority of the country. To take but a single instance, the rise in
the gold value of the rupee from ls. 4d. in 1917 to ls. 6d. in 1925 added 12} per cent.
to the gold value of India’s agricultural debts, so far as the latter was incurred before
1315360 The importance of this is evident from the fact that this debt has been estimated
a crores.”’

I could give more such quotations if time permitted, but I shall just
draw attention to one gther very important fact. The Babington-Smith
‘Committee was sppointed in 1919 . . .

Mr. President: Order, order. The subject of the Babington-Smith
‘Committee is & very big one and the time of the Honourable Member is
up. I expect the Honourable the Pandit to co-operate with the Chair in
keeping Members to the time limit. '

Pandit Madan Mohan Malaviya: I will finish in a minute, Sir.

" MYy t T wquld 'ike the Honou .leMembert conclude hi
%3“ b o 6 possible. ble Member fo conglude bia
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Pandit Madan Mohan Malaviya: It is well known that Mr. Dadiba
Dalal,, who was a member of the Babington-Bmith Committee,
recommended that the ratio should be fixed at 1s. 4d-, and I
should like to invite the attention of the House to only two of his recom-
mendations and close my remarks. He recommended :

"4 PN

‘(1) That the money standard in India should remain unaltered; that is, the
standard of the sovereign and gold mohars with rupees related thereto at the ratio of
15 to 1;”

and

‘ (2) that the gold mint at Bombay to be continued and to receive gold bullion from t-h'e
public and to coin free of charge gold mohurs of the same exact weight and fineness
as the sovereign and to hand them over to the tenderers of gold bullion in less than
15 days.”

Those, Sir, are the conclusions to which I have come by the careful study
I have made of the question, and I hope that every Honourable Member
who feels an earnest interest in the welfare of the people of this country,
and I feel sure every Honourable Member does, will give this matter
his most solemn consideration before arriving at a decision on it.

Mr. Sarabhai Nemchand Haji (Bombay Central Division: Non-Muham-
madan Rural): Sir, in offering a few remarks in course of this general
discussion on the Budget, I would like to supplement the few remarks
that fell from the Honourable Mr. Chetty with reference to the form
in which the Budget is presented. Attention has often been drawn to
the fact that the various heads of Demands that are presented to us are
not placed in a proper and scientific form which will enable a reader to
form, at a glance, an idea of the principal heads ynder discussion; but I
do not wish to take too much time of the House with a discussion of
this question; therefore, I would merely suggest that the Honourable the
Finance Member might consider the desirability of having all these heads
of expenditure put under three main headings, namely, the heading deal-
ing with national defence, the heading dealing with subjects under
national administration, such as those under Numbers of Demands 16—22
and 27—44, and lastly, the heading of national development, dealing with
Numbers of Demands 23—26 and 45—69. That much, Sir, with regard to
the headings under expenditure the details of which eould be easily work-
ed out by the Finance Department. I would now like to say something
about the headings under revenue which could very easily be classified on
any principle that the Honourable the Finance Member chooses, namely,
that the taxes are direct and indirect or to make the classification more
detailed and in view of the peculiar nature of our income that certain
heads were taxes from income, that others were receipts from public
monopolies or commercial services, and that the miscellaneous receipts be
given whatever heading is considered desirable. All that I wish, Sir,
is that, we should be able, when we open the relative pages of the
Demands for Grants and other papers, to get an impression of some sort
of a scientific classification which we miss to-day.

Bince I am on this subject of the form of presentation of the Budget,
I would also like to draw the attention of the House and of the IHonour-
able the Finance Member to the date of such presentation. We, im this
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country are so far merely following the Fnglish. practice in having our-
year ending with the 81st day of March,—u system which has definite
advantages m England, but at this moment, I do not want to go into
the details of this subject; I would, however, suggest for the consideration
of the Honourable the Finance Member that, considering the seasonal
character of the trade conditions that prevail in India, it woeld be better
if some other more natural date were fixed, for the commencement of
the fiscal year, say, the 1st of October, or even the 1st of November, that

is, after the monsoan is over.

Coming now, Sir, to the discussion of the Budget proper, I find that
so far as the figures presented to us are concerned, we suffer under all
the three heads on which I propese to mrake a few remarks: First of all,
8ir, we find that a large amount of our poverty is the result of our mili-
tary expenditure. It is & subject which has been very much discussed
by public speakers and writers in this country and'it is also a subject
which has been discussed in the course of this general discussiom My
only contribution to the subject would be, Sir, to say that I think it
would be possible, if the authorities have only the will, to reduce the
. Military Budget by at least a few crores, if, as the Honourablé Pandit-

Madan Mohan Malaviya suggested just now, the system of Indianization
is introduced.  After all, Sir, the army consists of the personnel and
equipment. We all want that our army in India should be as well’
equipped as the most modern army in Europe, but along with better
equipment, jt should always be possible to reduce the number of men
required. That being so, we could surely effect considerable economy -if
the numbers were reduced; we could also effect further economies if the
numbers of Europeans were reduced and the numbers of Indians increased.
Moreover, Sir, in this connection, I would point out that in this countrv
we have not got in our military forces the system of an active list and
the reserves, a system which prevails in a large number of the European
‘countries to-day. You will find that in the case of France the reserves
are as high as four times the number of the daily strength of the army.
In the case of Germany, the number of the reserves is over five times
the number of the ordinary strength. Now, this happens in a counfry
where, as we all know, a large portion of the national expenditpre-is
made with regard to the army and yet it will come as a surprise to
the Honourable Members that the cost per head of the soldier in- France
and Germany is lower than the cost in this country. It should be-possible
therefore to have a proper policy not merely with regard to the personnel
of the active army but also with regard to the reserves. And in addi-
tion to all these points, it should be possible to reduce the military ex-
penditure in India by following a general policy which will have two-
different phases. In' this country, so far as the military exvenditure is
concerned, we do not seem to have anything like a peace policy. It is
admitted by practically every one that the army in this country is always
kept on a war footing. ow, that is a state of affairs which does not
prevail anywhere else and there is no reason why such a state of affairs
should prevail in India, and one of the reasons why we in this country
fail to differentiate between the war strength and the peace strength of
an army is to a large extent in my opinion due to the fact that:we have
not got a civil head of the military which is the constitutional practice by
smhich the military expenditure is eomtrolled and governed in various
wvountries of the world. How far this system is desirable will be known-
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to the Honourable gentlemen who must have followed in the old days
the discussion arising in the course of the Curzon-Kitchener controversy-
How far Lord Curzon was correct in insisting upon a oivil control of the
military wps established when, as a result of his policy not being follow-
.ed, you had troubles with regard to the Mesopotamia campaigns, and
though it is now true that some effort is being made to have collaboration
- of the civil side with the military by having the Army Secretary; I-suggest,
Sir, that the time has arrived, if Indian expenditure is to be reduced on
the military head, when the whole subject of the Indian Army and
-Defence should be placed under a separate Executive Councillor. a
civilian and if possible an Indien, so that under the new auspices we
might have normally an army required according to our peace necessities,
we might have a growth in the Indian personnel and we might thus bring
-about great economies in the maintenance of that army. As I said be-
fore, that is & head under which we might save a lot of money.

And now I come to my second point, namely, that we are not so strict
.about getting the full amount of our dues from the heading of taxes
from income as we should be. In this connection, T want to draw the.
. attention of the Honourable House and of the Honourable the Finance
Member to the facts which have been divulged and which are referred to
in the Report of the Taxation Inquiry Committee.  Various persons get
exemptions from the Indian system of income-tax and these exemptions.
‘T submit, are such that they could very well be brought in under the
Indian system and collected to the lnsting benefit of the Indian revenues.
Tt is usual, Sir, to exempt the income of people resident in other countries
who are deriving their income from Indian sources. It is also usual
not to tax the income accruing in other countries of persons who are
resident in this country. Moreover, no tax is charged upon the interest
which accrues on the sterling securities; nor is any tax levied upon thc
profits of foreign firms which have only branches or agencies in India.
And lastly, no tax is charged upon the Indian earnings of foreign shipping:
All these matters, I might say, without going into details, are matters
which show clearly that there is, in the assessment and collection of the
Indian income-tax, an unwholesome application of the principle of British
- preference,—which is jnjurious to the economic interests of India—because,
you will find that a large number of people who benefit under these heads
-and whose incomes are exempted under the present day system are as
-a rule Europeans largely resident in Great Britain and Ireland and to a
small extent resident in other parts of Europe. When we find that we
lose as a result of this neglect of duty about 5 crores of rupees every year,
the House will readily understand why it is necessary that we should
‘not allow such a good source of income to go unptilised. Of course T
“know we will be told that international agreements do not allow of double
taxation. But. 8ir, if double taxation in some cases is not to be levied,
“why should India give up her share and not the other countries in which
“the income is spent? So much, Sir, with regard to the second point
‘T wanted to make, pamely, the addifion to our revenues which we might

-get if we properly put into operation the various sources which are open
“to us to-day.

‘Lastly, Sir, T would like o desw the attention of fhis Honousable
House $o the fthird niein veason why this country comtinues to be poor.
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I have already given you the first two reasons, namely, that the military

drain is véry large and secondly that we do not make as large an income -
as we should out of our existing system of taxation. Lastly, Sir, Gov-

ernment is utterly callous to its functions in so far as the development

of the industries and commerce of this country are concerned. The -
national activities under these heads may be divided into the agricultural

industries, the manufacturing industries and what I might call the com-

mercial industries. Now, we will find on an examination of each one of

these heads that the Government has done very little, except perhaps to.
+ institute inquiries. Take, for example, the case of the agricultural indus-

tries. We find that at last—I do not lmow after how many years of

British rule and after how many years of agitation in the country—an .
Agricultural Commisgion has been appointed- I do not know what ac-

tion will be taken on it, but at least it is gratifying to know that a Com- .
mission has been appointed: But my charge against the Government is .
that Commissions were not appointed earlier and that very little has been

done so far to enable India to earn more money under the agricultural head. .
Almost the same might be said of the manufacturing industries, but there,

of course, the story is a bit brighter. We find that Government has

done something in order to establish the iron and steel industry in this .
country and the policy of protection is being followed in other industries .
after due investigation by the Tarif Board. But in regard to that matter-
even, is it not a fact, Sir, that for years together our Industrial Confer-

ences pressed and our public platforms asked for a policy of protection, .
sand it was only under the auspices and the pressure of this Assembly

ihat the Fiscal Commission was appointed and its recommendations ac- -
cepted by the Government and the policy of developing Indian industries -
by means of protection was adopted. Lastly, I come to what I call com-

mereial industries, banking, shipping and insurance. So far as insurance
is concerned, we all know that a large portion of the profite under this .
head leaves the country. We should, therefore, have in this country

legislation gimilar to that existing in Canada and elsewhere and we should
adopt a system under which the profits of these activities would remain

within the country. BSecondly, with regard to banking, we find that very

little has been done to develop Indian banking, and only the other day

when I put forward my Resotution with regard to an enquiry in connec- -
tion with this subject, I was asked by the Honoursble the Finance Mem-

ber to withdraw the Resolution. Now that it is difficult to find time to--
finish that discussion which was initiated when the Resolution was moved,

and the Honourable the Finance Member has told me that unfortunately

there is no time for further discussing that subject during the present

sagsion—I hope that if there is no time now for further discussing that

subject, no time will be lost ir instituting a banking enquirv along the

lines I have suggested. Lastly, I come to the subject of shipping, and
there are very many things to be eaid. . . .

Mr. President: I know that it is the pet subject of the Honourable -
Member. But he must know that he has only half a minute left.

Mr. Sarabhai Nemchand Haji: Then, Bir, with your leave, I propose to -
resume my seat.

Mr. W. 8. Lamb (Burms: European): . Sir, I desire within the short -
t'mé at my disposal to talk about Burma, and rising as I do at this late -
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hour, I may express the hope that the Honourable the Financeé Member
will be better able to bear in mind the few remarks that I am about to
make. I shall come in due course to certain questions which are contro-
versial, but before I do so, I should like to render my thanks to the
Honourable the Finance Member for the remission for the year to come
of the provincial contribution. For myself, my sense of satisfaction and
gratitude has been somewhat diminished by the considerations which were
50 ably put before the House yesterday by the Honourable Member from
Madras. I listened to his speech and his closely reasoned arguments with
real pleasure, for I.feel with him that in submitting to us the figures
showing the debt reductions of the Central Government I think consider-
able credit might have been given to imdividual provinces, and in parti-
«cular, to Burma. In the matter of hides and the remission of the duty, I
am not with our Honoursble friend Mr. Prakasam. The hide business
in Burma has been almost irretrievably ruined by this hide duty and the
rews of its remission will be received in Burma with very great relief.
“For once, Bir, there is one particular duty which Burma practically alone
‘“enjoys '". I am referring to paragraph 41 of the Finance Member's
-speech in which he tells us:

“ There will be found included in the Finance Bill a provision for romonn.g to,
the list of articles which can be imported free of duty rubber seeds and rubber
stumps which are at present subject to a duty of 15 per cent. ad valorem.’

It might be held that there is a little window dressing in this paragraph.
Conceivably provincial readers might conclude that this means something in
ithe nature of s windfall for Burma. I am led to make this remark from
the fact that our Honourable friend Mr. Jamnadas Mehta in speaking of
Christmas presents included this duty with others and seemed to think
that it is possibly on the same lines as the remission of the tea duty; but
as ‘the Honourable the Finance Member has said the duty has been in-
considerable. To do justice to the Honourable the Finance Member I
may say that this duty has been very much resented by planters in
Burma. In its operation a thing like this may happen. 20,000 stumps
may be despatched from the Btraits to Rangoon and on arriving in
Rangoon 15,000 stumps may be found unserviceable, but they have to
pay the duty on that 15,000. For that reason planters will be very much
gratified by the reimidsion of this duty. I now proceed to say something
about the financial relations between the Central Government and Burma
and to -express my own feeling about those relations. I may sav that as
T go abroad in India and see broad highwavs and noble bridges and
edifices and when I sit in my place here and hear talk of surpluses and
redemptions of debt; I have two words ringing in my head ‘‘Burma monev—
Yurma money’’. This morning our Honourable friend Mr. Haigh told us
that in discussing the Meston Award some vears ago he and his friends
went to zoology for certain terms for describing their colleagues. I do
‘not know whether my Honourable friend Mr. Tonkinson would use the
term ‘‘milch cow’’ in relation to Burma. I do mot like the term because
‘the milch cow is at certain periods entirely dry. Burma from that point
of view is never dry. For evidence of that and for justification of the
feeling T have I fhink one need not go further than the rice dutv. Hon-
curable Members will find if they turn to the yellow book that in the vear
1925-28, for which we have actual figures, this dutv produced for the
‘Central Government in Burma alone Rs. 1,19,88,142. SBir, that is a"
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very large sum to take out of any province and 1 should like to show
Members in what manper Burma is affected and in what degree the
Lentral Gavernment's funds benefit, and not merely that, but the profit
which goes to every province in India which has rice to export. S8ir, in
1925 a certain Resolution was passed in the Legislative Council of Burma,
oand in terms of that Resolution and as in duty bound the Burma Gov-
ernment addressed the Central Government in the matter of this duty.
They represented that either it should be withdrawn or that the funds
that accrued from that duty should be given to Burma. In submitting
their appeal the Burma Gov:rnment went very exhaustively into the
tigures, and I should have been quite happy to have seen a copy of their
communication in the hands of every Member here. Later perhaps when
we may have more time to discuss Burma affairs, it may be possible or
desirable to arrange this. To-day, I shall content myself with giving
them one or two extracts. Let it be said, Sir, before I come to figures,
that the Local Government differs from the Central Government in its
view of the incidence of this duty. We in Burma say that because Burma
has no monopoly of the production of rice, this duty falls upon producers.
The Central Government on the contrary hold that the entire cost of
that duty will fall upon the consumer and not upon producers. In sup-
port of their view they quote the Indian Fiscal Commission and the Taxa-
t'on Inquiry Committee. We cn our part consider that we are supported
by the Secretary of State, and 1 should like to quote what he said in the
matter. In 1912 the Burma Government had considered the possibility
cf putting a small cess upon rice in addition to the duty which already
existed and the matter was submitted to the Becretarv of State. In their
Despatch the Secretary of Btate in Council pointed out:

*“ The essential difference between an export duty on a commodity of which the
exportar holdsad:mtmonopoiyandsamhr duty on an article which has to
compete with the produce of other countries.’

In the former case they remarked:

“ of which the small export tax imposed on jute is a guod example, the importer
must pay the duty or go without the ity. In the latter case the result of
an export duty is to handicap the exporter in his competition with fnrelgn countries.”

And: they added:

“In the case of rice it camnnot be said that Burma has anything approaching a
monopoly of the trade.”

That was the view of the Secretary of State in 1912. Now, Sir, proceed-
ing on the assumption that their view is the correct one, in this communi-
cution to the Government of India the Burma Government quoted from
o note under the budget head prepared some time before, and this is
what they said. In the notes under budget heads by Mr. S. A. Smith,
on which Sir Reginald Craddock’s minute was based, it was stated, on the
assumption that the whole of the tax is borne by the producer:

‘* that ‘it constitutes an additional impost of the nature of land revenue amounting
in 1815-14 on direct exports from Burma to an incidence of Re. 0-89 per head of the
entire .population—an amount greater than the imcidenee of the whole ordinary land
revenue in Bengal or Bihar and Orissa—and an in¢idence of Re. 1-33 per head of the
population engaged in ordinary agricalture,”
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That is for the year 1913-14. That, Sir, 1 submit, is conclusive, and
the figures apply with even greater force to-day when we remember that.
the 1925-26 actuals represent Re. 1 per head of the whole population in
Durmsa proper. So much for the central revenue. Another comparison
which the Burma Government have made may be read:

* For the year 1823-24 the export duty on rice amounting to Rs. 92,50,914 ts.

a sum equal to 23:76 per cent. of the total land revenue actually secured by the
province proper.” -
98.76 per cent.: this compares with the next higher province, namely,
Bombay, whose figures on the same basis of comparison were 484 per
cent, But, Sir, it is not merely that the central revenues benefit to the
profit of all the provinces; here is also the fact that the Burma exports
to India enable producers to send rice out of the country, and I think it
is a fact which can be proved to demonstration that if Burma had no
surplus the producers of rice for'export from India would be very seriously
aflected, if they were not entirely washed out. To give Honourable Mem-
bers some idea of this, I will again quote from a letter of the Government
ot Burma. They showed that during the 20 years 1904-5 to 1923-24
Burma exported to India 12,956,339 tons of rice and 2,955,606 tons of
paddy, an average for the 20 years, of rice 647,817 tons, paddy 164,200
tons yearly. I cannot in the time at my disposal say all that I should
like to say. 1 suggest that these figures speak for themselves of the
severe handicap under which Burma is labouring and moreover of the
enormous benefifs which accrue to India in genersl out of that rice duty.
Honourable Members will readily guess what the response of the Central
Governmant was. I should not be speaking now if the reply had been
favourable. We had a reply in September last which was unfavoursble,
end I suggest it is significant of the attitude of the Central Government
towards Burma that in September of last year, the Honourable Mr.
Lrayne, speaking for the Central Government, told Burma that the Cen-
tral Government could not agree either to remit this duty or to give it
to Burma; and one month later the Honourable the Finance Member,
when he met the Burma Chamber of Corhmerce, addressed them in these
words:

“ If the reforms in India were to be worked as they were intended to be worked,
it must be for the Provincial Governments, each of them, to develop its own resources
and its powers of taxation.”™
Sir, may I ask the Honourable Member what he leaves to Burma? Sir,
in this matter of the relations of Burma and India, I suggest that vou
will find a clue to the attitude of the Central Government on page 69 of
the yellow book. Here it is stated in paragraph 8:

‘“ Burmsa is treated separately as it is & self-contained province and is out of
India.””

“Out of India,’’ and yet, Bir, it is impossible for ue, who are now con-
sidering the much vexed question of separation from India,—it is impos-
sible for us to get a statement of what is owing by Burma or what is con-
sidered to be owing by Burma to India, that is, of what nature would be
the settlément if we came seriously to consider separation. Racially,
constitutionally, geographically different—there are these and other sound
reabons why you should consider the .separstion of Burma from India.
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But, however strong these reasons masay be, however insistent may be
the circumstances, or possibly the cry of ‘‘Burma for the Burmans,”
hrwever urgent this and that may be, we cannot seriously consider this
question until we have a proper appreciation of what it means financially.
I think it will be wrong to consider separation merely from the point of
view of the financial merits of the case, but as prudent people naturally
we should know exactly how we stand. The Burma Government have
“tried unsuccessfully, the Burma Chamber of Commerce approached the
¥inance Member equally unsuccessfully. It is impossible, it is said, for
the Central Government to give Burma the figures which they are
attempting to get out of them. They say that the figures we have pro-
duced are not accurate, but dc not offer anything as a substitute. I
suggest to them, 8Sir, that in considering the ratio question, no doubt the
figures they have taken intc consideration have been all embracing.
Surely with these in front of them they might arrive at some conclusion.
Mr. President: I would like the Honourable Member to bring his re-
marks to a close now. .

Mr. W. 8. Lamb: In two minutes, Sir. I was merely going to sug-
gest that with these figures before them it should considerably help in
giving Burma the figure which she wants. Further, in the Devolution
Rules it is laid down that for Burma it would be 6} per cent. of 90 per
cent. That is a definite figure, not such as is put down, I think, for any
other province, the figure being to represent Burma’s proportion of any
debt or deficit. It seems not an unreasonable supposition than in mak-
ing that definite figure for Burma those who framed the rules had in mind
eventual separation. Sir, in conclusion, I cannot expect very great sym-
pathy from the Honourable the Finance Member in the matter of the
rice duty. But I would put 1t to him that within the next year or two,
we in Burma will have to submit our ideas to the Statutorv Committee.
Nsturally in considering those matters, separation is distinctly one whicn
will come before us and we cannot properly regard and consider this
question of separation without the figures for which we have asked.

Haji Chandhury Mohammad Ismail Khan (Dacca Division: Muham-
madan Rural): Sir, for the fourth time in succession, the Honourable Sir
Basil Blackett has presented a prosperity Budget, and I offer him my
sineerest congratulations on this a?hievement; but at the same time I can-
not congratulate the Government on the policy, the studied policy, of
starving the nation-building ‘departments. Sir, the Government by its
utter disregard for education, sanitation, agriculture for the 150 years of

?ritish rule in India has lost all claim to the sympathy of the people of
ndia.

Sir, if the Government had seriously thought about these matters thev
could have made considerable progress by this time. They want to make
a beginning in 1987-28, but they have a most niggardly way of proceeding
in the matter. Sir, they have provided for education only about 30 lakhs
for non-recurring expenditure and a recurring expenditure from 4 lakhs to
rise up to 10 lakhs in five years. This, to my mind, is nothing but a drop
in the ocean. If they wished to do something real thev shou'd have made
a good beginning by allotting more funds and making a programme which
in five vears’ time would have given the whole of India compulsory primary
education. Now, here I may be asked bv the Government where is the
money to come from. 8ir, it is- not difficult to reply to that question.

FE
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The Retrenchment Committee recommended the reduction of military ex-
penditure gradually to 50 crores. But in the next year's army estimate
we find the figure to be near about 55 crores. 8ir, as we all know, the
frontier has been made sufficiently strong to protect India from foreign
invasion. In the circumstances I do not think that there is any necessity
for keeping such a large standing army in India unless it is required for-
the protection of Imperial interests. Sir, this is proved by the recent
despatch of Indian troops to China, where India has no interest. To my
mind, 8ir, the Government could have easily brought down the army ex-
penditure by a few crores and thereby made that sum available for ex-
penditure on compulsory education in all the provinces. They could have
also done away with the inequitous duty on salt altogether, while on the
subject of Army reduction I would request the Government to take early
steps to re-organise the Territorial forces as recommended by the Territorial
Forces Comfittee and thus save India the necessity of maintaining a large
standing army. :

Sir, I should now like to make an observation in regard to the export
duty on hides. While approving heartily the abolition of this duty I must
say that there should have been a corresponding increase in the import
duty on finished leather goods. The reduction of the duty on hides will
stimulate the export of raw hides from India and will encourage the import
of finished leather goods at a cheaper price thus competing unfavourably
with the young leather industry of India.

Before I sit down, Sir, I wish to appeal to the Government to
cheapen postage stamps as the present rates entail great hardship on the
masses of India. The Honourable the Finance Member has proved him-
self to be the rich man’s friend by the abolition of the export duty on tea
and the reduction of the import duty on motor cars, but he has done little
to relieve the burden of the poor millions of India.

Mr, 8, Srinivasa Iyengar (Madras City: Non-Muhammadan Urban).
Sir, if I rise to intervene at this annual ritual, it is to express my most
emphatic dissent from the principle and policy of the Budget which has
been presented to this House.

I really cannot understand what right I have got to express any opinion
upon items which are given as non-voted items. When I find onmly .81
crores out of 125 crores of expenditure are regarded as voted items, and
when those items are just the items which are the most useless to vote
upon, and the items which really are most important, namely, the superior
services and other items of the most vital descriptions, are taken out of
the vote of this House, it is really impossible for one like me to take this
Budget with all the seriousness with which it was propounded on the
opposite side by my Honourable friend, the Finance Member. He told
us last year—I happened to read his speech last year—that Indians were
guilty of uneconomic tradition and he quoted Professor Rushbrook Williams
as his authority. That is the only point upon which I happen to agree with
him, because I consider that Members of this House have shown what in
my part of the country would be called Dakshanivam, that tenderness to
the Finance Member and the transactions of this Government as disclosed
in this Budget. I find that the day is still distant when it is possible for
men like me really to do business with the Government. I cannot find
that it is possible for anyone to discuss the principle of this Budget as rules
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reiating to the Budget require us to do, for what is the principle underlying
this Budget? Is the Indian point of view, which should be the only prin-
ciple, kept in sight throughout as it should be? In major items of ex-
penditure, in the way in which the taxes are disposed, or the mode in which
the budget is presented or in the grouping of the items, or in the order
in which the budget heads are put, I find the Indian point of view is not
kept. If there is one thing I should consider as a principle of a government
budget, it is that the budget should be so framed as to produce the greatest
happiness of the greatest number. That is the utilitarian philosophy which
the modern world has accepted. Does the Budget promote the greatest
happiness of the greatest number of the citizens of this country? I say
clearly not. It is intended to promote the happiness of the fewest possible
persons and those not necessarily Indian in outlook or interest, for what
do I find? 44 per cent. of the expenditure is devoted to military purposes.
It was stated by Sir Basil Blackett on the 7th of July, 1924, in his speech
te the Indian Merchants Chamber that an unduly large proportion of the
revenue is spent on the defence of the frontier. Simply because it has
been reduced by one crore now it does not become the correct proportion
of the expenditure. I liked from my point of view to hear the statement
which was made by His Excellency the Commander-in-Chief as well as
that by the Finance Member to the effect that no further reduction will
be made in the military expenditure. There has been a weakening of tha
national forces in the country and the necessary stiffening has been provided
by their speeches and by this Budget.

Sir, the point that strikes me at the outset is this. Has the Budget
been presented to the House in the way in which it should be presented?
Wuen the maximum number of days that could be allotted are 11 to the
discussion of the demands of the General Budget, four days having been
consumed by the demands of the Railway Budget, and 15 days being the
maximum number of days that could under the rules be allotted, I find
only 5 days are allotted by the Government for the purpose of discussing
these grants. I do not know on what basis it is done. There are
94 Demands for Grants. Is it to make it appear to us that each grant
is a trivial thing or is it for the purpose of bringing almost all the Demands
under the guillotine? I say these Demands should be presented within
20. 30 or even 15 budget heads. It would be quite sufficient if there was
that number so that discussion could cohcentrate upon every one of the
Demands. These elaborate account heads can be included as sub-heads
under each Demand. It is not necessary to present this Budget as con-
sisting of 94 independent grants upon most of which it will be impossible
for Members of this House to express their opinions either by token cuts
or otherwise within the short space of 5 days. If really a budget is to be
presented -for the scrutiny and discussion of the House, it must be so pre-
sented as to be capable of discussion and almosi every Demand should
within reasonable limits be capable of being discussed. But if ever a
budget was framed to escape scrutinv and discussion, this Budget is of
that description. Then, Sir, the order of the grants proposed is also, I
submit, thoroughly unworkmanlike. The departments of government
should come first and the expenditure under taxes, customs and other things,
chould come later, so that the Members of the House who have grievances:
to- air or points to discuss in connection with the crants may take up the
discussion of the departments 4rst. You. Sir, ruled last year that questions
.of policy in connection with taxes oan be.raised only in connecticn with

BE 2
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the grants relating to departments. Therefore if you take Customs, Salt,
Opium and things like that first and the departments concerned next, you
really cannot deal with the policy in connection with these various grants
dealing with expenditure until you come to the departments controlling
this expenditure and the grants relating to those departments may never
be reached. Therefore, Sir, I say that neither the number of days allotted
for the Demands, nor the number of the budget heads, nor the order in
which they are arranged is at all satisfactory. I would appeal to you, Sir,
to advise the Government, if you find it possible to do so, 80 to present
the Budget as to enable this House to discuss it with profit. Limited as
is the power of this House to voted items which form only one-fourth of
the total expenditure, limited as the power of the House is even in respect
of these items to table only token cuts or substitute cuts and not to omit
motions, limited as is the power of this House in various ways in connec-
tion with this matter, I say, Bir, it is vitally necessary that the budget
discussion should be adequate to the importance of the stubjects which are
presented for discussion by this House:.

Then, Bir, there is one other matter which I would like to mention.
As I read section 67A. of the Government of India Act, it iz open
to this House not only to discuss these non-voted items but also to vote
upon them, though, as I understand, the ruling given in England upon
the matter is different. But the language of the section is clear, and it is,
I submit, open to the House, if His Excellency the Governor General
fhermit.s. not only to discuss the non-voted items but also to vote upon

em.

These are the general observations upon the Budget that I have got to
make. I do not propose to enter upon the budget technique or to go into
these figures with any degree of rapture. All that I can say is that so
far as the Indian point of view is concerned it is by no means kept in any
part of the Budget. If we take the average income of the Indian—which
is the only test by which the happiness of the country can be measured
as by a thermometer—I find that the average income of the Indian remains
exactly where it was. The net income is hardly more than Rs. 48 or
Rs. 50 per annum and the gross income hardly more than Rs, 74 per annum;
and this average income cannot redound to the credit of this Government
but is the saddest commentary upon it and this Budget. The incidence of
taxation in this country—I ghall not go into the comparative figures of
other countries—is, as economists who have dealt with the figures have
pointed out (and I find that Bir Basil Blackett has written a foreword to
Mr. Vakil’s book), just double what it was in the pre-war years. Therefore,
Sir, whether you judge it by the incidence of taxation in the country or
whether you judge it by the average income of the Indian, which is what we
should look at, there has been no progress made and nothing for us to
congratulate ourselves upon. The expenditure remains more or less where
it was and the taxation remains more or less where it was. Neither is re-
duced. I submit, therefore, Sir, there is really nothing to be proud of on
the one head or the other.

Then, Sir, the only question that has been perplexing me for some time
nast is this currencv question. But upon this question I do not propose
to say more than one word. T would refer to Professor Keynes’ statement
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in connection with the appreciation of the sovereign in England. He says
that :

‘“ Mr. Churchill’s policy of improving the exchange by 10 per cemt. was sooner or
later a policy of reducing every one's wages by two shillings in the pound. He who
wills the end wills the means.”

And, Sir, if I am in favour of the 1s. 4d. ratio, as I"am, it is on the

ground that it is as much in the intereste of labour in the country as in
the interests of anybody else. Because I want labour to benefit whether
they are in Government service or in private service, mill labour or agri-
cultural labour, the labourers should have an increase in the money wages
over what they have at present. My point of view may be different from
the point of view of others, but I say, Sir, it is on that ground that I am
-clearly in favour of the lsh. 4d. ratio. B8ir, I do not propose to go into

the other aspects of this currency controversy, for the very impressive
speech of my Honourasble friend Sir Vietor Sassoon supplementing ag it
did the point of view which was offered by my Honourable friend Mr. Birla,
convinced me quite clearly—becausc thev have as much right as the Hon-
-ourable the Finance Member and others on the Treasury Benches
to form their own judgment, and have equal authority and equally
good statistical knowledge of the subject—that what they have pronounced
on this question in no uncertsin voice is absolutely correct, assuming that
it is not possible for others to form an opinion upon this subject. I do not
say that it is very difficult to form an opinion upon this very common place.
and common sense subject. I do not consider it as an abstruse or recondite
subject; I hope Members of this House will not regard this subject as of
an abstruse or recondite character, or treat it as an excuse for, as my friend
Pandit Malaviya pointed, succumbing to the blandishments of Government.

Then, Sir, I will only say this in passing, that the growth of unemploy-
ment in the oountry is tremendous. That is the one subject which ought
to go to the heart of every one in India. By unemployment I mean the
inadequate employment and inadequate pay also, and I consider that the
unemployvment problem, whether in the lower services or in the Salt De-
partment, or the Customs Department or Postal Department, or of those
who have no employment in the cities or villages, ig the one problem
which the Government of this country ought to face if it is to be called
8 civilized Government and if it is to discharge anv measure of its respon-
sibility which it ssys it has got. Sir, the unemployment problem has
never been specifically dealt with at all by this Government. I therefore
think, Sir, that Honourable Members of this House will receive the Budget
in the way in which such a Budget should be received, namely, as one
totally ignoring the fundamental rights of Indians to a larger life. and
that they will not be captured by the cheap phrase of ‘‘romance of the
5} crores in the Ministers’ hands "’ and things like that. I yield to no
-one in rejoicing that the provincisl contributions have been practically
abolished, but for that I do not owe any measure of gratitude to this Gov-
ernment, because the plain fact is that these provincial cantributions ought
never to have been imposed. Not only that, Sir, by the remission of
these provincial contributions ncthing great is really done. The tax-payer
is left where he was. Tnstead of one exchequer, the Central Exchequer
getting all the money, the provincial exchequers are going to get these
taxes. Therefore, why Members of this House should grow eloquent over
‘this remission of provineial contributions is a matter which defies my
-analysis, All that I can say is that the taxation remaihs where it was,
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and instead of one Government spending it, another Government is going
to spend it, and the extravagance of that Government or the inequities of
that Government may be as much open to condemnation as it is here. I
really do not feel that we should be enthusiastic over this. Sir, I have
said these few words by way of merely pointing out that we on this side
feel that the Budget that is before us is just the kind of Budget we expect-
ed. I do like such a Budget because those who feel that India ought to
be administered in purely Indian interests and those who feel that the
greatest happiness of the greatest number of Indians in India ought to
be considered—the only point of view that ought to be kept steadily in
'view in the transactions of Government—I say those who feel that, have
got this year a great and powerful leverage from my Honourable friend
opposite. I think, Sir, that it is necessary for some of us not to yield to
the tenderness or weakness which occasionally comes over us. I do feel
that Indians have to learn to be businesslike, and one of the greatfest
‘compliments which we can pay to our friends on the Government side is
that we should be as hard-headed business men as they. The more I
come in contact with them the more I am impressed with their quality in
this respect. 8ir, we still lack that requisite equipment, and 1 hope that
equipment will come soon. I do not think I shall be justified in going into
5 rx the other parts of the Budget. 1 have gonme through the
7" figures. They tell me a melancholy tale of mere stagnation in
all departments of life, and particularly in those departments which are
reallv, as they have been called. nation-building departments. I do not
find our industrial progress is great. I do not find that education is really
looked after as well as it should be. I do not find that the communal
questions are' solved as they should be by the Government and the people
together. T twas so glad to hear Pandit Madan Mohan Malaviya and my
friend Mr. Kabeer-ud-Din Ahmed referring to them and I hope that we will
soon come together and solve the large communal problems.

I will only say lastly that I very much appreciate the spirit and tone
of the speech which my Honourable friend from Madras, Mr. M. C. Rajah,
made and I am so glad my Honourable friend, Pandit Madan Mohan
Malaviva reciprocated his sentiments. Mr. Rajah will find that people
.in Upper India are as much alive to the removal of untouchability and to
the uplifting of the depressed classes as people elsewhere and if in the pro-
vince from which I come it ig still not sufficiently solved, the responsibility
is as much with the Government as with the people and the communities
to which I also belong. Sir, that is a matter on which neither the Gov-
ernment nor the communities concerned have any right to rejoice. And if
Mr. Rajah felt bound to express his gratitude to the British Government
for any relief. I cannot share to anyv extent that expression of gratitude
with him. Tt is only after the Reforms Act came into operation I find the
Government taking some interest in the depressed classes. I hope the
grievances of the depressed classes will soon be remedied and they will
“come into line with the National Party quite as much as anvbody else and
there will be no difference between a member of the depressed class and
anv pandit in the land.

With these words. Sir. I again express my most unqualified dissent
from the principle of the Budget, for I have failed to see any intelligent
policy or any principle in this Budget except the most mischievous prin-
ciple of keeping us in subordination.
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*Khan Bahadur Makhdum Syed Rajan Bakhsh Shah (South-West
Punjab: Muhammadan): Mr. President, I wish to give expression to my
ideas in my native tongue, Urdu. Bince yesterday a great deal of enthu-
sisem has been evinced for the Budget in robust English speeches, and I
feel reluctant to deprive Urdu of its due share. The fact of one's agree-
ing or disagreeing with the details of the Budget,surely cannot reflect on
the efficient and pasinstaking preparation of it by the Honourable the
Finance Member; it deserves our sincere approbation, and his pains and
labour over it cannot be passed by without applause.

Although the Honourable Member seems to have tried hard to bring
the receipts and the expenditure to the same level, yet there is much scope
for improvement. The poor subject race of India is being weighed down day
by day by the heavy land rentals, irrigation charges and taxation.. There
are millions of them who cannot afford to have a square meal during the
twenty-four hours of the day. Inspite of the fact of a constant show of
sympathy on the part of the Government towards the rural population,
it always enhances the land rentals, irrigation charges and taxation. If
the Honourable Member by observing economy in some of the phases of
expenditure could lighten the above burdens, to which the poor subjects
are exposed, nothing could te more appropriate. Observing the expen-
diture of the Army we find that the major portion of the receipts is absorbed
by that department: when we compare the expenditure of the two forces,
Indian and Britigh, the cost of the British troops is as much as seven times
or more than that of the Indien troops. Under the circumstances, if Indians
were recruited more extensively both as men and officers, expenditure
gide would be rendered more hopeful. In the last Great War the Indian
Army gave adequate proof of its loyalty and valour, and now it cannot be
maintained that it will prove inefficient for the defence of the coumtry.
The power and integrity of a Government can be established more by
winning the hearts of the people than by guns and aeroplanes.

The disturbances and upheaval in the country are mostly due to un-
employment and poverty, and the foremcst duty of the Government appears.
to be to procure the means of employment for the unemployed, and
remove the conditions of poverty. Consequently it is necessary to replace
the British element both in the Army as well as in other departments by
the Indian, consisting of a just proportion of Hindus and Muhammadans.

. There prevails a religious freedom in India, which is an invaluable gift

of the British rule, and even most clashing elements are made to live
together; so a discrimination between the whites and the blacks is cer-
tainly unjust. The Chaplains and Bishops of the Christian Church are
paid out of the royal treasurv for their services by the Government, while
no such remuneration is paid to the Muslim or Hindu priests.

There are & number of items in the department of Railwavs which
claim our attention. A substantial portion of the receipts of the Railways
are derived from third class passengers but no adequate means have been
adopted to ensure their greater comfort and convenience. )

Particularly to establish amicable relations between the Indian subjects
a provision should have been made for at least a crore of rupees, and the
amount should have been expended on the tours of a committee composed
of Assemblv Members, officials and outside leaders, with a view to bring
about reconciliation and unity between the Hindus and Muhammadans,
as the Khilafat and Swaraj Funds are no more rich enough to carry out
such a project successfully.

*Translatior. of a Speech delivered in l.':lrdu__.g
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I very much regret to say that the Honouratle the Pandit Sahib, the
Swarajist leader, the Honourable Mr. Jinnsh and the Honourable Pandit
Madan Mohan Malaviya made no effort to secure the above amount jn the
Budget. In view of the Government's constantly showing such a gratifi-
cation and interest in the prospect of a genuine Hindu-Muslim reconcilia-
tion and unity, it was most important that the. Government on its own
initiative should have reserved a crore of rupees for bringing about this
object, and enabling the leaders of the nation to utilise the amount in the
best possible ways for establishing reconciliation and unity between the two
communities, and thus seeuring the foundation of Swaraj.

(Several Honourable Members then rose to speak and the Honourable
Sir Basil Blackett also rose to reply).

Mr, President: I do not know if the Honourable Members desire to
go on.

Several Honourable Members: Yes, yes.

Mr. President: If the Honourable Members desire to go on, the Chair
has no objection. I am entircly in the *hands of the House. Is there Y
general desire on the part of Members still to go on?

- Several Honourahle Members: Yes, ves.
(The President then called on Lieut.-Colonel H. A. J. Gidney.)

Lieut.-Oolonel H. A. J. Gidpey (Nominated: Anglo-Indians): Sir, at
this hour of the evening, with a verv tired House, my remarks will have
to be very brief. I join with the rest of the House in offering my sincere
congratulations to Sir Basil Blackett for the prosperous Budget he has
presented to us. I refrain at this juncture from making any remarks on
the Budget except eertain aspects of the military expenditure.

Mr. President: 1 hope the Honourable Member will be as brief as
possible.

*

Lieut.-Colonel H. A. J. @Gidoey: I will, Sir. I agree with what His
Hxcellency the Commander-in-Chief and my friend Sir 'Wa_.lt.er Willson
said that under the present conditions it would be mext to impossible to
reduce the size of the army by a single man or a single rifle. But I agree
with Sir Walter Willson when he added that this did not mean we should
give a blank cheque to the Army Department for it to use as it likes,
I-submit that there are measures of economy and retrenchment that
could be tapped in the Army Department. I shall howeter refrain from
referring to them till the time when we discuss the Demands for Grants.
There is however one asnect of the Military Budget which concerns me
more deeply and on which I nm glad to have the opportunitv of remark-
ing. There is one avenuc in which reduction oould be effected in the
military expenditure and that is, in the military medical services. T
have referred to this in detail ir my previous budget speeches and I feel
I must do so again to-day. The matter refers to the utilisation.of -ofﬁcers
of the rank of Major in the R. A. M. C. in the performance of junior offi-
cer’s duties in British military hospitals. I consider this needless expendi-
ture, unfair to the Indian tex-paver, and thet great retrenchment and
economy could be effected if British qualified I. M. D. officers wgre ured
for these junior appointments. I now come to B point of great m_l?ort-
snce to my commiunty. I refer to its utilisation as a measure of military
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etonomy, in certain ancillary, branches of the army. I desire to thank
(‘olonel Crawford for having put a certain question to His Excelleney the
Commander-in-Chief. When 1 listened yesterday to His Excellency’s
reply I can assure you that I was literally staggered. I only hope that
His Excellency was taken unawares by the question that Colonel Craw-
ford asked him and that his reply is not the final word on the subject. I
am given to understand that this matter is still under the consideration
of the Government of India and the Secretary of State for India and I
hope that the last word has yet to be said on our employment in the
srmy. His Excellency the Commander-in- Chief in his speech said (1)
that he had the greatest sympathy for us in our trouble, (2) that through
no fault of our own we found ourselves placed in a most invidious posision,
(3) he was most anxious. to do all he could to help us, but the difficulties
were great and were economical ones—the ancillary services are where he
-desired to employ us—8ignal Units, Transport, etc. He further said that
the Anglo-Indians were : .

‘* Men who stood by us extraordinarily well from time to time in fact always®**
* * but thé difficulty is an economical one, and if one can g-at that we shall

very glad to take them in. If Anglo-Indians are on the
orwhlckwomlmom-lndmn noldlmwewﬂdhem]ytoo ghhdtntah
on and do our best for them. hut, if we bave to pay British rates of pay, it is
impossible from the economic point of view to be able to carry out the scheme.”

iﬁ

I appeal to my Indian friends, Honourable Members on the opposite side
-of this House to remember that my dispute and complaint are not with
them. I have no quarrel with them; my complaint is with what His
Excellency said and to point out to His Excellency and the Army Depart-
ment certain facts in connection with the Anglo-Indian community’ which
they have evidently forgotten. I repeat, His Excellency’s reply stag-
gered me for more reasons than one. I did not ask for his syvmpathy,
we have had so much of it and sympathy is a starvation diet. As I
ssid, I have no controversy with my Indian friends on the other side for
I do not desire to replace them in the army. I have no objection what-
cver to the Army Department calling me anything it likes. No truer ward
was uttered than when His Excellency said that our position was an
enomalous one, and it is on account of this impossible status that all my
difficulties have arisen both in the Army and Civil Departments. Sir.
will interest the House to know what this invidious and anomalous position
really is—one, that is not of my seeking. Standing here alone in this
House of 150 members to defend the interests of my community, I beg of
my Indian friends not to misconstrue what I am going to say on the
initial bandicaps Government has itself imposed and to which I take very
serious objections. For occupational purposes I ara called a statutory native
of India. For the defence of the Empire 1 am called a European British
gubject. For social purposes I am called an Anglo-Indian. Should I desire
to enter Dehra Dun or Sandhurst, I. on my own seeking, can do so only
as an Indian. I am told now bv His Excellencv that if an Anglo-Indian
wants to enter any of the ancillary branches of the army, he can only do
80 on the wages and terms oa which Indian soldiers are enlisted. Sir,
curing the last war the Angh Indian was freely enlisted althcugh his
two previous offers for service were rejected by the Army Department.
There was no talk whatever then of enlisting us on the terms and salaries
of Indian soldiers. After the war we in common with others were dis-
charged. We now seek admis:sion into it and we are told that we can do
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80, but only on Indian terms and rates of pa} Why this change of heart?
Why this change of front on the part of the head of the army in India?
The doors of both armies are closed to the community to-day and, why?
The Indian army is closed to me because (1) it is constituted on the caste
gystem and there is no Anglo-Indian caste in its composition—indeed we
have no caste. (2) It is impossitle for me to live on Rs. 15 to 20 per month,
the Indian soldier's pay. The British army is closed, because I am not
a pure Britisher. As a community I have for a century sought for and
bteen refused admission into the British army or a unit of any one—no
reasons have hitherto been given. It is only now in 1927 after the Re-
forms and the ¢ry to Indianise the army, I am told, I can be admitted, but
only on the same terms as Indian soldiers. His Excellency said that it
was an economic difficulty. 1 agree with His Excellency. There is how-
ever a different significance in the mesning of the word *‘ economy '”
as we both view it. His Excellency views the term economy as an
army economyv. My idea of this economy is my standard of living. Give
me a salary according to my standard of living and it matters not what
vcu call me. I have never asked to be given the same pay as the British
soldier. My submission to this House is that in seeking admission into
the army my community wants a living wage and we are prepared to
accept less than the British soldier gets to-day, but we cannot possibly
live on an Indian soldier’s wage. All I ask from His Excellency is to give
me a living wage. according to my standard of living. 1 am really sur-
prsed that His Excellency asked the Anglo-Indian to accept admission
on the terms of Indian pay. Surely His Excellency, who has lived his
life in, this country, realises that it is impossible for a communitr brought
up. as we have been, to exist on & monthly wage of Rs. 20 or Rs. 18 or
less. It is absolutely impossible to do this. 1 cannot perform an econo-
mic somersault. If the opposite Benches desire to have less foreigners
as they wrongly call the Britisher in the army, 1 ask them not to lock
upon me as a foreigner. I am no foreigmer to India. It is equally my
home as it is yours. T ask to be given my proper place in the army, the
same status that I have always occupied in the Auxiliary Force during
peace and war, namely, Eu“opean British  subjects. To my Indisn
triends this keen desire to enter the British army as Furopean British
fubjects and at the same time to seek admission into other employments
as statatory natives of India might sound very anomalous, but it is not of
my seeking. I have been given this conflicting and anomalous position
end so long as the Indian Government gives me the status and rights of
a European British subject in the Auxiliarv TForce, the second line of
defence of the British army in India, so long will T press my claims and
my rights to be accorded those privileges and rights given to all other
Furopean British subjects in India. I shall not take up the time of
the House by relating our military services to Indin and to the British
Empire. I shall confine myself to our military services during the late
War. During the late War, the Anglo-Indian communitv whose male
population—those capable of bearing arms on active service—was atout
45,000. supplied nearly 10,000 men to the active army in various theatres
und besides this an additional 25,000 men to the Indian Auxiliary Force
which maintained peace and security in this country at a time when there
were very few British soldiers. During the past Great War hundreds of
cur men joined the I. A. R. O. We supplied hundreds of our men to the
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ancillary branches into which we are to-day seeking admission. Hun-
dreds of our women went out as nurses. Hundreds worked in the Posts.
and Telegraphs and Railways, water transport, embarkation. Practically
the whole of the 8t. John Ambulance work was done by the Anglo-Indian
community. We also supplied the Anglo-Indian Force, the Anglo-
Indian Battery, the Volunteer Battalion of artillery and hundreds
of our men in the Indian Medical Department. Besides these we sup
plied about 25,000 men to the Auxiliary Force who maintained, as I have -
said, law and order in this country during the War. The two brave and
gallant air force officers, Lieuts. Robinson and Waneford who brought
dewn the two German zeppeling were of this community. A number of
our boys fought with New Zealanders as New Zealanders in Gallipoli
and gained distinetions. Then I ask you to visit our publis schools in-
India and see the tablets in honour of our glorious dead. I offer this as
Anglo-Indians’ humble yet loyal tribute of service and sacrifice to the-
Government of India and the British Empire. There was no talk then of"
engaging me in the army on Indian wages. I was readily recruited as a
European British subject and on the same pay and privileges as British
scldiers. Do His Excellency and the Government realise what this con-
tribution amounted to? It means that in England’s hours of trial the
men of the Anglo-Indian community threw aside their economic interests:
and welfare and gladly gave 75 per cent. of its manhood for King and
* countrv. I challenge a parallel war contribution from any other part of
‘the Empire; and what are we offered in return to-dav by His Excellencv?-
Enlistment n the ancillary branches of the Army, but only on the terms
on which Indian, soldiers are enlisted. We cannot be enlisted on
British terms of payv. Is this fair fo my community? But, Sir,
times have changed and the Army  Department now looks on
things—military renewals—in terms Indian—provided of course their own
-terms—DBritish—are not violated or curtailed and I—the Anglo-Indian—the
European British subject—the Statutory Native of India is not wanted
except as a convenience. I ask, Sir, ‘“ What terms are you going to give
the Anglo-Indian in return for our duty and our sacrifice to the Empire?
Is the Army going to forsake the community? If it does, will the Gov-
ernment consent to deprive the community of that recognition and status
. which is its due?’’ I do not ask for any differential treatment. AT I ask
is an honourable place in the army and on a living wage according to myv
recognised standard of living. Sir. no other race, sprung from any other
European nation, has borne the burden of the white man as loyally and as
submissively as has the Anglo-Indian, but we also have awakened and we
claim from the Government of India. we claim from His Excellency the
Commander-in-Chief much more than the sympathy which he has given-
me. We claim from him something more. We claim adequate military
recognition. We claim the treatment that we deserve and which we,
in our sacrifice. lovalty and devotion to the Empire. have thoroughly earned.
Has His Excellency reflected what effect his pronouncement of vesterday:
will have on the morale of the 20.000 Anclo-Indians who form the Auxiliarv
Foree to-day when theyv read in this morning’s newspapers. that they could
not join the Army excent on an Indian soldier’s waces—a mere pittance-
of Rs. 20 or less a month? T wonder if he thoucht of this when he made
his atatement. I am onlv hopine that the question was an unexpected one
and he was taken on the hop. T am also still hopine that this iz not the-
last word on the subject. Sir Charles Innes stated in this House that
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the one thing a Britisher disliked and cannot stand, is to be accused of
breach of trust. I would ask His Excellency the Commander-in-Chief and
the Members of the Government to enocourage me also in believing this
of the Englishman. But if I am to be told to-day after my past record
of service for the British Army that I can be enlisted only on an Indian
soldier’s terms and wages, then, Sir, you are straining and texing my
faith and trust in England very very severely indeed. But, Sir, after all,
this is not an army matter. It is not a matter for the Army Department
to settle. It is a question of high policy and is a matter for the Govern-
ment of India to settle. If the Government of India considers that it is
right and a desirable policy my community to be given an honourable
place in the defence of this countrv, be it in an Anglo-Indian regiment,
battery or the ancillary services—it is the duty of the Government of India
to give the order to the Army Department and that Department has to
carry it out. Sir, I feel very strongly on this matter. My one regret is
that His Excellency is not here to hear my appeal for, I am sure, he would
‘have. appreciated the force and justice of my claim. Indeed I am still
hopeful he will do so. I make this claim for my ecommunity, a claim
which I feel I have every right to make for. I am fortified in 1t by tha
words addressed to us by His Royal Highness the Prince of Wales when
he received the Anglo-Indian deputation on his visit to Delhi in 1928,
when he said: '

“ Your devotion to the cause of India, the land in which you live, md’your
‘desire to maintain an honoured place for her within the Empire, do you credit. I
shall watch the progress of your community with the closest attention. You may be
confident that Great Britsin and the Empire will not forget vour community who are
so umited in their devotion to the King Emperor and who gave such unmistakable
tokens of their attachment to the Empire by their great sacrifice in the war.”

8ir, I commend these words of His Royal Highness the Prince of Wales
to the serious consideration of His Excellency the Commander-in-Chief and
the Government of India. I ask them, in their desire to- Indianize the
Indian Army, not to forget the great part played by the Anglo-Indian
-community in the retention, maintenance and the development of this
country; that the community has since its very inception been its most
loyal supporter and helpmate in all things and at all times, no matter
what the call has been; that the very birth of the community is due to
the presence of the European in this country. All I hope is, that in this
our hour of trouble and need, faced as we are with a daily changing India,
we can still rely on the Government of India for that trust and for that
help which they have in the past given to us and which I beg thankfully
to acknowledge here. I sincerely hope that fhe Army Department in its
treatment of the Anglo-Indian community will not forget our past military
services and will remember that we too form an integral and component
part of this great Empire in whose defence and army we claim a resnect-
able and honoured place.

Mr. Nirmal Chunder Ohunder (Calcutta: Non-Muhammadan Urban):
Sir. T do not understand why there should be any congratulations offered
to 8ir Basil Blackett at all. A surplus budeet is no new thing in India.
From 1899 to 1907 India had surpluses averaging over 4% crores a year.
From 1910 to 1918 India had surpluses averaging over 5 crores a vear,
and even in 1923-24 we had a surplus, although the exchange then stood
-at something between 1s. 4-1/82d. and 1s. 4-17/164d., sterling or 1s. 8-8/82d.
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and 1s. 8§d- gold, but, as Sir Basil Blackett has himself admitted, on a
1s. 4d. Lbasis this Budget is really & deficit Budget, so that it is by
apprecisting your monmey, 1t is by deflating your currency, that
he huss succeeded in giving you a surplus Budget. We may
admire his dexterity, but we cannot praise him for what he has
done. It is very clever of him, but certainly not very praiseworthy of
him. And what were his opportunities, Sir? You know. that our Indian
industries have to compete with British industries. What were the circum-
stances when Sir Basil Blackett took charge of the Finance Department
or shortly after? The cost of production had incressed in England, wages.
had doubled in England, the burden of rates and taxes had grown enor-
mously, manufactures were produced under a disadvantage, and in order to.
retain its financial position, England had appreciated its sterling by about
10 per cent. If he had taken advantage of these, if he had given us
something like the M’Kenna duties, then within half a decade probably
India would have been in a position to compel the English producers to
skin their prices to bedrock and would have produced things very much
cheaper than they can do now, and the Indian producers would have re-
gained the China market which they are fast losing. So I for myself, Sir,
cannot at all congratulate Sir Basil Blackett, and I do not see that he
deserves any gratitude from. us.

The Monourable Bir Basil Blckett: Sir, I must begin by acknowledging
with sincere gratitude the compliments which have been paid to me per-
sonally by some Members of the House in the course of the 36 or 87
speeches which have been made in this debate I would express my grati-
tude with particular pleasure in those cases, not very numerous, where the
congratulations were not the conventional prelude to the inevitable ‘‘ but
which followed. Nor must I forget to thank my friend, Mr. Amar Nath
Dutt, for his graceful allusion to my father, quite rightly and appropriately
brought in by way of criticism of the son. I should.like also to congratulate
my new old friend, Mr. Ashrafuddin Ahmed, on his maiden speech and
also several others on their maiden speeches, including Mr. Shankar Rau
and Mr. Gopalaswami Ayvanagar. There can be few legislative bodies
which enjoy the privilege of possessing in their midst a par nobile fratrum,
two brothers whose views on every subject are so entirely and diametricallx
opposed as those of Mr. Gopalaswami Ayyangar and Mr. Rangaswami
‘Iyengar. (Laughter.) 8ir, after listening to the course of the debate, I
am inclined to come to the conclusion that the Budget has at any rate
some redeeming features. It would of course have been a very much better
Budget 'if our revenues had been free from the taint of being supported bv
a super-tax, an income-tax, customs duties, export duties, land revenue,
excise (An Homourable Member: ‘‘Opium”™), in particular opium. or any
of the other sources of revenue. The only source of revenue, I think.
which has not been objected to fairlv strongly in the course of the debat
is our railway contribution, and that of course was wiped out last week
The Budget would also have been much better if on the expenditure side
it had included a large subsidy for the Posts and Telegraph Department and
an enormous sum in aid of provincial subjects, such as Education, Sanita-
tion, Harbours and Agrieulture. So, on the whole, I think I am content
to eonclude that the Budget is not such a bad budget after all. I can forget
and forgive what Mr. (Gava Prasad Singh im his speech, brimful of classiesi
and literarv allusions, ralled avologetically the reluctant jarrme note..  If
I mav parody his eloquent rondemnation of New Delhi and all ite wavs and
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works, I may perhaps say that something must be right in a budget which
requires to be covered up with so much blame. Mr. Srinivasa Iyengar in
his speech which he made a few minutes ago was the most whole-hearted,
I think, in his condemnation of the Budget, refreshingly whole-hearted.
I am sorry he is not here.

An Honourable Mamber: He has got his followers here.

The Honourable Sir Basil Blackett: He has got some of his followers.
Perhaps they would convey to him my regret that the Budget seems to
have brought the greatest unhappiness to a small number. He stated that
©25 or 32 arores—I forget which—out of a total expenditure of 125 crores
were voted and all the rest non-voted. The actual figures are, total ex-
penditure 202 crores, of which voted is 92 crores 87 lakhs, non-voted 110
crores. :

Mr. R. K. Shanmukham Chetty: Exclude railway working expenditure.

The Honourable 8ir Basil Blackett: I do not see why we should exclude
railway working expenses, which is- voted just as much as anything else.
The proportion of voted is therefore about 46 per cent. Mr. Mukhtar Singh
mede a very interesting speech, obviously earnest, about the necessity
for more expenditure on encouraging cultivation of sugar, dairy farming,
well irrigation and so on. I hope he and'others, such as my friend Mr.
Kasim and my Honourable friend who spoke in his vernacular just now,
who are critical of the Government of India for not doing more for provincial
subjects, will recognise that the constitution intentionally debars the Gov-
-ernment of India from raising money from the central tax-payer for the
purpose of enabling it to encroach, even in a beneficial way, on the sphere
of Provincial Governments. It may te that the Statute has drawn the line
rather too rigidly. If so, and if there is a border line where the Govern-
ment of India might usefully intervene, the opportunity of the Statutory
Commission will no doubt be taken to improve the present position. But
we have done a good deal in that matter. A large increase of the organisa-
tion dealing with the breeding of new varieties of sugarcane was provided
for in the current year and will involve considerable additional expenditure
in 1927-28. This expansion has been justified by the remarkable results
already obtained, which have made it possible in many cases to double
the vield of cane per acre. Further development generally is being con-
sidered' and will be considered when the Royal Commission on Agriculture’s
Report is available. This will cover dairying as well, although dairying
is primarily the concern of Local Governments. Our provinee is research
and we have interpreted our obligations very generously. We make provi-
sion not merely for agricultural research, but the highly specialised parts of
instruction and training. The Imperial Research Institute have im fact
paid special attention to the subject of sugarcane. For the present in anv
case it is obvious that the best contributior that the Central Government
can make to the development of the beneficial nation-building departments
in the provinces is what is proposed in this Budget, namély, the reduction
of the provincisl contributions. If that can be achieved without the burden
of fresh taxation, there is little cause to comvlain about what the Central
‘Government is doing and has done. After all a contribution of five crores
~nnd forty-five lakhs a year in one budret is something at anv rate which
is not inconsiderable, in addition to which there is the special provieion for
education which T mentioned in my budget speech.
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I cannot follow Rai Sahib Harbilas Sarda into the question of the
political status of Ajmer-Merwara. I do not know whether he was aware
of the provision of two lakhs as part of Ajmer’s share of the additional
money for education in the centrally administered areas, but I gather
that his point is that he wanted money for the improvement of teaching
and not for the building of new schools. I do not know the details of the
programme, but I can assure him that he has my special sympathy when
be lays stress upon the superior lmportanee of good teaching even over
good accommodation in which the teaching is given. There is often too
much of the shop window in the way of bricks and mortar in the provi-
sion made for new education.

On the subject of the new taxes, changes in taxes proposed in the
tbudget speech, we have had passing references from a good many Mem-
bers. I gather there is a division of opinion on the subject of the export
duty on hides. I was glad to hear my friend, Harchandrai Vishindas,
refute the rather suparﬁcial objection that the reduction of duty om motor
wearg is something which is for the benefit of the rich man. In my opinion
few things are more important fqg the improvement of the position of the
agriculturist in this country than that he should be brought near to his
market. The substitution of good roads and motor transport for the
present means of transport will, I am convinced, be of enormous benefit
to the agriculturist and enable him to obtain a larger share in the ultimate
selling price of his produce.

From the question of motor ear duties, I should like to go for a mo-
‘ment to the question of military expenditure. Ome of the hopes which
those who are keen on the improvement of roads and motor transport
in India are entertaining is that the result of an improvement in motor
transport will be to emable a considerable saving to be effected in our
Military Budget by doing away with the necessity of keeping consider-
able amounts of heavy transport vehicles in cold storage which is a consi-
-derable item of expendlture in the Military Budget to-day. If the roads
are tettered and there are large numbers of heavy lorries and other motor
~vehicles actually in use on the roads, it will be possible for arrangements
to be made by the military authorities under which such vehicles will
‘be available in time of necessity, and the military will be relieved of the
burden of having to keep a number of lorries and vehicles idle and to
-some extent deteriorating and getting out of date.

Nawab Sir Sahibzada Abdul Qaiyum: They proved necessary for
transporting troops from the Khyber to Thal in 1919.

The Honourable Sir Basil Blackett: I think there has been some mis-
‘understanding on the subject of military expenditure. What I said in
my budget speech was that only the sternest economy and strictest vigi-
lance could prevent our expenditure from showing & tendency to rise
‘rather than fall, and that we were very nearly at the minimum necessary
for maintaining the army at the present authorised strength. Now I
felt it my duty to draw the attention of the House to that point because
in previous vears T have, I think, expressed my own earnest desire to
see a reduction of the militsry expenditure. at any rate to the figure of
‘the Rs. 5O crores mentioned by the Retrenchment Committee, and I said
-only a vear ago that I was impious enough not to regard that as a pious
asplratlnn I have been convinced by the expenenee of this last year
that, on the presemt authorised strength there is mot much room left for
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a reduction of expenditure, that any large reduction of expendlture with.
the army at its present strength can only be at the expense of the effi-
ciency of that army, and I am sure there will be universal agreement.
that, whatever -army it is decided it is necessary to keep, that army
ought to be kept efficient. There are of couise certain reductions in view,

which were mentioned by Pandit Kunzru, in the automatic savings on the
cost of the pay of British troops, but those are comparatively small, and
I cannot hold out the hope that there will be any such large reductions
in military expenditure in the years to come, if the army remains at its.
present authorised figure, as there have been in previous years, and in
view of what I had previously said to the Assembly, I felt it mv duty
to draw attention to that fact. I do not yield to any Member of this
House in my desire to keep our military expendlture itself to the minimum
absolutely essential, but I will not be a party to reducing it to below
what is essential, or having it cast in the teeth of the Finance Depart-
ment that they are standing in the ws.y of keeping the army that India
has efficient.

A good deal was made of the point that. this Budget does not provide
for any reduction of taxation and that it does not, in particular, offer a
reduction of the salt duty or a reduction in postal rates. Now, in regard
to postal rates, I do wish the House would face the facts as they are.
It may be that hereafter the growth in the traffic of the Postal and Tele-
graph Department will enable a surplus to be shown over working ex-
penses which will permit of some wide extension of facilities and even
of some reduction in rates, but I cannot refrain from expressing a per-
sonal view that with the large increase in the cost of living that has
ocourred since 1914, and with the legitimate demand for a higher standard
of comfort from the employees of the postal department, a return to the
very low rates for letters and postcards that existed in 1914 is not practi-
cal politics. It can only be secured at the expense of a large and growing
subsidy from the general tax-payer to the Postal and Telegraph Depart-
ment. Whether you separate the Postal and the Telegraph Departments
or not, that would, I think, be the case; and if that is so, the proposal to
reduce postal rates is not a proposal to reduce taxation but s proposal to
impose increased taxation on the central tax-payer for the purpose of sub-
sidising the letter and the postcard, and that, not I think entirely or even
mainly for the benefit of the agriculturist user of the postcard and the
letter, but of the commercial and industrial firms who, it must be remem-
bered, are those who make the greatest use of letters and postcards. I
do not think that a subsidy in those circumstances would be justifiable,
and in addition it would involve considerable risk of our attempting to
sweat the employees of the Postal and Telegraph Department. I know
that is an unpopular view, but I do think that it is important that we
should not go on from year to year deceiving ourselves with the hope
that an immediate return to the pre-war rates on postcards and letters-is
possible. In any case, I am on sure ground when I say that on the:
question of a subsidy to the Postal Department and on the question of a
further reduction of the salt tax, we are obviously not in a position to
do it this vear. The provincial contributions clearly come first. If we
have got rid of them this year, and if our hope is realised that next year
may give us a recurring surplus sufficient to get rid of the provincial con-
tributions for ever, then will be the time when we’'can begin seriously to
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consider reductions of taxation and additional expenditure by the Central
Government on the services which Honourable Members have at heart.
But I should like to join issue with those who reproach us with not having
reduced taxation in the last few years. Bince the year 1923-24 we have
given up over Rs. 6 crores by relieving the tax-payer in the matter of salt
duty and cotton excise duty and one or two other small items of taxation,
—Rs. 6 crores of direct reduction of taxation. In addition to that, over
Rs. 9 crores of provincial contributions will have been released. Now, it
may be that the Provincial Governments will prefer—and I think they
will very likely and rightly prefer—to use the reduction of the provincial
contributions for the purpose of increased expenditure on nation-building
departments, rather than on reduction of taxation. There have been cases
in which they have reduced taxation; but in the main that has not been
the case hitherto. Nevertheless it remains true that so far as the Central
Government is concerned, it is now asking for over Rs. 9 crores less from
the provincial tax-payer for its purposes than in 1924-25. 8o far as the
Central Government is concerned, that is a definite reduction of taxation.
8o that there has been a total reduction of over 15 crores of rupees in
central taxation in the last four years.

Beveral speakers used an argument, which seemed to come from =a
common source, apparently intended to demonstrate that, though the
rupee figure of the Government’s expenditure had gone down in the last
few years, the gold value of the rupees demanded from the tax-payer had
not diminished, and indeed. that it had increased. 1 was in some difficulty
to follow what conclusion was meant to be drawn from these premises.
All the speakers who used it without exception ignored entirely the large
fluctuations in the commodity value of gold which have been oceurring in
the last 12 or 18 vears. And surely, the tfue basis for comparison is not the
gold value of the rupee, but the commodity value. It is of course obwi-
ously true that the large rise in prices, that is the fall in the commodity
value, in the purchasing power, of gold, which took place during and
after the war was one of the main causes, together with our war dehf, of
the large increase in the expenditure of the Government of India during
these vears and was one of the main causes of the budget difficulties with
which we were then faced- It is equally true that the fall in prices, that
is to say, the rise in the commodity value of gold, which has taken place
since then has been a very useful factor in assisting us to restore budgetary
equilibrium. The greater part of this fall is of course due to the change
in world prices and has nothing to do with the rupee exchange. Even
now gold prices are about 50 per cent. higher than thev were in 1914, and
this fact, together with the interest and sinking fund on our war debt.
provide the main explanation why our expenditure has increased since
1914. TIncidentally, it is interesting to remember that this rise of 50 per
cent. in prices means that the salt tax of Rs. 1-4-0 per maund to-dav is
a_very considerably lighter burden than the salt tax at Re. 1 in 1914.
Now, in so far as the rise in exchange from 1s. 4d. to 1s- 6d. since 1914
has been a contributory factor in preventing the level of prices at which
we have now settled down from being a higher one, that has been a factor
which has assisted us in restoring budgetary equilibrium. With lower
prices the rupees that we obtain from the public go further, and it is
that fact which has enabled us among other things, to reduce taxation
by 15 crores as I was pointing out just now. Why that should be thought
to be a discredit to the.Government. T am at a loss to understgnd. Even

r
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the Retrenchment Committee pointed out that a fall in prices ought to
lead to a fall in military expenditure. :

1 am led by a natural transition to the question of ratio. I do not
propose to-day to anticipate our discussions of next week, but it is neces-
sary for me to make reply to the numerous speeches which have been devoted
to this question. As usual, most of the speakers who were arguing for
1s. 4d. began with the entirely erroneous assumption, usually quite taeit,
that the Government have quite recently and suddenly raised the exchange
from 1s. 4d- to 1s. 6d. The usual form of the attack was to say that the
Government by a manipulation of the currency have concealed taxation
-amounting to a large and variably stated sum in tens—I believe in one case
in hundreds—of crores, and that Government had done this by manipula-
tion of the currency. Let me take first this question of manipulation.
What are the facts? I will not go back beyond the date of my arrival in
India. When I arrived in India in the beginning of 1928, the rupee had
a statutory value of 2 shillings gold, and the actual value in the market
was about 1s- 3d- gold which was, however, subject to violent and continu-
ous fluctuations. It had had no stable valte since 1917. One of my duties
as Finance Member was to manage, or if you will, to manipulate the cur-
rency. I could not evade undertaking that duty even if T had wanted to;
and I did not attempt to evade it. I have more than once expressed the view
that the job of managing the currency is one which ought to be in the
hands of some authority other than the Government, and one of the main
objects of our proposals which will be coming before the House later in
the Session is to transfer that function from Governmental to other hands.
But so long as the duty remains a Governmental duty, it is a duty that
the Government must undertake and, finding it part of my duties to
manage the currency, I proceeded to manage the currency—or if you will—
to manipulate the currency. Now, it is open to Members of this House,
and the public generally, to criticise the Government for the way in which
they have managed the currency—or if you will manipulated the currency—
if they think that the management is open to criticism. But to make it
a charge against the Government that they are managing the currency
has really no more meaning than to make it a charge against my friend
the Honourable Sir Bhupendra Nath Mitra that he is managine the Post
and Telegraphs Department or against my friend Sir Charles Inncs that he
is managing the Railway Department. Now, up to the time of thc appoint-
ment of the Currency Commission, my contribution to the management or
manipulation of the currency consisted almost entirely—my main contribu-
tion at any rate was—to prevent the rupee from being driven up and up
far above 1s. 8d. by what I may call natural causes. TIn order to do this
I had to resort to very big acts of management or manipulation. Bince
that date, without very great difficulty but with constant attention, I have
maintained the rupee stable at 1s. 84. It has been stabhle there for nearly
2} vears in terms of sterling, very nearly 2 years in terms of gold. Neither
in preventing the rise above 1s. 6d. nor in maintaining the rupee stable at
1s. 8d- were budgetary considerations mainlv or in any special degree in my
mind or in the mind of the Government. What we wanted and want and
what India wanted and wants is stability and it is to the fact of stability,
even more than to the fact that that stability has been obtained and
maintained at the level of prices corresponding to the 1s. 8d. ratio, that we
owe our balanced budget and our power to reduce taxation and give relief
to the provineces.
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. At the sume time, it is obvious that a sudden drop to ls. 4d- would
destroy stability and would play havoc with the Budget. Some sttempt
has been made to dispute the figures in Mr. Brayne's Memorandum. The
estimate of the effect of ls- 4d. on our sterling payments is noi, I under-
stand, disputed. But several Members have challenged the estimate of
loss under the head of Customs. And they have quoted against me the
memorandum put in by Mr. McWatters before the Currency Comunission.
I think they have entirely failed to observe the origin of that memorandum.
It was and professed to be nothing more than an arithmetical statement,
showing what would be the increases in customs duties on the assumption
that the amount of imports were not decreased and prices rose by the full
-difference. In this connection I would refer to the evidence given before
-the Currency Commission, questions 777 and 778. S8ir Purshotamdas
Thakurdas asked :

“ Would you not by a lower exchange get a higher return on those articles
assessed ad valorem?

Mr. McWatters: Certainly you would gventually if prices rose and customs duties
wers not decreased. g

Q.—What would the amount be roughly in rupees? '

A.—1 should have to work it out. A statement could be prepared showing the
-actual money difference between the 1s. 4d. and 1ls. 6d. in customs duties on an
ad valorem basis, assuming that the avhount of import is not decreased and prices rise
‘by the full difference.”
Thereupon Mr. McWatters put in the statement which has been referred
to. I was myself examined a little later on this same point. For that
purpose I refer to a very valuable document, from which I could spare the
foreword, in which all my evidence before the Currency Commission is

6 brought together. I desire to express my very real apprecia-

PMe tion to the Currency Lesague for this very useful document.
‘Quiestion No. 10451—1I will not réad it all—it there appears that this memo-
randum of Mr. McWatters was then brought to my attention for the first
time and I had to ask what it contained before I could say what I thought
about the figures. I was asked: ' .

“ Do you think that thc Central Government are likely to make up this 1-16 crores,
on certain assumptions, by increased revenue under the head of income-tax and so
~on.”

Myreplywas . . . ...

Pandit Hirday Nath Kunzru: May I ask what is the dumber of the
-question ?

The Honourable Sir Basil Blackett: 10,451 if the Currency League are
correct. I said:

“ 1 do not think that there would be an immediate increase either in the customs
duty or in the yield of any other tax to the extent proposed. The increase in the
customs duty would probably fairly be seen over a period of two or three years. But
the increase in income-tax seems to me (e be very problematical. * * * The
temporary effect of a lowering of the rate must necessarily be an immediate increase in

taxation.”

I am interested to observe that Mr. McWatters’ arithmetical calculation
came to the conclusion that there would eventually—that was the word
used by Mr. McWatters—be an increase of 2 orores in the revenue from
customs duty. Mr. Brayne's figure is from 1§ to 2 crores. The ultimate
effect as givem in both cases is the same. The idea that that is any proof
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that Mr. Brayne’s Memorandum regarding the immediate effect is wrong
is therefore entirely dissipated. Mr. Birla propounded the extraordinary
doctrine that a rise in prices of imported articles was likely to lead to an
increase iy the imports. Both he and Sir Victor Sassoon in another con-
nection relied on an analogy drawn from what has happened at times when
prices generally have been gradually rising. This analogy has no validity
whatsoever in the case now under consideration, where with world prices.
unaffected and no change in any of the other factors a sudden and violent
alteration takes place in the rate of exchange. Mr. Birla’s contention that
a sudden increase in the price of an imported article leads to an increase
in the quantity of the imports of that article has only to be stated to be
rejected. Incidentally, it is an entire refutation of another series of argu-
ments of the Currency League. The Central Board of Revenue are clearly
right in stating that there would obviously be a large temporary falling
off if exchange was suddenly lowered to 1s- 4d.

I should like to make a few further remarks about Mr. Brayne’s Memo-
randum. That Memorandum was purposely and intentionslly an under-
" statement of the probable effects of 1. 4d- on our Budget. ~'We do not

want to be charged with making anything more than the absolute minimum
statement. My own view is—and in order to avoid future misconception
I should like to state that it is a view in which Mr., Brayne entirely agrees—
that both the assumptions that wages would not have to be increased im-
. mediately and that we shall not have to pay a higher rate for interest on
our debt, on our new money, owing to the shock to our credit, are entirely
untenable and the effect on the Budget for 1927-28 would, in my humble
opinion, be not much less than 73 crores and on the Budget for 1928-29-
not much less than 10 crores.

I will turm at this point to something that was said by Sir Vietor
Sassoon regarding the effect of 1s- 4d. on our debt. The figures given by
‘him were obviously vitiated by the assumption that all our existing debts
have been raised when the rupee stood at 1ls. 4d. (Sir Victor Sassoon :
“Why?”") T will come to why. Out of the Rs. 369 crores of rupee
debt raised in the open market outstanding on the 80th November, 1926,
Rs. 211 crores were raised when exchange was higher than 1s. 4d., and
Rs. 158 crores when exchange was at or below 1s. 4d- The statement is
also vitiated by the way in which the Honourable ‘Baronet entirely ignores
the effect of ‘changes in price levels which is a very much more important
factor. His argument was somewhat involved, but the truth after which
he was groping is g clear one enough, though I doubt if he understood all
its implications. He objected to what is after all a bare statement of fact
in clause 6 of Mr. Bravne’s memorandum, namely, that the rupee value
of our external debt of £339 millions at 1s. 4d. is Rs. 56} crores more
than at 1s. 6d.

8ir Victor Bassoon: Mine is a bare statement of fact.

The Honourable Sir Basil Blackett: Once prices have settled down to
one ratio or-another, the gold or commodity value of this debt is, of course,
exactly the same as he rightly stated. I hope he will remember that
admigsion and sall that it involves when he speaks on Mondayv, because, here
again, it is an entire refutation of a large number of the arguments of
the Currency League. It je quite at variance, for example, with his >wn
argument that the effest of 1s. 4d. will hardly be observable
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in the cost of living. Our external creditors are entitled in
this case to £'s sterling, and unless we are heading for bank-
ruptcy, they are unaffected by apy change in the number of rupees which
are required to pay a given amount of sterling debt, to pay the interest
and the sinking fund, on what they have lent. He said that by lowering
the ratio to 1s. 4d. we could reduce by Rs. 60 crores the commodity value
of our debt. Of course, we could reduce the commodity value of our
internal debt by Rs. 60 crores by lowering the ratio to 1s. 4d. Unfortunate-
ly, most of the holders of our rupee debt are Indian creditors and this
lowering of the commodity value of what they have lent to us would be
entirely at their expense. Our internal creditors unlike our external
creditors are deeply injured by the lowering of the value of the rupee.
The Honourable Baronet’s discovery is, in effect, the old discredited policy
of wiping out debt by inflating the currency. (Some 'Honourable Members :
““No.”’) Then why does he stop at 1s. 4d.? Why not get rid of the whole
of the debt by reducing the value of the rupee in the way the Germans
reduced the value of the mark? (An Honourable Member: ‘‘Why don’t
you raise it to 88.?"') And in almost the same breath Sir Victor had the
courage to dispute the view that such action would give a shock t® our
credit.  (Sir Victor Sassoon: ‘*And quite right.”’)

Mr. T. Gavin-Jones (United Provinces: European): Raise it to 2s- and
give him a little more.

The Honourable Sir Basil Blackett: I prefer to take the sensible course
of leaving it where it is. I shall be ready to argue at the right time that
there is no permanent gain whatsoever and can be no permanent gain to
India but very'severe temporary losses and sacrifices in the reduction of
the ratio. Bo far as the Budget is concerned, it J@ clear that if the ratio
is reduced there can be no remission of the provincial contributions this
year or even next year, no expansion of our educational and other activities
in areas directly administered by the Central Government, no hope of
early reduction of taxation for the central tax-payer. On the contrary, we
should be faced with the certain necessity of raising the level of taxation
all round. This dislocation of the Budget is one of the temporary sacrifices
and losses which the reduction of the ratio involves. Dislike it as we may,
the ratio of 1ls. 4d. and the reduction of the provincial contributions are
incompatible. The lion and the sheep will not lie down together. Once
‘again I commend to the House the Government’s budget proposals which
will achieve our long cherished project of getting rid of provincial contribu-
tions and will open the way next year or the year after to the effective
discussion of reduced taxation in every direction and incressed provision
for the nation-building services.

The Assembly then adjourned till Eleven of the Clock on Monday, the
7th March, 1927,
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